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LEGISLATIVE ASSEM.DLYJ 

Monday, 2nd Apn1, 1934. 

The Assembly met in the Assembly Chamber of the Cotltlcil House 
: at Ele~en of the l'n ode , Mr. President (The Honourable Sir Shnllmukham 
. Chetty) in thl) Chair.! 

MEMBERS SWORN. 
Mr. Bertrand .r ames Glanc"" , C S.I.,. C.I.E., .. ~LL.A. (political SeCre-

tary); and . 
Mr. Gavarpet l{rishnaswami Seshadri Sarma, M.L.A. (Govemment 

of India: Nominated OffiCIal): 

STATE~fENTS LAID ON TIrE TABLE. 
'!"he Honourable Sir Harry Jlaig (Home Member): Sir, I lay on the table 

ia statement giving the informatioll .. promised in' reply to Sanlar &P.t 
Singh's starred question No. 299 on the 26th February, 1934. 

f . 
4 . 

RECRUITMENT OF SIKHS IN .THE GOVERNMENT .OF INDIA SECRETARIAT. 
*299. (b) One Sikh Assistant is employed in a temporary eapacity· in . the Depart-

ment of IndustriES alld Labour. Tlum~ ~ no Sikh ABBistants in tnc m.b.,r Deput· 
ments mentioned by the Honourable Member. No proportions have been laid down 
for the rebruitment of particoIa.r communities. • .' , 

(e) The infonbation asked for is contained in the following statement: 
c 

DeparlmeD~. 

Almy • 

Legialative 

Commerce 

[ndulltriell ~d Labour I 
i (excluding P. W. 
; lhanob). 
I 

Tomporqry 
sppointmentB. 

Nil 

Officiating 
appointments. 

i 
I 

PermaDIIDt 
appointmenta. 

------------------i--------------
Doring the laat ,; yaa.rs I 
. two IMICIOIld diviBion: 

clerks, one of whom' 
waa a ~ikh, officiated ' 
8R aaistant on various' 
ocoaaioDII. 

Nil . 

1 Nil 
• • 

11 12 

i (4 filled by pIlODlO-
I t.ioD),. 
I 15-

It 11 

'-Thia 6gare. inclu_ 
a ofticiatmg aud 8 
-.mponry aproint-
mentB in preceding 
columna whi(Oh 
were t'ut-quenUy 
made permaDeDt. 

,; 

·tlWel by .. Sikh.. 
( 3005 ) 

i , 
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(d) The Honourable Member's attention is invited to the replies given in thia 
House to Sir dar Harbans Singh Brar's question No. 1133, on the 25th March, 1931, 
and to parts (e) and (I) of his question No. 443 on the &d February, 1932. Gov. 
ernment pay due regard to" the claims of'minority communities "including Sikhs when· 
ever appointments are made :n any Department by direct recruitment to the Assist· 
ant's grade, 

ft. Honourable Sir Joseph Bhore (Member for Commerce and Rail· 
way£'): Sir, I lay on the table the infonnation promised in reply to 
starred question No. 337 asked by Maulvi Sayyid Murtuza Salit:'b Baha-
dUl' on the 3rd March, 1934. 

GnI.EYA~CES OF DECK PASSENGERS ON BRITISH INDIA STEAM ~AVlGATlON 
COMPA.NY'S VESSELS PLYING BETWEEN BOMBAY AND DURBA~. 

*NR. (6) No urinal is provided for deck passengers, but there is ample latra 
accommodation on the steamships "Taires" and "Takliwa", which is required to be 
provided under the law. I • 

(c) No. Three fresh water taps are provided on each of the above·mentioned 
ships for passengers using the npper deck. 

(d) The Government of India understand that when the vease1s call at certain 
intermf'~iAtp ports the npper deck awnings are furled for working cargo, bnt that 
shelter from the weather is available for such of the deck passengers as remain on 
board. 

(e) The "Tairea" and the "Takliwa" are visited by an officer of the Mercantile 
Karine Department every time they call at Bombay. 

(I) Government are considering whether conditions could be further improved in 
BOIDe of the directions referred to in the question. 

The Honourable Sir Frank Noyce (Member for Industries a.nu·Labour): 
Sir, I la'y on the table the infonnation promised in reply to Mr. D. K. 
].ahiri Chaudhury's starred question No. 280 in the Legislative AS!lembly 
on the 26th Februar.y, 1934.' 

PAYMENT MADE TO CERTAIN NAVIGATION COMPAN'IES FOR CARRIAGE OF MAn.8 
BETWEEN CERTAIN PORTS. 

"280. (a) (i) The total amount of _ transit charges credited to the British Post. 
Office in respect of parcels sent from India by the Steamers of the Peninsular and 
Oriental Steam Navigation Company dnring the year 1932-33 was £9,118-8-2. 

lIr. Q. S. Bajpai (Secretary, Department of Education, Hefllth and 
Lands): Sir, I lay on the table the information promised in rep,ly to 
I!upplementary que stiens to starred question No. 1310, asked bv Mr. M. 
MS8wood Ahmad. on the 7th December. 1933, and the infonnation pro-
mised with. reference to the Teplies to questions Nos. 494, 495, 400, and 
\0 "Nos. 533 a,nQ 5M asK('Q by the sa.me 'Member. 

EXPORT DuTY ON }U<lE. 

*1310. An account of the research schemes designed to increase the ellicienCT of 
rice production in India ill contained in .Aipnendices XV and Y' to the llroceedin~ of 
.tIIe BlI!S'iage of the Advisory Board M. Imperial Comteil ef~ltand ~h. 
held in June, 1930, and January,· 1931, reip8Ctively, which are available in the 
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,library of the Legislature. Annual progre81 reportl on the :W0d, done on ~ 
echemes are also being printed in the procel!dinga of the meetmglof the .Ad~ 
.Boarci held in Allgut, 1933 and February, 1934.. Copies will bit placed in the 

. library of the Legislature aB BOOn al they are available. 
2. The .. ueltion as to the factors which ~ave .contributed to the displaeemeut of 

Indian rice in foreign marke~ ~ bee~ eX&DlIned m the aDDual ~rta on the work 
of the Indian Trade COJDllllBSIOners m England and Germany dunng 1930-31 and 
1931·32. They are available ~ the lib~ry of the Legislatu~. It. may be noted that 

. there baa been a remarkable lDcrease m the amonnt of Ind1&D nee exported to the 
United Kingdom from 42,635 toDI in 1.931 to 2,74,902 tona in 1933. 

PROVISION OF CHAmS IN THE OF'1l'ICI!: O~ THE PROTECTOR OF PnOBI.S, 
-HO"DKY. 

·494. ta) No. 
( b) Does net arile. 

LATE OPENING OF THE DOOR OF THE PJLGBIlI SBJP ".JEBAlmm". 

I "495. Preeumably the reference is to the door of the shed leading to the wharf. 
If 80, the answer is in the negative. 

ALLEGED BEATI~G OF HAl PILGRlXf.I BY A EUROPEAN AT BOXBAY. 

·496. I'Alquiries have been made and it has been f01lDd that the &llegation i8 
falae.· 

DECK PAS8ENGERS ON THI: PtWBJ)( SHIP H.JBIIA1fGIR". 

"533. 385 deck pl ....... 

LATRINES IN THE PlLGBDf Smp ".JERANGm". 

·534~ 4 latrines with 39 seats. 

JEr. G. 1r.. 1'. 'l'otteDham (Army 8ecreta~): Sir, I lay <:>n the table 
,the information promised in reply to- unstarred question No. 328 asked 
. by Mr . .Jog on the 14th December, 19Ha, theinfonnation promised in replv 
to unstarred question No. 67, aske.i by Khan Bahadur Haji Wajihudw;, 
on the 19th February, 1934, the iniormllrtion promised in reply·.to parts 

. (b), (e) and (f) of Ullstarred question No. 78, asked by Khan Bahadur 
Haji Wajihuddin, on the 19th February, 1934, and also the information 
promised in reply to UDStarred question No. 179, asked by Mr. S. G . .Jog, 
on the 10th March, 1934. 

GRANT OF DISABJUTY PEN~ION TO ClmTMN PER~ONS INVALIDED DTJRING THB 
GREAT \V AR. 

328. (a) Yes. 
(6) Because the certifica~ which was given lOme 11 years after the death occurred 
~ based on t~e p~ptlon that the man died of the diaability on account of 
"Ineh he. was mvabded fro~ M:880PO~ia. . There is 110 e-ridence to support this 
presumptIOn. In fact the eVIdence available goes to sbow that the man was invalided 
60 IndIa from Basra on. the 22nd September, 1916,· suflariDg from Scurvy, while b. 

A 2 
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wu admitted to hospital in Inc,iia on the 13th January, 1919, for; PDewDOWa, .... , 
BY mcilith~ after his ret~ from field. servi~. 

(e), (tl) a.nd (e). Thll"8 is no prineiple of the kind refened to. Each _ill 
decided on its merits, 

Wk • 
(g) 1st pzn~-The decision had nothing to do with the fact that the ~ 

happened to be Pneumonia. It was based on the grounds explained in the ~ 
to part (6). 

ttad part.-Yes. 
(h) It is not a fact that no death from Pneumonia has been held to be attributable 

to military service. . 

•. 1Z3I 

:OEMOLITION O}' ALLEGED ENCROACHMENTS OR UNAUTnORlSED CONSTRUo-
'["lONS BY TBF EXECUTIVE OFFICER, AMBAL.l CANTONMENT BOARD. 

67. (a) The answer is in the afiirmatiye. 
(b) Only in emergent cases. 
(e) There has been no dimoegard of the law or 1)f the ~ctiona i881led' by the 

Norlhern Command. 

NOTICES sEBVh1> UNDER C&RTAIN SECTIONS OF THE CANTONMENTS ACT BY THE 
EXECVTJVE OFFlCm:tf.. 

73. (b) The answer is in the negative. The .Ambala Cantonment Board paa~ed 
a resolntion authorisinl1; the Executive Officer to demolish all encroachments. This 
resolution was obviously not in ac('ordan('e with the provisions of. the Cantonments 
Act and it w.. vetoed by the Gen81'al Offieer Commanding-ill-Chief,· Northern Com-
mand. 

(e) and (f). Serlion 25 of the CantonmAnts Act is intended to be used in emer-
!lent cases and Government have no reason to believe that it has been used incorrectly-

They do not propose to take any aot.ion in tile matter. 

l>II'IABILITY PENSION TO MILITARY EJI·PJ,OYEES INVALIDED DURING TllE GItEAT 
'VAR. 

179. (11) No instructions have been i88Ued to the P .. nsion Controller to act in the 
manuer stated, nor have Government any reason to believe that ·he is actinl1; in tbt 
mmmer on hi~ own initiative. In the particular calle referred to in pm (a) of t.~e 
Honf)ul"able Member'S ouestion, No. 3~ dated the 14th December. 1933. Govern-
m.mt have already discharged the onus restinl1; on them under recommendafion Jqo.· 
XII hy brinlriDll; the man before a medical hoard and proving that he il phvlftcally 
sound and 8Ufferin~ from no dj98bility whatsqever. A diaeharge on "medical ,rounds" 
IlfI recoTded in discharge certiflcates would not neceosa.Tilv imply or prove that Ute 
cause of diaeharge was a disability contraci;Ad on and or attributable to field service. 

(b) The Honourable Member is apparentlv referring to the category of cases where 
JII4IIlical boards, held toadiudicate on claims to peTIllion, have found the individ ... .m 
con~me~. to be ~uff~r!ng froI!' n? dis~il~ty whatever. If a man is snffering from 
no dlsablhty, no dIsabIhty pensIOn IS admussIbJe, and the question of making any adVE'rRe 
presumption does not arise. 

(e) 1B the absence M any evidence whatever, not neceuarily from GovemDla" 
-=ordl only, ohvi0ll81~ recomm~da:tion No XIII "nnot ap~y. Government·~ 
protect. tlaemselves agatfist explOItatIon and cannet flI'ant a perJlion for the mere uk-
i~. From the cases so far dealt, with by thelll they are satiafled that reaaonable 
IWldenee can umally be 'produCE'd In ('.ases held to he bontf fide ones. 



STATBMB!ft'S LAID /!Iii mE 'l':A.BLE. 

lIr. P. B.. Bau (l"inancial Commissioner, Railways): Sir, I lay on the 
table the infonnation promised in reply to starred question No. 161, asked 
by Dr. Ziftuddin Ahmad, on the 19th February, 1934, and also the. jnform~ 
ation promised in reply tv starred questions Nos. 402 and 404, BIlked by 
Lala RameshwHr Prll88rt Uagln, on the 7th Murch, 1934. 

CmCULAR ABOUT THE SICK REPORT OF THE TRAVELLING TICKET EXAJ(lNERS. 

-16l. (a) A copy of the circular referred to has been f~rwar~ed t() the ~ilway Board 
by the A/gent, East. Indian Railway, who report. that ~e intention of ~ ~ular waa to 
warn staff to report sick imme<iiately they are taken ill and not to Walt till they were 
warnea for duty. 

(6) No. 
(c) The circular was issued on the responsibility and over the signature of the 

AMiatant SuperinteLdent, St.afL 

WORKING OF STAFF IN THE CRACKED IIEAD OFFICE BUILDING A.T 
J Airw.PL'R~ 

-402. The reply to the first part of the Queetion ia in the affirmative, but the 
Agent of the East Indian Railway has reported that tbe building has been rued cnly 
after it had been thoroughly examined by responsible officers' of the Engineering 
Department and reported on as being quite safe. I am informed that DO earthqaa&. 
Remol'l! have been noticed at Jamalpur for a considerable time. 

~:ATER CONNEClTION8 AND LIGHTS GlVBN TO THE 'l'BHPORARY CoWNIB8 OP 
• WORKlDS AT JAIIALPUR. 

-404. The reply to the first part of thfl Question is in the affirmative, and the 
_ond part does not therefore arise. 

ELECTION 0]<' THE STANDING COMMITTEE ON EMIGRATION. 

Mr. G. S. a_spat (Secretary, Th,partment of Education, He:alth and 
Lards): Sir, I beg to move: / 

"That this Assembly do proceed to elect in such manner, lUI the Honourab~e the 
Pre.ident inay direct, eight Ron-ofticial 'Members to sit on the Standing Committee 
GIl Emigration." 

lIr. Presi.d8llt (Th,- Honourable Sir Shanmukham Chetty): Motion 
moved: . 

, "That this Assembly do proceed to elect in such manner, as t.he Honourable the 
p ... ident tnay direct, ei~t non-ofD.cial lftotahen WI sit on the Standing Committel 
•• 'Emigration." .. , .. 

The mot,ion ,vas Mopted. 

lIr. President <The Honour&hle Sir Shanmukham Chetty',: I may 
~rm Honourable Members that f~r t.4e purpoae of el\lCtion of members 
teo the Standing Committee on Emigration, the AssembtyOftice will be 
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'[Mr. Presiden •. ] 
cpen to receive nominations upto 12 Noon on Saturday, the 7th April. 
8Dd that the f'laction, if necessary, wilT, as usual, be held in the Secre-
tary's Room on 'fuesday, the 10th April, 1934. The election will be 
conaucted in &Ccordance with the principle of proportional representation 
by means of the single transferable vote. 

THE INDIAN TARIFF (TEXTILE PROTECTION) AMENDMENT 
BILL. 

PRESENTATION OF THE REPORT o!o· THE SELECT COMMITTEE· 

"!'he Honourabl@ Sir Joseph Bhore (Member for Commerce and Rail-
wr.ys): Sir, I beg to present the. rep"0!.t .. 2f the Select Commit:K.e on the 
Bill further to dmend the Indian Tilriff Act. 1894, for certain purposes. 

THE SUGAR (EXCISE DUTY) BILL. 

Mr. President (ThA Honourable Sir Shanmukham Chetty): The House 
will now resume consideration of tht' motion* moved by the Honourable 
Sir George Schm,ter on the 29th March, 1934, (lnd the amendment+ moved 
thereon by Mr. M. Maswood Ahmad. 

Lala Harl B.aj Swarup (United Provinces: Landholders): Sir, I atan'i 
here to oppcse the Bill, the eonsideration of which has been moved by 
the Honourable Sir George Schuster. Sir George Schuster, in his speech 
in making hIS motion for reference to Select Committee, referred to tho 
propaganda carried on in the press and on the platform against the pro-
posed excise duty. In the course of bis.speech, he also said that his desire 
to fight had been immensely increased by the propaganda that was carried 
on. He alfH referred to the large number of telegrams received by him 
as well as to the representations submitted to him by the industry. So 
far as the representations from the industry are concerned; I do not find-
that there is anything in them to ex~ite his desire to fight, and, before 
doing so, he should know against what he is fighting. He is fightin~ against 
an industry which was granted protection by this House only two yea1'8 
ago. The industry has hardly had time to organise itself, and Sir George 
Schuster has shown his desire to fight against this infant industry. 

·"That the Bill to provide for the imposition and collection of an excise duty OD; 
sugar be referred to a Select: Committee con~i~ting of Diwan Bahadur A. Ramaswami 
Mudaliar, Mr. S. C. Mitra, Mr. Muhammatl Azhar Ali, Seth Haji Abdoola Haroon, 
Lala, H&ri 'Raj Swamp, Mr. Jagan Nath Ag~rwal, Mr. Bhutlut Sing, Lala 
Rameshwar Prasad Bagla. Mr. R. S. Sarma, Mr. A. Das. Bhai Parma NAnd, Mr. 
C. S. Ranga Iyer, Mr. F. E. JameR. Mr O. Morgan, Nawab Maior Malik Talib 
Mehdi Khan, Sirdar Nihal Singh. Ma.;or Nawab Ahmad Nawaz Kbi.n, Mr. O. B. 
Bnjpai, Mr. G. S. Hardy, and the Mover, with instmctions to report within seven days, 
and that the number of members whose presence shall be neceBBary to constitute a 
meeting of the Committee shall be five." 

t"That the Bill be circulated for the purpose of eliciiing opinion thereon by the 
1st of August, 1934." 



THE SUGAR (EXCISE DUTY) BILL. 30U: 

Sir, in the course of his speech he cleverly avoid~d making any ref~r­
tII100 to the Resolutions unanimously passed by pracucally all the Provm-
cial Legislative Councils. These ResofutlOns, Sir, cannot be said to have 
been invoked by any party feeling or by any peftlOllf intereste~ 111 milt 
manufacture of sugar. These Councils, Sir, as you know, C~)oSlst of re: 
presentativfls of growers, of consumers, of landlords, tenants, lIld~try anll 
commerce, and these Councils have unanimously passed liesolutlOns con-
demning thi!:! excise duty as opposed to the interests of the grower, the 
consumer and the producer. I thought that at least these Resolutions of 
the Provincial Councils would teach some moderation to my Honourable 
friend, Sir George Sc1}.uster, because he delivered to us such a strong 
sermon on the ethics of moderation on Thursday last. Is it any immodera-
tion on our part to come to this House and say that we ~ly want what 
was promised to us by this House? We do not want any~g n;t0re, and 
I will refer to this in a later part of mv speech. It lB, SIr, rath~r 
immoderation on the part of Sir George Schuster as he desires to fight 
against an infant industry. 

Sir GeorO'e Schuster delivered two speeches on this measure, one while 
introducing the Budget and the other while making the motion for reter-
ence of the Bill to Select Committee. If one goes carefully through his 
speeches, one hardly finds any facts and figures to show that sugar manu-
facturers are making the so-called 100 per cent, 200 per cent or 400 per 
cent profit. He based his arguments merely on hearsay evidence of persons 
like Mr. Mody, who may be an expert on textiles, who mHy be an expert 
on diversion of trade from Bombay to Kathiawar, but who certainly C!lIUlot 
be an expert on sugar. Sir, when Mr. Mody told Sir George Schuster that 
his share of the Belapur Sugar Factory at (Jne time fetched only two rupees 
and that it now stands at Rs. 186, Mr. Mody should also have told him 
in the same breath that the Belapur Sugar Factory was established about 
16 or 17 years ago with a capital of about 40 lakhs. For the first 10 or 
12 years, the Company did not pay a single pie of dividend to the share-
holders, with the result that half of its capital had to be written off, and 
no wonder that the value of the shares went down to Rs. 2. For the fir:;t 
12 years, the shareholders did- not get any dividend. and it was only during 
the last five or six years that they got & dividend of 15, 20 or 30 per cent, 
with the result that the value of a share now stands at Rs. 186. Sir 
George Schuster WIlS ckver enough to select only & few other eases like 
the Cnwnpore, Champaran and Samastipur Factories. He chose the pick 
of the industry. These factories are old factories established about 10 or 
12 years ~go. Mr Honourable friend here reminds me that the Cawnpore 
factorv WIlS estabhshed 25 y~ars ~o. But I challenge Sir George Schuster 
to teU me the name of a sID~Ie factory even from the list of old factories 
which hilS made 100 per cent. profits. 'Sir, when old factories cannot make 
more than 25 per cent profits, how it is possible for new factories to earn 
even ten per cent promised to them? 

The Honourable Sir George Sch1l8tel (Finance Member): I never aug-
ge.sted for s moment that any factory had made 200 or 100 per cent profit. 
I talked abont. ::\00 per cent appreciation in the value of the shares . 

. La1a Hart RIoJ Swamp:. Sir, when he talks of appreciation in shQl'e8, 
SIr George also asks us to be content to allow the value of shares to fan to 
100 per cent or so. But how can. this depreciaticn in the value of shares 
be brought about unless these factories begin to run at a loss? As a 
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matter off,':, ~e factories aroalready experienoing depreciation ill. 
the value of i,:>U'e~ Iu a. uight. the value has come down from 800 t1> 
250, and instances can be multIplied. The real test for finding out whether 
the industry is making 30 or 50 or 100 per cent profit is not to quote 
the shares from the share market or to quote hearsay evidence which 8l'8 
always misleading, but to teU this House how much it costs to ProdU!6 
a maund of tlugar and how much we recover in price for a maund of sugar. 
I will now, with your permission, Sir, proceed to inform this House how 
much it cost£! us to produce a maund of sugar. The Tariff Board, m 
paragraph U4 of its report, compares the price of sugar that should prevail 
in the beginning of the protective period and in the end. At the end, 
they say that the cost of production, excluding tlMl price of cane, should 
be Rs. 2-7-6 per mBWld. In this Rs. 2-7-6 per maund, they have not. 
included anything for depreciation or interest on working capital or protit 
which they calculate to be reasonable at ten per cent, and, on account of 
these three heads, they put down Rs. 1-11-8 per maund. Their estimate 
of the cost of production is further corroborated by a statement of thp 
Sugar Technologist to the Government of India in his monograph ou 
the "Open Pan Syst-em and White Sugar Industry", in which he says that 
the cost of manufacture is about Rs. 2-9-0. To this Rs. 2-9-0 we have to 
add the cost of cane which, on the average, is six annas a maund, jIoDd 
12 maunds oj cane make one maund of sugar, that is, Rs. 4-8-0. There-
fore, Rs. 4-8-0 plus Rs. 2-9-0 comes to Rs. 7-1-0. What is the price of 
Bugar that WE are realising at this time? 'fhe prices in India are governed 
by the prices prevailing in the central tract, that is, the Gorakpur district 
In the Gorakhpur district, the price of sugar is on the average Hs. 7 -12-J 
per maund. My friends can naturally put the question, could you not 
transfer the difference to the consumer? It is not possible for us to do 
so. The price of sugar ex-factory is controlled by the price that we are 
able to realise in distant markets like Madras, Bombay and Karachi, and 
it is necessarv for us to do so in order to clear our stocks, because 
we are produ~ing almost all our requirements. In Madras, Bombay and 
Karachi, the price today of Java sugar is in the nei~hbourhood of 
Rs. 10-2-0 per maund. Out of this Rs. 10-2-0 per maund, a freight of 
Rs. 1-8-0 on an average has to be deducted. Bnd six to eight annas per 
maund goes on account of t.he difference in quality. Therefore, the maxi-
mum price that you can realise for No. 1 sugar is eight rupees per maund. 
If t.o this we add the price of NO.2 sue-ar, the averaq'e barely comes to 
about Rs. 7-12-0 per maund. What is the result? The cost of produc-
tion ill about seven rupees, Ilnd t.he price that we are able to realise itt 
Rs. 7-12-0. We are thus left only with ]2 annas to one rupe-e per maund 
to cover profit, depreciation and interest. charges. 

An Honourable Kember: What about income-tax? 
Lala lIari Raj Swamp: Income-tax ill at the top of that. This is 

the present position, What will be the position when this excise duty of 
Rs. ]-5-0 per mflund is imt>08ed? It means that, instead of a credIt 
account, we shall have a dehit account. 

Sir George Schuster, in his speech on Thursday, said that he was not 
committing'. sny breach of fait.h. The'! intlustry as a whole feels that tho 
Government have committed B breach of faIth and Ql'e asking the House to 
side with it in committing that breach 01 faita. 



THE 8UGilR' (axCUIB (NI'tf) _ILL. 

Kr. If .•. JOIhi (Nominated Non-Official): How ia'it • b~h of 
1aWl7 

, ..I:IL .. 
Lala Karl BaJ Srinip: FiI'e'tly, the breach.of'faifu ~",t.s ~ the ~ 

that you ard not going to allow us even to realise what was proIDlSed. to U" 
by the TarHf Board and by this Honourabl~ House ~hen. you ~assed ~ 
Sugar Protection Bill. AB I have told y~u Just now, If thi~ ~][Clse duty ... 
levied, we will not make any profit, nothing tossy ef provmon for dep~. 
ciation and interest charges. The Tariff BOaM,&s I :have told you, SII', 
in paragraph 64 of its report, says that Rs. 1-11-8 per maund must be 
left free to the sugar manufacturer to cover depreciation, interest charges 
and profit 'Of 10 per cent. Secondly, this Bill· creates new (,-irc~tan~B 
which were never contemplated in the Sugar Industry (Protection) Act, 
that is, it c!"eates circumstances which will increase internal competiti:m 
and it will not allow us to realise the prices that were supposed by the 
Tariff Board we could realise. I know that when I make a reference to 
this question, I am entering a thorny field, that is, that this Bill ereat~ 
a distinction between the small producer and the large producer. It IS 

. good that Sir George Schuster has pr~>Inised to go carefully' int:o th~ 
question in the Select Committep. I wIll only make one pomt m this 
connection, 8I1d it. is this. It is not the deeire of the industry or of tbe 
big factory owner to kill the small mBllufacturer. But what I ask 113 
this that you should not create conditions which will wipe out the big 
factory out of existence, because, if you do 80, y~ will not only waste 
20 crores of rupees invested in this industry, but you will also not make 
your country self-sufficient at any time. Sir, Sir George Schuster's defence 
in this conneclion is that he gave B warning last year. Sir, that warning 
was too late, the fA dories that are working now have beeD ordered before 
that warning. _ 

Sir Georgf' Schuster, in his speech ou Thursd:\.v. said that, in spite of 
80 much burden to the country, what is it that t.he consumer is getting . 

. Sir, this duty of Rs. 7-4-0.per cwt. was imposed in 1931 only for a purely 
revenue purpose. It was mcreased' to Rs. 9-1-0 per cwt. in 1931.-that 
too for revenue purposes. At thaj: time, the eonsumer had to pay &. 11 
per maund of sugar landed in the port. What would have been "the con-
dition today? Had not this Protection Bill been passed, the consumer 
~ould have been getting s~r at ~e same price nt which he used to get 
an 1931, and had the Protection Bill not been passed, Sir George Schuster 
w.o!lld not have any compunction for the consumer and he would have in 
hIS anxIety to find money gon", on increasing the import duties 011 
sug~r, ~th the result that the consumer would have suflered still further. 
r ~nn gIve some figures from the book of Mr. ¥. P . Gandhi. who has 
wrItten fL wonderful book onslIgaI', in order to show what benefits have 
accrued to the consumers under the protectionist scheme. Mv figurf's are 
based on an average conBumption of 600,000 toDS of sugar per' year. Java 
Bugar sells at present at Rs. 10-2-0 per maund, that is, had we been nsing 
all the. Java sugar, ,!e would have had to pay h-day Rs. 18.02,25,000. 
Al}Cordang to' the Tariff Board's recommendation. sugar wQuldhaye sold 
today at Rs. 8-18-1 per maund that 'M '""" ~L-"'d h' 'd R 15 90 !. ., .. ., 'WUW ave pal 

s. , ,46,875 per year, and what I, .t setually tha{ the oOIliJumer pays 
~day. He pays at the rate of Rs. 7-12-0 per Dl8W1d which comes to about 

'. ~h 14,17,50,000. It is clear that the indusilry toaay is supplYing India &t s~ar at Rs. 3,84,7;;,000 below the Pll88ent JUVR price" and 'at 
, . 1,72,96,000 below the average price l'eco!lllllended by the Tariff Board. 
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Mr. President, Sir George Schuster further said, how long is· thft; 

country going _ bear such burdens in order to foster these industries? 
I will remind my Honourable friend that India is still behind many other 
countries which are 1fking whatever steps they can in order to make them-
selves self-sufficient m their needs of sugar. Mr. M. P. Gandhi, in his 
admirable book on Indian Sugar, Past, Present and Future, gives in Table 
'No. 3 the duties that are in force in the various countries of the world 
at the present time. In Germany, the duty is Rs. 15-15-0 per cwt. In 
France, it is Rs. 14-4-0 per cwt., and, in the United Kingdom, it is 
Rs. 7-12-4 per cwt., and. in Australia, there is a complete embargo. In 
this connection, it is noteworthy to see that in Great Britain, in addition 
to this import duty of 7-4-0 per cwt:., the Government of England has 
given bounty to the tune of 37i million pounds to be given to the industry 
during the course of ten years. In the case of India, Sir George Schuster 
is sorry to have lost ten crores •.•• 

The Honourable Sir George Schuster: Per annum. 
Lala Bari BajSwarup: Yes. Other countries have also imposed 

tariff duties and lose large amounts every year. 
Now, he says in his speech, that the greater part goes, of course, to 

pay for the lesser. efficiency of production in India as compared with Java 
and the balance goes in profits to those who have invested in the sugar 
companies. This is a highly unjust charge against the industry. He should 
know that, out of this 10 crores, more than Oi crores goes to the grower, 
and 1 hope that my friend, Sir George Schuster, is not uflaware of the 
fact that, had this Protection Bill noli been passed and so many factories 
had not been put up, tht- agrarian trcuble in the U. P. would have assumed 
such a dangerous sfuge that it would have been difficult to control it. 
Out of the remaining three crores and a half, a considerable part goes to 
the labourers, the railway and the Posts and Telegraphs, and much less 
than ten per cent promised by the Tariff Board is left to the inol\bt.ries 
concerned. He hat; made this charge of inefficiency which I cannot allow 
to go unchallengeu. In this connection, I will refer only to t.he figures 
and the conclusions arrived at by the experts of my rriend, Sir George 
Schuster, because, our own figures may be taken as misl(~ding. In his 
rev:ew of the sugar industry of India published in the Trade Journal of 
2nd November, 1933, Mr. Srivasta"a, in Table No. 13, says this; but. 
before I read it, I should like to inform the House as to how you should 
judge the efficiency of a sugar factory. The main test: is, how much sugar 
you are able to recover out of Cane. On that depends the efficiency of the 
sugar factory. In India, in 1923-24, the efficiency W8'8 7·45 per cent of 
cane. In 1924-25, it was 7·79, in 1925-26, it was 8·43, in 1926-27, it 
was 8·47, and so on; it went on increasing, when, in 1932-33, it W(Jllt up 
to 8·00. As against this, the recoverv' of Java was U·« in 1923-~4 and 
11·92 in 1931-32. My Honourable friend. the Finance Member, will pro-
bably in his concluding speech say: "Well, you are still three per cent 
down that of Java"-but the difference consists in two facts; one, that 
the sucrose in our cane is about 21 per cent lower than in Java, and in 
places where the sucrose in cane is the same as in Java, we are behind 
Java only by.half per cent, as in Bombay. In places like Bihar and 
Orissa and United Provinees, where the available sugar in cane is hardly 
11 to 12 per cent as against 14 to 15 per cent in Java, it is necessary 
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that the recovery in sugar should be lower by two or three per cent. 
Secondly, in this short space of two !ears,. you ~annot expect us to. get 
that experience and trained labour as IS ~vailable III Java. Sugar-maklll~. 
Sir, is a highly technical industry and It should ~e rather to our ~redit 
that we have maintained this efficiency or rather mcreased the effiCIency 
in spite of these difficulties. Mr. Srivastava also asknowledges this fact: 

"When expansion is rapid, conditions a~ genera1l~ UDlItable and. efficiency lIuffe~ 
and this is what has taken place to a certain exten~ l.n the presen~ mstance. But It. 
is a matter for some satisfaction to t.hose conl'.erned Wlth the techmcaJ aspects of the 
present development that even in the first year. of ~heir operation the n~w plants 
have shown results which 011 the 3"\ )rage are not 1OferlOr to thOile of factones eatab-
lished for several years." 

Sir, there is also another charge made against this industry to which my 
friend, Mr. Maswood Ahmad, also referred the other day; that is, the price 
of cane paid by these factories. Sir, as I have said in an earlier part of my 
speech, we are paying on an average six annas a maund for cane; and thj.s 
was the price that was calculated by the Tariff Board t-<? be payable to the 
grower when sugar could sell at Rs. 7-12-0 r,er maund. Sir, though we are 
not realising anything for mollaSBes, we have not allowed the price of cane 
t{) go below six annlls per maund. SIr, there is a further proof that we 
are paying a reasonable price in the fact that in areas where there are 
factories operating within a radius of four or five miles, we do not find a 
single gUT factory working.-that is, the growers do not convert. their cane 
into gUT; and why do not they do that? Because they find it profitable to 
sell their cane to the factories. Sir, the price' of six annas paid to the 
grower is four times more than what he can make out by converting it into 
gUT. In this connection, I would like to .quote from the proceedings of the 
Sugar Conference held at Simla on the 10th, 11th and ]2th .Julv, ]933. 
The Honourable Mr. A. H. Lloyd, interrupting Mr. H. C. Prior, ~put the 
following question to him: 

."r 8~u)d like to ask one question. Will the Revenue Secretary from Bihar and 
OrlSSa kjndiy say from his experience in his own Province if he is prepared to bear 
out the statem.ent made b.y a very recent lIPeaker that sng&r-cane BOld in the factories 
fetches three times the price that it gets where there are no factoriea " 

!lfr. Prior repli~d : 

. "Condir.ions in Bih~ ~ary between North Bihar and South Bihar. In North 
B~har, a very great majority of the cane is sold to white sugar factorieE. In. 8mth 
Bl~r, a very small amount of cane is sold to white sugar factories. The average 
p~ce of guT made from the cane in South Bihar was Rs. two a maund and that I 
think repreaenta about Ii &mJa8 per maund of cane." 

Just compare this with the six annas that the factorip.s a~ paying. 
The Honourable Sir George Schuster, in his Budget spe£'Ch ment:oning 

one of the rea~ons for bringing in this excise duty, said that .. .:ve also want 
to .protect the mterests of the grower". Sir, I do not understand how he is 
gomg to protect the inter~sts of th~ ~wer by this Excise Duty Bill. I 

. c~ un?ersta.nd that the fiXIng of a mmunum price for cane under a separate 
B~ll ~ght ~lve some advantage to the grower, but the Sugar Excise Duty 
~iIl ~s defimtely opposed to the jnt.erests of the grower. Sir it will a1fect 
hW; b three ways. By the imposition of the excise, our cr~shing sesson 
w e shortened, because the margin to which we work will be narrowed 
doW? by on~ rupee, with the result that we shall start later and cloae 
.~arher; that IS, 8S for iDfltance, in Meerut we start at present in the beJrin. 
m.g p£ November and go on to the D!'st week of April. The result of thia 
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will be that we shall not be able to commence till about the middle of 
December, and we will have to close earlier. Sir, durirtg this time the 
grower will suffer and he will perforce have to convert his eane into gur, 
the price of which will be further reduced. Secondly, this Bill seeks to 
impose a duty on those factories also which make sugar from gUT, that is, 
iaetories which refine gUT; and, therefore, with this duty, these factories 
will close down, with the result that the demand for gUT will be reduced. 
and it will bring about a further depression in the price of gUT. Thirdly, 
though a minimum price for cane is going to be fixed, I understand that 
it is not going to be an arbitrary fixation of price; it is bound to have some 
relation to the cost of production of white sugar in the factories. and that, 
with this one rupee a maqnd of excise, the cost of production will be 
increased by one rupee. Part of this excise is bound to be transferred to 
the grower and in that he will get a lesser price for his cane. Mr. President, 
from all this you will be .able to see that this Bill is ILgainst the interestR 
of the grower, the consumer and the producer, and so I will request this 
House not to allow this Bill even to go to the Select Committee. But.f 
this House does not feel' cOllvinced and is of opinion that this Bill should 
be referred to the Select Committee, then, Mr. President, ~there are various 
points which will have to be verv carefully considered in the Select Com-
mittee. The points for consider~tion are ~hether the duration of the Act 
should be permanent or for a year; whether the duty should apply only to 
large factories or to small factories as well; whether the duty should apply 
t.o all, ,kinds of sugar as proposed or only to cane sugar factories and gut 
refinenes being exempted; whether the auty should oftppl,v to stocks pr~ 
duced before the. 1st of April, but issued later as now proposed, or they should 
be exempted; whether the factorie!; started Ihis ,vear nneI the last year which 
had no time to consolidate their position ",hould be exempted; whether 
the provisions rel{arding factories eRtahlished in the States are COtT"ct or 
require re-modelling on the lines of provisions contained in the Matches 
(Excise Duty) Bill : whether the ptmal provisions should be re-modelled and 
whether the rate of duty is excessive and, if so, should the same he reduced 
to half or to a Quarter; and, last. but not least, whether the import duty, 
as at present, is sufficient or should be increased. and. if so, to what 
amount? 

Mr. President, I will not dwell at length upon all these points, but I 
will only refer to one point. I will ask my Honourable friend, S:r George 
Schuster, to tell me how he has calculated his figure of 1.47 lakhs that be 
wanb; from thiR Industry and how much production he has calculated to 
arrive at this figure? Making backwRril calculat,ion, tht' total produce on 
which he has calculated thi!'! duty of 1.47 lakhs, is 560 thousand tons, hllt 
I have authorities from which I I!han show you just now who say th"t thfl 
produce of sugar from fnctories, which are proposed to be brought under the 
Bill, will be ~HO thousand tons. that is to say, a little less thnn double the 
quantity that he has t,aken into consideration. Again, rflferring to the 
Sugar Technologist to the Imnerial Council of Agricultural Research, Mr. 
@Jrivasatava. in his review, published in the Trade JOUTn41 of 2nd November, 
H)38 , sR;d that thfl average working da'\"s in a. factory in the whole of India 
for ]982-38 wete 188 t>er factory and their avera~e extraction of sngar WIUI 
8'6 per ]00 maunds of cane. Their flverBlle crushing capacitv WRS 440 ronA 
p~r day. In the hook of Mr. Gandhi. the number of factories has -been 
~alculated at 145 this year and therP might be six or seven factories ned 



year. If we divide and multiply these figures, we find that; only from cane 
aupr the quantity will be about 784 thousand tons or even more. If to 
this we add one-fourth of the sugar as refined in the refinene., th.e to~ 
will come to about 910 thousand tons. If, by an alDeqdment of this BIU, 
some of the small sugar factories are also included, another 260 .thousand 
tons will be included in this duty, and the duty can 8/!fely be r~ueed ~ 
QJle'quarter, leaving, at the same time, Rs. 1,47 lakbs to my friend, Sir 
George Schuster. ' 

Sir there has been so much talk about excessive profits. I have the 
'lIouthority of the sugar manufacturers to state D:t this ~OU88 that if ~he 
Government and this House feel that we are still making very «:xees81ve 

'profits, then give us only that whieh was ~l'omised to us by ~he Tariff Board 
'snd this House, and take away the rest In any form you like, but do not 
incrense our cost of production, thereby making us close our doors. Ta~ 
profits by all means, but do not for a moment tax mass production. 
, . Kr. G. Korgm (Bengal: European): Mr. President, I oppose th~ 
amendment for the reason that I cannot see that any, beneficial result 
.~ould be obtained from the circulation of this Bill. The Honourable the 
finance Member has already told us what he remarked last year in 
,warning the sugar industry as to what was likely to happen. . 
; Now, the Honourable the Finance Member has made three points cA. 
charges made against him, (1) breach of faith, (2) hardships caused to 
,shareholders, and .(8) that the duty was a fatal blow to the infant industry. 
Now, Sir, the breach of faith, as far as my infortnation goes, "is not the 
imposition of an excise duty as such •. but the breach of faith complained of 
lSthat the khand8ari sugar is exempt from the excise, and, fl11'thet, that, 
·on the figures of the present day position, the duty of Re. 1-5-0 is excessive. 
My Honourable friend, Mr. Hari Raj Swamp, has already given you all the 
figures in that connection. We make the difference by which sugar excise 
will work out at Rs. 0-15-4 per maund. We reckon that the difference of 
the excise duty should be between seven and eight annas per maund. lib 
that the Honourable the Finance Member may rest assured tha.t the breach 
·of faith does not refer to the mere £act 'of his having brought fontard a Bill 
for the imposition of excise. It is the details of the 'Bill that do not bring 
out, in our opinion, the full benefit of the protection which the Honoumble 
the Finanoo Member considers the induatry is entitled t<». 

Now. Sir, with regard to the hardships to shareholders. I do not know 
exactly how the shareholders have been putting it to him.in the multifariolJs 
telegrams that he has received and on what grounds they have put it. but 
the way,in whioh the Honourable the Finance MembEll"' put it to the House 
is rather misleading. Now, Sir, with regard to that wonderful transaction 
of Belapur swes, I think more details should have been given as to the 
position of that Company, before that statement was made on the floor of 
the House. I have the position of the Company here before me. and up 
to 1930 the.re were ?O dividends declared at aU_ . In 1981. it was six pel' 
cent,. and, In 1932. It was 12 per cent. bm the capital was written down. 
tha~ IS, the 100 rupees sharefl were writt~n down to Rs. 50, SO that hlllf the 
caP.Ital was completely wiped out, and now it is certainly in a good position 
as It stands at present. That is to BflV. the shareholders have lost half thpir 
,money. 80 that, if they get a divide~tl/)f 20 per cent on then- shares, thi~ 
actually. amounts to only 10 pel' cent on the ori~al capital' That comrulDv 
was r~stered in 1919. . Now. Sir. with re~rdt.o the other factories whiqK 
the 'Honourable the Finance Memher qnot-ed,:Ryam andSamastipur, RyaIn 
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was registered in 1913 and Samastipur in 1919. I have got figures which 
go back to 1923 and Ryam paid ten per cent in 1924 and nothing more at 
all till 1930, and then it paid 20 per cent. But I would draw your atten-
tion to t.he f~et that the capital of the Company, although it has approxi-
mately 655 tons crushing capacity, is only 71 lakhs, the average capital for 

·8 factory of that descrIption is between 18 and 20 lakhs. so that, there, 
again, the shareholders get the benefit of the small capital. 

The Honourable Sir George Schuster: My Honourable friend is missing 
the point of my argument. My argument was Rimply based on the enor-
mous improvement which had occurred in the value of the shares since the 
policy of protection was introduced and also the fact that, since the excmp 
duty policy was proposed, those shares have not fallen precipitately in value. 
These are my arguments. 

)(r, G, Korgan: We know that it is so. I know all the shares had been 
going up and down. I will explain that a little later when I come to it. 
I underst.ood from what the Honourable the Finance Member said, that 
they wanted: to stop this sort of speculation, but I submit that this sort of 
speculation is not stopped by putting an excise ,duty or a duty of any 
description on the industries. That is not the method by which it should 
be stopped. In other "Countries, they are trying to stop this excessive, and 
most unfortunate gambling we may call it, by such things as the Securities 
Act and the suggested new St.ock Exchange rules in America. With regard 
to what the Honourable Member said, when he interrupted me just now, 
namely, that the values of the shares rose, I have prepared a note and I 
find that the values rose as ,a result of protection in anticipation of higher 
dhidends. The dividends did not improve very appreciably, though these 
Companies made larger profits-I am referring to the other group, not the 
Belapur Company. When the warning of last year came, all the share 
values went down and again fell when the results of the year, ended June, 
1933, were lower than was anticipated. Then, there was a fear of the 
removal of the surcharge and that made the people nervous again, and, on 
the top of that, there was the earthQuake which made people wonder 
whether they were going to get any dividends at all. But when the fear of 
the removal of the surcharge was removed, the imposition of the excise duty 
counterbalancpd that and the shares remained more or less at the same 
figure. 

With regard to the third point that the duty was a fatal blow to the 
infant industry, that is perhaps rather strongly worded by whoever "put it up 
before the Honourable the Finance Member. But we hold that the excise 
duty, as proposed to be imposed under the Bill, is higher than it should be 
and the det.ails of the Bill make it such that the infant industry, that is 
the sugar factory "producers, will certainly be hit. I do not say it' will be a 
fatal blow, because some factories will certainly be able to carry on, but it 
will be an llnfortunate blow. 

Then, with regard to the amount of excise duty which the Honourable 
the }'innnp,(> Member experts to get amounting to one crore and forty-seven 
-lakhs. In his Bud~et speech, the Honourable Member was budgetting for, 
I think I am right in sayin~, two crores of import duty for 1934.-35: I 
would now suggest to the Honourable the Finance Member that he mIght 
with ~afety double that amount. I do not see anv reason for weh a. 
change, it is not safe to prophesy, hut I think it is almost a safe thing to 
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say that the imports for 1934-35 will not be less to any extent than the 
iniportl! of }9::J3-34 whic~ ~ere 247 thous?Jld tons. I have made calcula-
-tions whicli show that It IS more than hkely we shall get about 225,000 
tons in 1934-35. The Honourable the Finance Member has reckoned it at 
lln,nOO tons. In tha.t case, the duty 'Would be ~ouble, thaf is to ssy, we 
'should get from the import duto' four crores mstead of the butigetted 
amolmt of two crores. Then. again, the Honourable the Finance Member 
may sav: "It is all very well talking like that, but can you guara.ntee it?" 
If you guarantee that I will be able to get four crores, . . . . . 

The Honourable Sir George Schuster: I should not accept the Honourable 
Member's guarantee. 

Mr. G. Korgan: I should get two signatures tmder the Reserve Bank 
Bill, I do not think anyone will take a single signa.ture nowaaays. But, 
with the imposition of the excise duty, whatever it may be, I see no 
reason why the imports of this year, 1934-35, should be any less than ~he 
impc;rts of last year, merely because the figures show a. greater productIOn 
in India. I do not say that that is adually going to happen and I feel 
inclined to suggest to the Honourable the Finance Member tha.t he takes 
his figure£; of 110,000 tons and two crores as being on the low side which 
pel'hars is a safe thing to do from a financial point of view. , 

Coming to the question of khandsari, everybody has in his hand books, 
pamphlets and papers showing the production of khandsari, the quantity 
of sugHr got from cane, a.nd so on, but there is a misapprehension ahout 
the khandsari production. 'rhe sugar which the khandso.ri makes is from 
Tab and there may be some illolated instances in which a khandsuri pro-
ducer works right through from the cane to the sugar, bllt that is not 
universal. The khandsaTi buys the Tab and manufactures it into sugar, 
moetly nowadays by centrifugal. methods and if the khandBaTi IS exempt 
and a duty of Rs. 1-5-0 per cwt. is imposed on the factories, there is not 
the slightest doubt that the khandsari will be a great menace to the 
factorie~ as far as the possibilitv. of making· a profit on their working is 
concerned. The kh.andsari, as this House has noticed from the Honour-
able Member's speech, uses practically at present the same amotmt of cane 

'as the factories, that is, about five million tons. The two tocrether use 
roughly about ten million tons out of a crop ('f 4Bl million tons~ 

Dr. Ziauddin .Ahmad (United Provinces Southern Divisions: Mubam-
12 N madan Rural): May I ask the Honourable Member a question? 

OON. What is the percentage of sugar juice which a khandsari draws, 
and what is the percentage that the factory draws? 

Kr. Q. Korgan: Th~ khalldsari drs.ws about 50 pel' cent sugar out of 
the Tab. 

Seth Jlall Abdoola JIaroon (Sind: Muhammadan RlUral): And the 
khandsaris do not cnlsh the cane, they purchase Tab from the cultivator. . 

Kr. G. Morgan: That is what I said. The agriculturist crushes the 
cane in certain primitive methods and makes qu'r and Tab. Gur is a more 
refin~d process than Tab, and it is eaten in India. Rab is a lower grade 
and IS sold to people who ma.ke sugar by the khandaari process. 
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Now. 8ft; taking 600,000 tons '&5 the production of tbfl sug. factoriel, 

we I'eekon that the khandsari manufacturer at the present moment pro-
duoo!l"SOO,OOO tons, which is a ,third of the totalprodubtion of sugar, flit., 

'900,onn tc,Im, "as mv Honourable friend, Mr. Swamp, mentioned. And the 
'producer of khanisari su~r IS not an agriculturist as such. He is • 
,prodtroet of sugar, but, of course, he has to get his raw material from 
the agriculturist: Now, asl have said. tteedom fromexoise will certainly 
make the khrmflsan proo \leer a menace t.o th@' f.ugnr factories; and jf 
HOll,)nrable l\Iembers will refer to the proceedings of the 6th meeting of 

. the Sugar Committee held at CoimbatMrein NOVember, t~y \\ill "ce that 
the question of these units for khandsari production was discussed in item 
13 of the proceedings and everything possib~e is being done to inere:1.<;o the 
liRE' of these small units and centrifugsls. Mr. R. D. Allllrlv.ala has pub-

'!ished a book recently Bnd I wish, Sir. with your permission. to make it 
sP.G~. quotation from his work: .' .-

"The introduction of cheap. electricity and the use of power-driven machinery 
will further increase the number of Tab-making and kh{l1ldRari sugar factories in the 
rural area." 

If 'there is no objection to the increase ol Tab making. there is none ~ 
khanifsari mil king sugar if the' actual suaar produ,t:!er is also made to pay 
hi!l share of the exdse duty. If he produces I'ugar 00 'Pel' cent, then he 
ought to pay just the same &8 the factories. Some of the papers which 
have come into our hands say that guT, Tab and JHllmyra should be 
exemnted. Rllb, of course, we know is used hv the khandsari. nnd I wnnt 
to hring the TihandsaTi mto this. GUf' is used' by the Bu~ar refineries, and, 
thp.rpfol'<l, wherever it is used in that particular way, that factorv CflDnot 
eSCRPe if it makes sugar from gUT. In the same way, if the fIngar factories 
in M'adrasbuv 'PfllmyTft juice and make it into sUQ:ar, those factories must 
pav, ex(·ise just the ' fIRme as evervbodv el~ using raw mat.erial. J\.fOqt 
people have- got into their minds that this Bi1l is onlv a sugar-cane Rill, 
arill. trerefore, anythinq that iq not su~ar-(,,fIne does not come into it. But 
reall \' . it is Il su!!'ar Bill and anyone prooucing sugar with 90 per CtDt 
tmeTose should have to p8V tb('! exeise duty. 

N,.,w. Sit-, I should like to tum for a: 'minute to the remarks made by 
the Honournble the Finanee Member in his Rudget speeeh with regard to, 
the sev£on Jakhs of rupees: 

"},s a fund to be distributed amongst the Provinces where white Bugar is ,pro-
dnced. for the purpose of. assisting the orltanisation and operation of co-opere'ive 
societies .amo.!lgst .the can~ ~erB Bo as to help them ih securing fair prices or fQr 
c:tJw.r pu1'pOllell to tI.t end;" . 

1 shonld like to put forward a sugge!';tion for a better method (If spend-
ing money of that deseription. Mv, Honourable frieud. Lala Hat:i~,R.aj 
Swlt1"np, /?ave certain figures as regards the production of cane in this country 
and the sug'll' contents. We know that here in India the agriculturist under 
pn'lIent ('onnitions (!rows from, 2flO to 350 mRuPds of .cane pex: acre against 
1.500 to·1..700 in Java, . Also ",ucros!;) in India is lower thlm in Javn, The 
raw material in Java costs the factory manager Rs. 141 ner hllndl'pd 
Dlo,unds. whereas. in India, it would eo!;t betweeI). RI'I. 37n, ond 400. 
Now., what ill, wanted is a better proouction, of cane, ,with f\ hi..,her 1'1lP"ar 
C{1Iltent_ And monev,wouldbebe#er spent,for those ends than for merely 
0rganif:ling and di~f;rib.uting 'Jl1.oney .wJ~~ thejdea, oJ. getting a higher price 
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for an inferior article. We can never hope to .compete with Java, ~or ~ 
'We exp<'l!t selling prices on a paving basis to give '.I. return of anything like 
ten per cent to the factory ~nless the agricultural end is d.eeidedl! 
improvell. In the Sugnr Conference, held in Simla, g~reat stress was laId 
·on that p.oint b.Y the Honourabre J?r. Gokul Chand Narllng who .lliade a 
lonn epeech on the subject Hnd pomted out tllRt, unle8s somethmg was 
<1o;e on those lines, there was very little hope for a change for the better 
in .. the position of the sugar industry. It is quite B;n eco~omic_propositi~n 
that if you treble your crop and you halve the pnce, stIll the grower IS 
better off. 

Now Sir J sbould like to refer again to one thing in connection with 
the . enrthqu~ke in Bihar. 'The Finance Member stated that everything 
would be done to help those factories which had been severely damaged 
and whose work had been held up by the earthquake and during the period. 
"Tlmt it; one of the pointfi which will have to be thoroughly discussed in 
the Select Committee as to factories thllt had no opportunity of getting 
their sugar away and were helpless owing to want of wagons and one 
thing 01' another, as to whether they will he treated in a Jenient manner 
110 far as the excise duty is concerned. 

'rhen, Sir, thel'e iCl 'one other point: The Honourable the Finance 
Member said that there was very little danger of this industry being trans-
ferred to the Indian States. We have a.pprehensions that you cannot wipe 
that danger out in a sentence. There is no doubt t.hat there is every 
dnnger, provided the sugar industry in British India is not being able to 
pay its way and make a profit, some dec(mt profit even up to ten per cent. 
"TIl ere is a· danger that there will be a transfer of the industry to Indian 
Sf.ates. 

Then, with regard to the cost and the return to factories, we ha.ve the 
positieD of molasses before us. It is pral'ticaUy now taken as unsaJeable--
some places may get an anna or two for it. other:'! get nothing. ~nd we 
henr of its being dumped' into rivers or on sides of railway tracks and all 
sorts of things. Anyhow, it is a thing whieh now costa most factories 
sOlllething to get rid of. A proposal has been made that the making of 
molnsses into power alcohol should be investigated, and I would ask the 
Honourable the Finance Member to inform this House whether any pri.· 
cular stage has been reached with regard to the investigations on that point. 
There are certainly many points on which the Select Committee will have to 
go very carefully into the clauses of the Bill. In clause 2, in the definition 
of factory, it would not, of course, cover the people whom we are anxious 

. to ~ring in, .and I notice that, in an Act whi~h was put forward ~y the 
Ulllted Provmces before the Sugar Committee, their definition of factory 
was, "any premises wherein or within the precincts of which there is 

·earned on the manufacture of , sugar from cane, jagg61'!1 or any other raw 
material .and working by the v~uum pan process or any processes con-
nected WIth such manufacture. Another very important thing is this:' 
although I a~d Borne of my fri~nds on the Committee, when discussing 
the sugar eXCl~e, were verv B?X10US to bring forward questions of I'oning. 
eh. and d,etalls connected WIth zonin€t and the licensing of factories, ifl 
was, !Ilso _ dl!lcussed at the' Sugar Conference. no"One could come to any 
d~c~sJOn. A~ the same time, it is interesting to note that both in the 
~ mted Provinces and Mysore. tliere is a cllHlse in their Bills for the licens. 
mg of factories, and that is very applicable to the position of factories 

• 
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springing up like mushrooms without any control. But I think there is 
confusion of thought. nmning through all the papers connected with this 
Bill, and that is the talk about the production of sugar in Indifl being 
almo!;t €qllal to the consumption, or will be next year. In the proceedings. 
of the Sugar Conference. it was brought out very clearly that f1It,hough -the 
rnited l'rovinces and Bihar might have got. more or less to the limits 
or tlu-ir producing capacity (;r what. should oe the limit, other Provinces 
had not, and the Madras representatives were very strong on that point, 
their argument being perfectl:v logical: they slIid "If we clln grow good 
cane, why should we not do so" and in fact figures were given hy a member 
of that conference which showed that tht:v were very nearly on a hasis of 
compt";ting with Java at the present moment and hope to b~, able to d~ so 
with 0 small reduction in costs in tlte near fut.ure . . . . . 

Sir Oowasji .Jehangir (Bombay Cit,· Non-Mulllllnmlulan Urhan): Who· 
sa~d that.? 

111'. G. Morgan: The MadraR representative. I refer VOll to these pro-
C'ecdings. The point is that although the Unit-ed Provinces and Bihar 
may be able to produce up to what. we call tht' limit of ecnsurnption in 
this country, the limit of consumption is taken from tbl~ import figUl"eS of 
J a..VIl wgar which went up to a million tons some :vears ago. But. the-
difficulty comes in that if ;vou are going t{) pin yourself down t{) that, ;vou are 
going to have no sugar industry except in the United Provinces and Bihar. 
Madras, I take it. would not stand for that for a minute. Thev hold, and 
rightly hold, that they could grow more sugar-cane and very good sugar-
cane and give cheaper sugar; and unless you a're going to transport Rihor nnd 
the United Provinces sugar down to Madras practicall;v free of cost. which I 
am perfectly certain the Railway Board would not do, thev. it seems impos-
sible to expect Madras to agree to the suggestion that we have reached the 
limit of production being equal to consumption. The;;e are figures. but not 
the practical position. Therefore, I do not put up any opposition t{) this 
Bill going to Select Committee, but there are so many things to be consi-
dered aml so many practical point.s to be discussed that I hope the mem-
hers of the Select Committee will go very very carefully into the whole 
Rituation. I support the motion for Select Committee. 

Bhai Parma Hand (Ambala Division: Non-Muhammadan): Sir, before 
I deal with the other aspects of the Bill before us, I wish to take up 
some ·.of. the points which have been raised in the speech of the Honour-
able tht! Finance Member the other day. To begin with, he has deprecated 
the_ campaign that has been started by the manufacturers. openly men-
tioning the Basti Sugar Mill. His view is that this agitation is unreasonable 
and unjustified. I venture to submit that the Honourable the Finance 
Member would. change his view if he would simply place himself in t·he 
pOsition of the manufacturetB of the Basti Mills. The Basti Sugar Mill 
has been in existence for several years, and, therefore, does not owe any-
thing, either its existence or its progress, to the protection duty that bas been 
granted by the Government. It was working for several years and was 
making quite decent profits. The Basti Sugar Mill, after this protection, 
has not had any increase-in its produce. nor any' reduction in its expendi-
ture. On the contrary, this protection has muJ,tiplied t,he number of 
factories, and their number now comes to over 100, and all these are acting 
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8S rival factories to those which existed before, and naturally no com-
mercial concern would like that it should have so many rivals to compete 
with them in the line. 

With regard to the increase in the price of shares, Mr. Mody might have 
observed one instance of some inefficient company or concern, but I can 
assure Sir George Schuster that the Basti ~ugar Mill was m~king de~nt 
profits and the value of its share was very. hIgh eve~ before thIS prote~tlon 
was granted. There is no .dou~t that thIS protectIOn has brought II;t a 
certain amount of speculatIOn III the share value of these sugar mIlls, 
Bnd I think those, who purchased the shares during the time of specula-
tion, will have to suffer a great deal on account of the imposition of the 
excise duty. Sir George Schuster said in an ironical way that the value 
of these shares increased by 100 per cent or 200 per cent, but I would 
submit to him, as I have already said, it was largely due to speculation; 
but, in this period of one and a half year, during which this protecti?n 
policy has been in operation, it cannot possibly be said that these fac~nes 
have been able to make such high profits as my Honourable friend 
imagines. Even supposing that some of these mills made some profits 
for a vear r think the Government should harbour no kind of ill feeling 
or prf'Judi~e against these factories. Take the case of Java. The Finance 
Member himself informed us that Indian factories were manufacturing 
sugar at three times the cost of Java sugar. From this it will be quite 
obvious that the profits of the Java manufacturers for the last two or 
three generations, when they were exporting their sugar to India and we 
were importing it, had been enormous: but, Sir, in spite of that fact, we 
know that the Government of Java had borne no prejudiced feeling against 
their factories. On the other hand. the Java Government supported the 
sugar industry and helped them in different ways. and it is really surprising 
that. during the one and a half year that our su~ar factories have been in 
existence, the Government have alreadv become so nervous as to think 
that the factories are making too high' profits and that they should be 
deprived of this advantage. Herein we find the difference between a 
National Government and a foreign Government, and t·his fact pains us 
the most. I may inform Sir George Sehuster that the Basti Sugar Mill 
even at its best could not make more than two rupees profit per maund 
of sugar produced by them, and, taking this excise duty of Re. 1-0-0 per 
TD&und. more than half the profits would be taken away by the Government. 
As I have already said, the Basti Sugar Mill was in existence long before 
this protection was granted, and it does not owe its existence either to 
the favour of the Government or of Sir George Schust-er. I do not see 
what right either the Govemment or Sir George Schuster has to ·.ihiimse 
on that facOOry such a heavy dut.y and take awav more than half the 
profits. '. 

Sir, there is only one more point to which I should like to refer Bnd 
that was mentioned by Mr. Maewood Ahmad. He complained that the 
factory o~ers had been treating the labourers and the e.ane growers very 
badly dunng the last one or two seaSODS that these factories have been 
at work. Accord.jng to me. the question is not whether t.hese factory owners 
?ave been treatmg the labourers and the growers badly. but the question 
IS whether these labourers and the cane growers have gained Ilny 
advantage from the existence of these factories and whether the, are 
better off or worse off than before. My information is that these lab om-era 
who were working in theBe factories, and the eane growers 8Iso who wer~ 

B2 
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.~pplying sugar cane to the fac~ries, get two or three times more income 
in their respective spheres, that IS to say, the labourers get two or ~hree, 
times more wages than before. and the cane growers get two or three tImes 
more price for their cane now than before. 

Now. I shall come to my main subject. Sir, when the Greeks came 
over to tIns country for t.he first time, they were struck with two out-
standing facts in India. They remarked with considerable surprise that 
India WaS a bnd of marvels for two things, because it produced a plant 
the juice of which yielded honey and it produced another plant, the fruit 
of which vielded ''';001. The Greeks derived their idea of sweetness from 
honey. After that, tillthe Portuguese came to this country and discovered 
a new direct sea route to India, we find that Bugar was very sparingly 
used in Europe; sugar was bought on prescript.ions gi ven by the doctors 
from the drug stores. After the Portuguese came to India, t.hey and the 
Dutch, who followed them, tool: away sugar-cane from India to other 
parts of the globe. Talking etymologically also, we know it as a fact that 
the words in almost all languages for sugar correspond to the Sanskrit. 
word "sharkar". This is the original Sanskrit word for sugar and the 
word "sucrose", saccharine. and others are all derived from the word 
"sharkar." This clearly shows that sugar and cotton were the two oldest 
and original industries of India. What has happened to these industrieB 
after the advent of Europeans to tllis country,is a subject of the economic 
history of India. and I do not wish to deal with that aspect of the question, 
here. 

Sir, I was one of those who gave their full sUE port to the Ottawa 
Agreement. I think those people, who disagreed and who were still 
opposed to the Ottawa Agreement, were sincere in their views 
and in their opposition. but I consider that their judgment in 
thill case was wrong. I did not support the Ottawa Agreement simply 
believillg that the British Government had changed their angle of vision 
so far as their trade relations with India were concerned, but my idea 
was that, after a very long time in the history of England, the' circum~ , 
stances of the world had so radically changed that England had decided 

to adopt. the policy of protection in the matter of trade for themselves, 
and, consequently, their interests had become quite identical with the 
int-erests of India on economic questious. My view, therefore, Wa'B, as 
had been all along, that it was only " policy of prot(ction that coul:i 
save India from this exploitation that was being carried on by other 
countries here. But 1 have to confess. Sir. that this excise duty that 
is now proposed by the Finance MemLer has come as a surprise upon' 
~. I think it was some months before the Ottawa Agreement waa 
even heard of that Sir George Rainy very willingly introduc£d and carried 
through a Bill for the protection of sugar industry in India. Tha. 
created an impression on me as well as on many of us here, that the 
Indian Government were really anxi~lUs to prot.ect not only sugar, ·bu' 
also all such industries in which Britit;h and Indian interests did not-
come into confiictwith each other. This protective duty hU9 no doubl 
given a great stimulus to the development of sugur industry in this. 
country. During a period of only Ii years in which this duty hasb(en 
put in operation. the sugar factories have increased from a sm~ll numbfill' 
to well over 100. This is a fl\~t over which any national Governmona, 
would have congratulated it&eU, but it is a pity that the C888 with the' 



Government of India is just the reverse. Our Gov~rnment., ~stead of 
being overjoyed at the fact that the~ have. done a s~al servIce to ~ 
country seem to be determined to kill theIr son, the mdustry to w~ch 
they h:We given birth. The stcries, which we heard about the cutting 
of thumbs of expert weavers who were working in the facto~es of ~ 
East India Company, simply because they left .the. 9<>mpany s sel'Vlce, 
so that they might not get jobs and teach their '3kill to others, were 
going to be regarded as mere fables, but to our great regret we are re~ 
minded again of those tales. 

It is an admitted fact that the Government have lost a great deal 
in their customs re,venue, but when they were going to impose this pro-
tective duty, I think they should have been quite oognisanli of the ~ 
that this he&.v~- protective duty would stop altogether the import of 

foreign sugnr and would reduce the customs revenue so far 88 
this line was concerned, although the development of this industry 
in the country would surely have increased the wealth and income of 
this country, and that could havliI been a source of fresh revenues to the 
Government. in the long run. But, quite apart from that fset. Sir, 
the British Government, taking th~ place of a. nati')nal Government in 
India, musL also know that they could not protect the industries in this 
country without making sacrifices in that behalf. Don't we see. the 
case of Japan before our very eyes? What are the Japa.nese Govern-
ment doing? They are giving concessions in ra.ilways, in steamer freights, 
they Bre giving subsidies to their industries. so that they could pronde 
employment for all the uneroploy",d in their country and alsc tc bring 
in wealt.h from other countries. Not only Japan, but I could well re-
member the days before the War when Germany decided upon produc-
ing sugar from bf'etroot. By making experiments, they developed that 
industry, and our markets were flooded with beetroot sugar from Germany. 

How could that be? Tbe German Government had subsidised that 
industry and guaranteed full profits to the manufacturers. Another 
thing: In the Punjah Legislative Council, it was said that at present the 
English Govcrnment were spending 371 million pounds on the encour-
agement of the sugar industry in England. These facts bring us to the con-
clullion that if flny Government want to develop the industries of their 
eountry, they cannot. do 80 without making some sacrifice on behalf of the 
industry. They must provide for t.heir revenues from ot.her sources till 
Buch time 8S the industry is in a position to compete with others and 
bring revenue to the Government. No doubt, the Government have 
to carry on the administration, and in our case. u very costly. admini-
stration, but besides this. there is another duty which e'very (iO\-emment 
~8ve ~ot. I think our Government also should attend to that duty, that 
IS, to Increase the wMU,h and prosperity of the country. In our ancient 
books. t:he rule for taxation was that. the ruler ought., in taxin~ the people, 
1;0 act hke the sun, which means that, just 8S the sun by its rays draws 
the water from t.hE' sen and from the eart.h. and, agRin, [loon a.fter con-
verts the vapour into clouds and poum it down as rain to fertilise the 
very earth from which it. has drawn, so also there should be taxation, 
but the object. of that taxation ought to be to increase the wealth and 
prosperity of the country. When Java was making 100 million poundg 
every year fOr the last two or three generations, nobody minded it. I 
would ask Sir George SchUlter or the Govemment of India, when .Ja'Va· 
was taking away hundreds of millions from India every year and the 
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. wealth· of this· country· wasbtiing .drained· a wa,y, what did they do' ~ 
~ pi-otect the Iridian wealth £rom being drained away? And how did the 
J-ava Goverinnent feel liS re~ards theil' own manufacturers? And now, 
so soon after· we . have beeri able to· persuade,~he . Government to· pro-
tect this industry, ,,:e find that the Government'of India have decided to 

. go just in· the ollpcsite direction and impose· a : heavy duty so as to make 
up for their losses even before the industry has got a start. This Is 
acting like l\ man who wnnted to kill the goose thilt lay golden eggs for 
him. 

, !. 

I submit that. this House should not get startled at the report of one 
.or t.wo or a few factories making huge profits. It, may be that 'one ·or 
.two factories have made profits. but that cannot lead us to conclude 
that every factory is doing so well. There are some factories which have 
made profits. but, there are, others that have not. had even enough to 
meet their expenses. Sir: :me swallow does not make the summer. And 
.we have also to rfmember the fact that many shareholders, heca'llse of 
tJJit; speculation. as I said hefore. have hought their sha.res at a very 
.high premium and have had to mortgHge their property for them. If 
~here is Rny f~l in the profit,s or in the value of the shares, naturally it 
would hit them very hard. Talking from their point. of view, I thmk 
they would take the urotection duty 6S a mere tra.p, by which the in· 
vestonl were indu~d to fall in it. 
. Thfn. t,here is :mother important fact to ',\ hich I would like to draw 
the attention of the Honourable the Finance Member. Although I do 
not know the eX.ict figures, but. roughly speaking, we know that befQl'B 
the proLetion duty wa'S granted, t.here were about 30 or 32 factories 
which wen' working in India, and some of these factories were making 
very good profits. These factories have, practically speaking, deriVf.d no 
J)enefit from this protection duty at all. Their produce cannot be in-
creased hecaust: of this protection duty. nor cun their expense;; he re-
duced. Rut these factories shall have to pay one ruple per maund of 
the produce in the shape of excise duty. I do not understaud that as 
these factories are nnder no obligation to our Government for their pro-
tection, what right this Government ha\-e .got to tax so h( fl,vily the pro-
duce of these factories that hail been working alreudy before the pro-
tection ppriod. Th.Tl, Sir, in Septemher, 1932, sprang up certain fac-
tories. Naturallv, we should remember that it is not 'luite an easy job 
to import all the machinery from EuropE' and to eet \I)) that machinery 
and aiso to provide for the supply of the sugar-cane that is required for 
the working of a factor.v. There were very few who had enough money 
at their disposal to start thf'ir work and make some profits last year. 
Their number WIlS not more than 25 or 30. Since then, another 57 fac-
tories hllve heen started fmd the number of fa'Ctories has grown up to over 
100. :?\ow, the8e fact:)ries. which were started only during this season, 
had also to import machim ry and make provisions for the sugar-cane. 
These iHC'tqries cannot, ma1<e a profit. I n 8n~' c.II'Re. it is s very doubtful 
question. The law of taxat,ion ought to be that you ought. to tax those 
fl\Ctorie~ which are likely to make some profit and not those which are 
very adnmtageous]y situated. If you are going to. tax all those factories 
that ar( I working with a very low margin of profit. the ,natural result wilLJJe 
tQat, thOR~ factories tha.t are .. ~ot '. JXl,~ . a'D~bing, ~all..hav~:, ~. c. 
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and this excise duty mem;;ure will kill Ii brge number o! th_e _new~y st&rted 
factories. That would be 8 rud~ shock to them, the greatest ditrcourag~ 
"fuent to this industry that has been started on' account 'of this protectlo";1 
duty granted by the Government. . . . 
. Again, my friflld, Mr. Hat? Raj Swarup, has., already referred to ~ 
refineries. Many of the· {actones, ihai were workmg before the protec~ 

. dut,y came in, were simply refineries: :rhey di~ not crush Mne, but p~~ 
chased gUT or jaggCl'y and refined It mto whIte. sugar. I want to:. put 
before this HonourablE> House that these refinenes cannot work at all 
under this excise duty. I will mention Some figures to show how th~ 
refineries were working. They had to buy gUT at the rate of four ru1?eel' 
per maund. Let us take that two maunds of gUT would cost them elgh~ 
rupees. Then they had to refine it, and, . out of that, they could produce 
50 to 60 per Cf>nt refined sugar. 

Seth HaJI Abdoola Baroon: 'l'he." could produce only 45 per cent. 
Bhai Parma Band: :Mv information was -50 to 60 per cent., but my 

Honourable friend inform; me that they eould produce only 45 per :::ent.. 
However, if we take the average as 50 per cent., they got only one ma~d,. 
Now, in order to get this one mauna of sugar, they had to pay eight ru~ 
for two rnaunds of gUT and one rupee as the excise duty. That meaD.!i, 
the cost of one maund of sugar will come to nine rupees. The avel'J;lg~ 
,market price today for this one maund of sugar is nine rupees. ~ 
being the case, where from will they pay their labourers? Besides, U1e,y 
have to pay to those men who supervise the work. 'L'hey ,have to pay 
interest on the capital, and they have also to make some allowance for 
the depreciation and the wear and tear of the machinery. What 0811 they 
make under this duty and how can thi~ dutv be levied on these refineries? 
It only comes to this that ull the refineries, which hav!': been working 

. even before the protection, haYing derived no benefit from this protection, 
must close down on ~Iccount of this excise duty. I think this is a most 
unjust. thing that. is being done to an infant industry, and I hope the 
Honourable the Finance Member will take this point into consideration. 

Th('n, Sir, I want t.o refer to another question which is not quite 
releyant to the subject. I want to refer to the fixing of the price of the 
sugar-eane. I am at a loss to understand how the tlrice of sugar-cane can 
be fixed and how it can serve any useful purpose at all. If today :you fix 
the pric~ of sugar-cane. then, later on, :VOU will have to fix the price of 
w~e8.t, rIce and cotton and other things How is it, not I ossible to fix the 
prIce of these commodities? Besides, t,he establishment which t.he Gov-

·ernment will have to maintain for this purpose will prove Miother heaV)' 
item of expenditure on the sugar-callt' growers 6lld also on the manufoo-
tu~ers.. Sir, the sugar-cane is not onl~ to be used by the faetories which 
are bemg run by power-driven machines. but nlso by those other people 
w~o make Tab and gUT and khtnlidsari. The question is, whether the 
pnce of t.he sugar-cane will be fixedforthe use uf all or onh for the 
f~tories. I am informed, that only 8E.'ven Jief cent. of the su~r-cane il' 
bemg used by the factories at pl'tlsent. Even if we make a verv liberal 
allowance. it is. not· more than ~ per Cffit sugar-cane t.hat is being used 
by these faci(>rJes. What will happen to the remaining 80 per cent? Ai'e 
Government going to 'fix.Jilie price,"J{ nIl the sugar-cane or only of the 
iO per .oent ~u~ar..cane. ~hat is. to be used by the factories?·: If. ~ 
>cannot fix the pnce of all the sugar-cane, then, naturally, it is thE' moat 
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uneconomic and unheard of thing to fix the price of one p'llrt of the sugar-
cane that is being used by the factories and let the 80 per cent go ita. 
own way .and fetch any price that the sugar-cane grower can get. Then. 
again, there are sugar-cane growers situated at distances from and close to 
factories. Naturally, the sugar-cane growers that are very close to the 
factQriet> can very easily bring in their sugar-cane to these factories, while-
those at a distance cannot conveniently do so. You give them the same-
price, and then they would have to undergo a 1088 to bring in their sugar-
cane to that place; thus you cannot fix one price for one sugar-cane and 
another price for another sugar-cane. It is an unheard of thing, this 
fixing of the price of raW' commodities without :my consideration as to how 
they are being used hy the peop,le. On the whole, this policy of fh,-ing 
the price is nothing but a mere trick to divide the interests of the sugar-
cane growers from those of the manufacturers. I do not think this Cll.ll: 
serve any useful pur,pose to either of the parties. 

Much has been said in this House with regard to the solicitude of the 
Government for the interet>ts of the agriCUlturist. We have heard so much 
t81k about the poverty and the miserieR of t.hfl poor agriculturist that I 
think it would not be oub of place if I also dared express my views on this 
subject. Everyone of us who gets up' begins to talk about the agricul-
turist and pleads for a remedy which will somehow or other raise the 
prices. so that the condition of t.he poor agriculturist would thereby be 
better off than at present. I do not I1t all understand that by artificial 
means the prices of any commodity can be raised. 'l.'here is always the 
law of supply and demand, and, when you increase the supply of any 
commodity, it is impossible for you to create an artificial demand and 
raise the price of t.hat commodity. If the supply is more, the demand 
would naturally be less and the 'Price would go down. It is impossible to 
check it from going down by any kind of artificial law. I may here 
remind my agriculturist friends that during the years of the Great War 
and some three or four years after, we know how well-off the agriculturists 
were. As far as I remember, from my own experience, the agriculturists. 
from the villages came to the cities of Lahore and Amritsar to buy gold, 
and, Sir, they did not buy gold by ounces, but they always wanted to buy 
gold by pounds. The money-lenders were there, the same conditions were 
there. but still they had enough money to buy gold. Why? Because 
their products, that is. wheat and cotton were in demand and were bringing 
them high prices. The,'" g0t a good price, nnd, therefore, thp.y had enough 
money on their hands to deal with. It is the Government thut want to 
raise more produce from land; tht~ Government have got irrigation worka 
throughout the country which Ilre being more and more extelldtod. The 
irri~ated areas are producing more and more of wheat Or cotton in larger 
and larger quantities than perhaps are needed by the ;people. Naturally, 
the prices of those commodities must fall; you cannot check it. I want 
to warn my friends of the Punjab with regard to the Sukkur Barrage 
&cherne. When the land of Bindh is brought under irrigation by the 
Sukkur Barrage scheme, when that scheme is in working order, the cotto. 
and wheat will be produced in such large quantities that it would be im-
possible for the agriculturist in the Punjab even to sell their commoditiee 
and get even the present low price. Let them carefully note that. So 
this is not the way. When ,we talk of raising the prices by artificial' 
meanS'. w~ are not cotrect.?-'h~, only way, ,by which We can ,dQ k ~ 
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Bervice to the cultivator of the soil, is that we shoul~· utilise this land for 
other purposes besides the common needs of growmg wheat or cotton 
from it and Sir for- thjs purpose this sugar-cane is another great 
commodity~hich ~an be produced on this land, thi~ .industry will divert 
~e agriculturist to ways whereby he clln make a hVlDg by other means 
~han the old-trodden ways of producing rice, wheat or c·ottQn. Instead of 
trying to div:ide the inte~ests of the agriculturist .and the manufacturer, we 
should look to this most important fact that the greater the number of 
Bugar factories, the greater would be the advantage t.o the apiculturist 
who would be- in a position to cultivate sugar-cane and use hIS laUd for 
producing this new and vlIluable commodity. 

We do sometimes see these sugar-cane growers complaining, because 
the manufacturers are said to treal; them badly; but we must not forget 
the other side of the question. There was a time during the last 40 years 
or so when Java had been !producing so much sugar-cane and so much 
sugar that they were taking away from us every year fifteen crores of 
rupees. Well, how could the sugar-cane growers of India then derive any 
benent from this import of Java sugar? Further, it is said that Our sug8l' 
bas not become cheap. Of course, for two or three years, till tbis indU!ltry 
develops, we might have to buy sugar at the same rate, though I am 
~ld that sugar, since tbe protection, has become cheaper by Re. 2-8-0 a 
maund. We are getting cheap sugar, an~, at the same time, we are 
providing for large numbers of sugar-cane growing .people and also for 
about 150,000 workmen, besides the dividends to those people who have 
invested their capital. These factories give employment to a large number 
of educated M.A. 's and B.A.'s who are working as sugar chemists and 
eaming Rs. 500 to Rs. 1,000 a month. Therefore, it is t.he duty of every-
one of UR to help' this industry and encourage it by every means possible. 
The prime duty of tlie Government is to tak(· ster;:.s to increase the wealth 
and prosperity of the country and thus to encourage this as well liS other 
industries. The greater the wealth of the countrv grows, the more income 
will the Government ultimately derive as revenue. 

Here I may be permitted to make one remark about the position of 
money-lenders. We have heard 80 much talk that money-lenders are at 
the. root of the misery of the agricultural classes. This thoorv of ~rejudice 
&gamst .the money-lenders was started in the Punjab 35 or 36 years 
ago. First of all was passed the Land Allenation Act. That Act has 
been ~ existence for the last 36 .vem·s, Bnd we still bave tbl' SSlme 
comp'lal~t that the miReries of the agriculturi8t. are continuing. In this 
co!l"ectI~n, I ma.v ru:td t.hat. Mr. Dnrling. I.C.S., who is AU authoritvon 
thIS subject, has Wl"ltten a book, "Peasant Proprietors in the Puniab" 
and he has told us that one result .)f the Land Alienation Act has bee~ 
bhat al~hough the m0ney-Ienders cannot buy land, thfl bi~ zamindars· are 
~urch9.8lOg the land of the poor zanllndars, just like the b~ fish swallows 

e smaller fish. (Laughter. ) That is the verdict of Il man who is one 
of th~ greatest supporters of the agriculturist class on this point. As I 
a.entloned above, there were agriculturists at the timE' of t-he Grant War· 
~ thlturiere. were the .money-Ienders. but there was no misery of th~ 
agncu at at that· time.' . 

Then, again,. a few yeats ago, we had another law in the Punjab 
I ..... called the Money-Lenders Act, the object was to discour&f:..~. 

aat . hen!I.' the- mone.y-Ientle~~ Th.e zamindals. Bupported it and wan~ 
. t should be DO deallif~ WIth the money-lenders. A few Ye8ra 
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have just gone, the same cry goes on, and we ha~e got another Bill before 
the Punjab Legislative Council. I want to point out that these laws are 
riot the true remedy for the situation. I may also state that these agricul~ 
turists in the Punjab are defined like the caste system, by birth and not by 

-occupation. I haye the privilege to belong to the scheduled agricultural trib~. 
So I cannot be said to be prejudiced against them in any way. But what 
I want to point out is this that the real remedy is that no country in th~ 
world, and especially India at the present day, can live .on agriculture 
alone. Agriculture could suffice when the population of India was not 
very large, but as the population 'of India is growing every year, agricul~ 
ture alone is not sufficient to meet the needs of this growing population of 
India. Therefore, we shall have to turn to the development of industries 
in thir ,·ountry. Sugar industry IS one instance. In spite of the people 
being somewhat diffident, they haw invested so many cron~s in this 
industry, and this industry deserves to be encouraged and allowed some-
time to develop during the next three or four or five years. After this, 
the Government shall be welcome to levy any duty and make it a source 
of revenue in various ways. No doubt the agriculturists and fhp culti-
vators of the cane will also bp willing to part with some of their earning 
to the Government. My point is that the Government are taking :\ 
very wrong step in this direction when they want, by means of an excis~ 
duty, to kill this industry which they have helped to start only one and 

.:t\ half ~'ears ago. 
There is one more point to which I want to refer, and that is in refer-

-ence to what my Honourable friend, Dr. Ziauddin, said in one of his 
speeches. He has made it a point to attack the sugar manufacturel'S 
whenever he gets an opportunity to do so. He said in his speech that 
the question of the excise duty was not a question that concerned th~ 
manufadurers. It was a question between the Government and the 
consumers. I would like to ask the Doctor what i~ the interest of the 
COnSUlIlf'rs? Does he think that· the interest of the consumer demands 
that no industry should be developed in this country and that they should 
get evers·thing cheap? If the consumers really ,vllnt things cheap, they 
have plenty of opportunity to buy the JapanesE' articles and Germllll made 
articles and not to care for the Indian industries at all. Does mv friend 
understand what will be the' consequences of this skp? Why ar~ w(' so 
anxious and try to stop the dumping of J'apanese goods, and, on th(' other 
hand, why are the Japanese giving subsidies and bountiE's to thp,ir own 
industry'? I think they are either fool!; or we are fools. 

An Honourable Kember: Both are. 
Bhai Parma Band: Are we? I do not know. My point is simply 

this. In this case, if you look to cheapness alone, then you should 
·encourage the industries of ,Japan and Germany and never give a chance to 
your own country to develop your own industries. But if you care for 
vour industries, the chance must come some day, and, whenever that 
. ~h8nce comes, you must be prepared to make a little bit of sacrifice till 
the time when the nascent industries grow up. You cannot expect n 
·child to compete with a trained wrestler. J·apan. Germany and Java are 
like trained wrestlers. You cannot expect your industry, which is in an 
infant stage, to compete with well established foreign. industries. You 
must suffer for 8 little wbile in order to do real 8nd~tlDla~good to .~~ 

.consurriers as well 88 to the country as a whole. That is my view. My 
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friend, Dr. Zi8uddin, ought to know when he talks of ·th~ interest· of 
consumers that the price of sugar too has gone down by Bs. 2-8-0 & 
·maund. As long b8 Java holds the field, you cannot reduce it; but wh~n 
:you get your own manufacturers, by, economic pressure or even by the 
help of legislation, you· can have the price reduced to its proper level. 
It might come about that the consumers of this country might get sugar', 
;say, at five rupees or six rupees per IDaund, instead of nine rupees per 
maund as it is today. At that time, your industry will have grown up 
'sufficiently to be able to fight out-siders. Wh8~ is the posi~i~n now? I 
lmow it for a fact that .fava is now ready WIth three mJUlO11 tons of 
sugar, and, as SOOll as you levy thil,; excise duty and increase the cost of 
production, Java would flood the market with their sugar a.nd ~ll below 
.the cost of production, and if the factories of this country do not make 
:any profit and run at a IORS, the manufacturers shall have to close their 
factories. You have to look to the ultimate effects on the industry aBd 
not towards the iDlmediate benefit. 

Before I sit down, I want to mention another point. I put a short 
'Dotice question to the Honourable the Finance Member; the question was, 
-what would happen to the sugar, manufactured before the 1st April, but 
Jrept in the premises of the factory if the duty according to th~ Bill was 
to be levied by the 1st of April. Formerly they had plenty of time 1..0 
.mspoae of their sugar, but in thisca8e they have no time at their, 
u~al. They have to keep their sugar and that Sligar would be liabiEl 
~ excise duty if kept after 1st April, because, the railways are not 
giving facilities to dispose of their sugar. I put the question how coul,l 
'it be right for the Finance Memoor to tax that sugar which was manufac-
tured before the lst of April? 'I'he Honourable the Finance Member did 
not accept it as a short notice question, but he replied to it in the ordi-
nary course, and, so far as I could see from that reply, the question was 
as it stood before and there was practicall.v no answer. After that, I 
have received certain telegrams in which it was said that certain factories 
had stopped working beforE t.he 1st of April and their sugar was still 
lying in the premises of t.heir factories. In case, they have stopped work 
~efore the 1st of April, the Government haw no right to tax the sugar 
at all. 

Dr. Ziallddin Ahmad: What are those factories: 
Bhai Parma )Jand: There is Olle at Deobaud, one at Jhugli. They haY(' 

said that, they have stopped working. There are the telegrams that .l 

have got. There may 00 others also, you will know if :"ou make inquiries. 
:r'herefore, I submit that if the Government are going to make this Bill 
mto law, the Honourable the Finance Member "in be kind enough to 
look into this point that I have tried to explain. On the whole, I would 
-oppose this Bill. I think it is premature. The Government should wait 
for three or four years and then come with this excise duty. 

The Assembly then adjourned for Lur.ch till a Quarter Past Two of 
·the Clock. 

, The Assembly re-assembled ait-er lJunch at a Quarter Pust Two of the 
'Clock, Mr. President (The Honourable Sir Shamnukluun (,hettv) in the 
~~ . 

mo . .A.. Du .. (Benares and Gorakhpur Divisions: Non-Muhallrmadan 
:~Ural): Sit-, it 'was 'one of the proudest days for our c.()uutry wh~n flt'f~m 
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in one line one could say that this country has become self-supporting. On& 
was expecting that this would continue, and not only that India would 
produce enough sugar for consumption in our own country, but we may 
be in a position to· export it outside also. In this, not only is the 
country benefited, but the Government have had a considerable share in 
the shape of income-te..."'{, !luper-tax and ten per cent duty on machinery. 
Out of 18 or 19 crores invested in over 100 factories in India, at least IS" 
crores was spent towards the machinery, and Government, I submit, have 
made at least one and a half crores over it. Now, when it appeared that 
there was no more chanoe of machineries being imported or the sugar 
mills being multiplied as the demand and the supply were nearly equal, 
this Bill has come as a bolt to these factories that are in the course of 
('.()nstruction. When this excise duty is levied, it would have the effect 
of considerably reducing the profits of some companies and ruining almos1i 
an the distillery companies about which I am reliably informed that their 
margin of net profit is only one rupee per maund of sugar from gUT, and 
if you impose a duty of nearly one rupee per maund, then they will have 
~ close down. These new factories which are proposed to be ste.rteci 
this year have to think twice whether it would be profitable for them to· 
starG the factories. As to the increase in the production of sugar, D 
would invite the attention of this House, since t.his duty was imposed:, 
to a passage at pages (iii) and (iv) of Appendix I of "The Indian Sugar 
Industry" b:l' Mi. Gandhi published in March, 1934, which runs as. 
follows: 

"Since the grant of protection to the industry, the increase in the number of sugar 
f:.ctories hl\S been very satisfactory inasmuch as over 100 sugar factories of 81:0U* 
600 tons cane-crushing capacity have heen established within a year and a half of 
tile dale of tl'e ~rant of protection. It is .true that the quantum of protection ree',m· 
mpnded by tOE' Tariff Board was RB. 7-4-0 and that Bs. 1-13-0 is only 8 surcharge 
imJlC'ilcd purely {('I revenue reasons and not with a view to add to thfl protection 
accorded to the Bugar industry, though the surcharge bas had, acc(,rding to the 
Glvernmeut cf India, neceasarily that effect. While the industry may not ""dinarily 
be ahle to prctpst against the suggestion of abolition of this surcharge which is pnnly 
a r~velJLe n,easure, the present position of the indUlltry. as will be shown prelH'lItly, 
:makes it nbsolutE'ly imperative that the surcharge should continue, if the JDdustt'y ia 
w;-j,,], over 15 "j'ues of rupees are invested only during the last tw.) \'('an. is ntt. 
come to grief." . 

The author further Rays: 
"As the Government are aware, the production of suear in tTiE' countn' incres&ed 

from 487.000 ton~ in 1931·32 to about 700,000 tons in 1932-33 and it is e 'Pected that 
during the year, 1933·34. the total production will he not les~ than 11 lakh tonR. of 
which the production from factories alon(' wonld corne to over 775,000 tons the balance-
hsint;{ nrool1t'tiolJ from incli~eno\1s methods. The import of sUlrar has 'gone doWlt 
from 5,16,000 tonR in 1931-32 to 4.01.!JOO tom in 1932 and only I .62 ;000 tons during the 
&even montlJs enned Octoher. 193.~." 

This is all due to the giving of protection to the industry t.hat 80 man,. 
factories have been established. The next point that I want to submit 
is this. It is very important to know what would be the effect of the 
imposition of this duty on sugar. My submission is that the factories~ 
a8 at present constituted. do not make a profit of more than one and III 
half per cent on their present outturn, and, by the levy of this excise 
duty, the profits will be reduced still further and they may come down 
to one-half per cent. My Honourable friend, Lala Hari Raj Swarup, haa 
already made an offer that if my Honourable friend, Dr. Ziauddin, .co~cI 
give the nece88ary 8ecUrity, he .coul,<;l take charge of all the f~tones. m 
India or at least in my part of the country, the U. P., and give only:. 
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profit of ten per cent to the millowners. What is the position as 
regards the recommendation of the Tariff Board about this· sugar? The 
"Tariff Board estimated that there would be a progressive decrease in the 
cost of production of sugar in India, and, in order to establish the facto-· 
ries successfully in India. they recommended a higher import duty for 
the. first seven years. that is. Rs. 7-4-0 per cwt. and Rs. 6-4-0 for the 
next eight years and the total amount of duty has been even higher, with 
the surcharge it is Rs. 9-1-0. and. including t1le revenue surcharge of ~5 
per cent. the Tariff Board estimated the best price for selling sugar to be 
~s.9-5-0 per maund. The Tariff Board had recommended Rs. 9-5-0 
during the first five years after the grant of pro teet ion, and Rs. 7-12-0 
per maund at the end of the protective period of 15 years. This took 
account of Re. 0-10-8 as the realisation of the price of molasses during 
the first few years and Re. 0-6-9 at the end of the period. H we take the 
then price of molasses. as the basic figure. the price of sugar on the 
>calculation of the Tariff Board could be Rs. 10-5-0 at present and 
Rs. 8-3-2 at the end of 15 years. The Indian sugar has been selling at 
a very much lower prit'e than the price calculated by the Tariff Board 
although. and there has been no return from molasses. This has been 
due to the internal competition which has been brought into play as II 
result of the establishment of a large numbpr of factories. This is a very. 
important point which I want to develop a little further. Whereas the 
Tariff Board, with this protective duty, recommended a selling price 
which it thought would be fair. namely, Rs. 9-5-9, and only Rs. 7 and odd 
at the end of the period, at the present price it is unly Rs. 7-12-0 
average if you take the average of the first and second class sugar. 
Again. Sir, I will give you a further account of this cost of production, 
and I am speaking subject to correction. because it will be for the 
Honourable the Finance Member to correct me if I am wrona. These 
are the recommendations of the Tariff Board report on page 69, paraQ'l"aDh 
64. It will give you the fair price at the commencement of the periOd 
Qf protection, at the end of the protective period, and I am giving th~ 
actual figures in February, 1934: 

I 
! : At comm~nee-

mentof - protective 
period. 

------~-----------" ----- -------. 
I 

B .... p. 

PaR- price of 'up!' . . . . 9 IS 9 

Ohrbiob, ooA of cane . . IS 8 10 

3 12 11 

~ back value of molaerea . . o 10 8 

BaLlnce to I't"pre!lf>nt manufacturing coat, 4- 7 7 
" ov .. rhe d ,hal'JZ"s and ten per cent 

. profit on ~pital invested. . 
.. 

Atend of Actual aa M 
protective Februuy, 

period. 19340. 

.-

lb ... p. Bs. a. p. 
7 )2 IS 71J 0 , 0 0 , 0 0 -_. 
3 12 li 3I! 0 
0 8 9 Nil -, 3 2 312 0 

., 
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[Mr. A. Das.] 
. The figures shown in the last column represent the average marice, 
value ex-factory of Indian factory sugar in February, 1934, and the-
average cost of cane per maund of sugar at 0-6-0 delivered, with extrac· 
tion at nine per cent. 

The above table illustrates that notwithstanding the apparently high 
protective duty, the return to the factory to cover cost of production, 
Gverhead charges and proftt is less by Re. 0-7-2 than that visualised by 
the Tariff Board at the end of the protective period, without taking into. 
account the proposed excise duty of Re. 0-15-4'5 per maund. That is to· 
say, that, whereas the Tariff Board considered that at the end of the 
period of protection, factories should, after paying for their' cane, have 
Rs. 4-3-2 per IDaund for sugar to cover manufacturing cost (Rs. 2-7.6)· 
overhead charges (0-10-0) and profit (Rs. 1-1-8), they now only have 
Rs. 3-12-0" and, if they have to bear the whohL of the excise duty of 
Rs. 0-15-4'5, this may be reduced to Rs. 2-12-';'5 or barely sufficient to· 
cover manufacturing costs, with no margin for overhead charges or profit. 

I am giving you these figures, and I should like them to be cheeked. 
Of course, if the Bill goes into Select Committee, these points will be 
gone into, but at present we are concerned with whether the Bill should 
go to Select Committee or not. If these facts are correct, I submit that, 
whereas the Tariff Board recommended that there should be, aft.er deduct-
ing the price of cane, a margin of Rs. 4-7-0 left over, it now hardly comes 
to Rs. 2-=7-6. 

The'result of this excise duty will be that, the profit would be reduced 
considerably, below ten per cent on 3n im-estmellt of 10 or 12 lakhs 
which is not filiI'. It will kll all the gur refinerieh, lind they will have to. 
close down. Then, if these factories do not utilise the whole of the cane 
or if thf> 'l"r refillen(!s close down, I think that will be a Joss to the culti-
.ator, because it is well known that, at this time of the year, sugar-cane, 
although the price to the cultivator is not even fair, is the only crop which 
pays and which pays much more than any other staple crop like wheat or 
gram or any other thing. But, in spite of that, I fully sympathise with what 
the Honourable the Finance Member has said at the time of his Budget 
speech. He said: 

"Lastly, from the point of view of the !feneral tax.paying public of India, who 
are neither sugar manufacturers nor cane-growers, we feel that it is fair that 
some steps should be taken to preserve revenue from this source_ This case of sugar 
is an illustration of the great cost of protection to the country, and it is essential 
that the country should realise that if the development of local industries is to be 
obtained at this cost, then the public services of the country cannot be maintained 
unless other methods of indirect taxation to replace Buch loss of customs re\-enue are 
adopted." 

That is quite true. That proposition which has been laid down by the 
Honourable the Finance Member I fully sympathise with. But the ques-
tion is, how this revenue is to be made up? There are two or three 
slJ.ggestions which I should like to make in this connection. My first 
~uggestio~ is ~hat it may be possi?le that the khandsari industry inay be 
Included In this. Secondly. that, In order t{) enable Indian sugar to reach 
the furthest markets in India Bnd Burma, the specific protective dutv of 
R~. 7-4-0 per cv:t: should be inc~eBsed- to R~. 7-12-0 per cwt. simultaneo~sly 
WIth the ImpOSltlOn of the eXCIse and durmg the continuance of the Sur-
charge. Thirdly, that the duty should not be imposed before the 1st 
November. Fo~hly, that the duty should apply only to sugar actual!:! 
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produced on or after the 1st ~pril, 1984. and b~ p'u,y~hle '~.4.Efn..iS¥ued from 
factories. As my friend, Bhal Parma Nand, saId, It IS IIot'nown why ~he 
1st April has been fixed for taking account of all the sugar in the factones 
unless it be for the reason that the financial year commence!'! from the 1st 
April. But r submit that as we are already ~te in the season a.nd it ~ not 
possible to get this Bill actually passed by thIS Assembly before the nuddle 
of April, there w~uld not ,be much loss of reven,ue if this prupusition is left 
over till the SessIon at 8unla. Then, the pubhc would also be ahle to see 
and find out what are the other alternatives that can he put forward as to 
how this dutv should be imposed. so that there may be no loss to Govern-
ment and alSo it mav not seriously affect the various factories. Then, 
again' if this Bill colites into operation either in this form or in a modified 
form 'from the 1st November. then all the present difficulties about the 
non-supply of wagons: about forward sales and about t.hose persons who· 
have already disposed of, their sugar will be obviated. 

Then, also, r Vo'ant to bring to the notice of the House that so far as the 
"'arious Provincial Governments are concerned, like the United Provinces, 
Punjah and Bihar, all of them have discussed this in their Legislative 
Councils and have passed Resolutions to the effect that this duty is not 
in the interest either of the sugar grower or of the sugar manufacturer. At 
this moment. what I submit is that I support the motion of my friend, 
Mr. Maswood Ahmad, for circulation of this Bill and eliciting opinion and 
that it. should be considered at the Julv Session. But if that fails, I desire 
that these points should he considered by the Select Committee and 
sufficient time should be given to the Committee. so that all these points 
may he threshed out, and they should also take the help of one or two 
technical men who know all the ins and outs of the sugar industry. 

Dr. Ziaudctin A.bmad: Sir, I hpent the major portion of the night in 
reading the pamphlets and books. ek .. that have been piled in connectio'l 
with thili' particular industry, and it has reminded me of the saying ;If Lord-
Crewe that you can have a propaganda on something, but you ennnot baye 
a pT'opaganda on nothing. But here I find that thl' pr0pnganda has been 
carried on on nothing, The theory of Lord Crewe that you IUUst bave' 
8",mething to carry on a propaganda falls to the ground, when [ tind that 
there is really no ground whatsoever for carrying on a propaganda in this 
particular case. 

r have also been reading the Resolutions passed by the Local Council~ 
both in my Province and the neighbouring Province of the Punjab. where 
a threat was given that if Members of the Assembly did not vote in favour 
of this industry. they will find it very hard in the nel.'! election, If that 
sort of thing is to be taken into consideration for each induBtrv then I think 
we better resign and not come to the Assembly to carry on o~ public duty. 
We ?re not her.e ~o ~present certain interests only; we have really come heN 
to gtve our oplDlon m the best interests of the people of the country 88 a 
~hole. and, not in ~he interest-s of a few persons who may be sPecially 
lDte~ested m one mdustry or another. We have been accused right and 
left 10 ~n these pamphlets that we have not carried out our obligations about 
prot,ec,tlOn. To my mind, it is an unjust.aC6usation. and I will draw the 
attentIOn of my Honourable friend, Mr. A. Das, who ('omes from the same' 
constituency as I do and who lmowR tha conditions of thp sugar factori~8 
there, to certain recommenda.tions of the Tariff Board. Before doing so, r would like to deal with one or two points mentioned by my friend, Bhai 
Parma Nand: he said that had there been a national Government and 'nOt. 
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[Dr. Ziauclc1ba ·'hmacl.] 
u foreign Government, they could not have brought forward this proposal. 
I am sure t.hat had there been a nation&l Government, then this specinl 
Rurcharge of 25 per cent would not have existed in sugar. My friend would 
be right, if he substituted the capitalist Government in place of the national 
Government and the Government of the people in place of the Foreign 
Government .. No Government except a Capitalist Government would 
support Bhai Parma Nand. My friend also laid down a very import&nt 
principle for my distinguished friend, Sir Joseph Bhore, to follow: he said. 
prices could not be regulated by manipulation: they could only be settied 
by the law of supply and demand. If we accept this principle, then aU 
the tariff measures that we have passed would be out of place. and there 
would have heen no necessity for them. However. this is a. side issue. 

r come again to the main issue. I maintain that whatever the Legis-
lature promised as protection to this particular industry, we stand by it; "'9 
have absolutely no desire to withdraw an inch of the protection promised 
to this particular industry. We promised protection recommended by the 
Tariff Board: 

"(27) We propose that for the first seVAn years the duty should be fixed at Ba. 
7-4-0 per cwt., and for the remaining periorl. at Rs. f>..4-() per cwt. The total proteo-
tion thus granted would be approximately the same as would reB1llt from the im-
position of a duty of Rs. 6·9·3 for the whole period of protection." 

We stand by this, and there is absolutely no proposal on the part of any 
person to go against the recommendations of the Tariff Board. They say 
further: 

"(29) We recommend that should the present international negotiations for staY-
lisation of prices fail or should market priceR in Calcutta in the future fall below 
four rupees without duty. a further duty of eight annas per cwt. should immediately 
be imposed." 

Here also we respect this particular recommendation. At present the 
prices are less than four rupees a maund. and. therefore. this additional duty 
of eight annas is given to them. Therefore, we respect all the recommend-
ations, and we stand by them. But though we respect our obligations which 
we imposed on ourselves, I say that the manufacturers are not carrying out 
tbe obligations which were imposed. on them by the recommendations of the 
Tariff Board: < 

"We consider that the scale for cane payment recommended by the Indian Sugar 
Committee, namely, a sliding ecale based on price for cane equal to half the price of 
sugar manufactured from it subject to a minimum of six annas per mannd is llenera1l,. 
suitable. But in the first year of protection we consider that ~ should be increued 
by one anna per maund." 

So the price to be paid to the growers of sugar-cane is to be worked on a 
formula price of sugar-cane, S2()~ ~ which I shall discuss later. I will BSk 
Mr. Das whether the sugar-cane growers aTe being paid seven annas in hia 
constituency 8S recommended by the Tariff Board. 

JIr. A. DII: They are being paid five or six annas. 

JIr. ][uhammad Yamin nan (Agra Division: Muhammadan Rurat): 
Four annas and six pies in many places. 

Seth Hail Abdoola Haroon: Mav I inform Dr. Ziauddin that the price 
of sugar has been said hy the Tariff Ronrd to be nine rupees whereas the 
price is B.a. 7-12-0. Have you considered that point? ' 
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Dr. ztauddlD Ahmad: I said that in the first place the Tariff Board 
'recommendations gave wha.t is popularly known as an ad f1alorem or speci-
"fic duty whichever will be the highest. The Tariff Board recommended a 
formula !-;: or seven annas, whichever is the highest. The price of 
-sugar will change the value in the formula, but it will not change seven 
cannas. 

Mr. A. Du: It was not compulsory in the United Porvinces: only the 
1Iuggestion is there. 

Dr. ZtauddfD Ahmad: One thing is that the Tariff Board recommended 
-the minimum price to be fixed for the suga.r-cane and the minimum was 
-sevenannas: my Honourable friend himself admitted that in his constitu-
-ency on paper ft was five annas, but if you make local inquiry, you will 
find that five annas was never paid . . . . 

Lala Harl Baj Swarup: I challenge the statement "that five annas is 
never paid '''. We have paid up to nine annas this season in the Meerut 
Division. 

Mr. K. Kaswood Abmad (pntns and Chota Nagpur cum Orissa: 
Muhammadan): What about Bihar? 

An Honourable Kember: They are being paid at this rat.e also there. 

Mr. K. KaswoodAbmad: They have been paid at the rate of four to 
-five annas only. 

Dr. Ziauddfn .Ahmad: Whatever that mav be, the recommendations of 
the Tariff Board have not been carried out:- mv information is that it is 
about 3t annas • 

Mr. A. Das: And what about gUT manufacturErs? They pay only two 
-annas. 

Dr. Ziauddin Ahmad: My point holds good: the recommendation of the 
'Tariff Board has not been carried out. Further, thev recommended a 
regular inquiry by the Govern!llent in para. 40 of their summary. They 
say,: 

"If our scheme of protection is acoeptfld, we cousider that legislation should be 
introduced making it compulsory for sUglLr factories to submit such retUl'Dll or in-
formation as may be calIi'd for bv the Governor General in Council or any ofIkao 

-authorised hy him in thla behalf." . . 
Now, do t.hey send these accounts vear after vear? That would have 

enablf\d the public to judge whether they are re.ally· making- enormous profitf! 
-or not. They have not carried out this partioular obligation. 

Seth Haji Abdoola Haroon: Did anybody al.lk for a baiance sheet? 
~. Ziauddfn Ahmad: This is really in the Bill against which you are 

carrytng on propaganda. This is really the first attempt of the Government 
to oarry out this obligation which you havf'l ignored for the last two years, 
and the very moment they present a Bill to regulate these two conditions, 
a whole propaganda has been carried on against them. As far as we are 
concerned. I say we are carrying Ol1t our obligations. As far as the manu-

)facturers are concerned, they are not carrying out their obligations 
c 
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Bhai Parma )fand: Did you inform them of this principle ~ Did you 
give them r:otice, : and they did not follow. it? 

Dr. Ziawldin Abmad: There is the Tariff Board Report: ignorance of law 
is no excuse and every Member must know the Tariff Board's recommend-
ations. 

Kr. S. O. Sen (Bengal National Chamber oi Commerce: Indian 
Commerce): Is that the law? 

Dr. Ziauddin Abmad: Well, let me go ahead. (LIi\1ghter.)In 1931, 
the Honourable the. Finance Member, on account of revenue embarrass .. 
ment, brought forward a kind of omnibus Resolution, raising, for revenue 
purposes, the duty by 25 per cent. We from this side of ~he House 
objected that it was not right. Each commodity should have been 
examined separately and the revenue should have been increased in each 
case on mel·its. But the embarrassment was very great~ and, witbout 
carefully going· into the whole question, this Resolut4on was accepted lind 
We put on 25 per cent surcharge nn every commodity. This 25 ·per cent 
surcharge was not put on in the interests of ilie manufactrureri itwa!'l. not 
really given as an additional protection to them; it was onl, put on for 
revenue purposes thinking that this surehatge would bring in more revenue-

I 
Lala Bari Raj Swamp: Did not Government suggest then . 
Dr. Zianddin Ahmad: I am coming to it. 
](r. President (The Honourable Sir Shanmukham Chatty): All· this 

time will be counted against the Doctor. 
Dr. Zialldd!n Ahmad: AlI right, Sir. As I suy, this sUl·ch·.ll'ge was 

111'1 on for rf~ .eIiue purposes, and it wns reall) a great mistake,' and the 
GQ.ernment, having now realised that mistake, want to rectify it. There-
£u)'{" the wh(.h question is not whether HlP sugar industry I'Ihould or 
should not get the promisell protection.-whatever protection wa~ promised 
~o 'it is being given.' \V'hntever Sill charge "8.::1 put, was muely for 
revenue purposes, but it hus not inCreased the revenue, and so Govern-
tnt'nt want to rectify their mistake now. and the whole propaganda that. 
is carried on is to compel us that the mistake should not he rectified. 
Y,'hat the m:muf~cturers want is not protection.-we don't deny them the 
f.'rotection that was promised,-but what thej really want ia tlat the 
mistake whICh we commit,ted in 1931 should not be rectified. This is 
the whole f.ubetmce of the propaljanda aboul. sugar duty. The simple 
proposition is tlJis. R,\' reason of thf, 2!i per cent duty, it was raised from 
Ri>. 7-4-0 t,) Rh .. 9-1-0. Now. we say we rectify the mistake and we 
give them Rs. 7-4-0 as pro1pised plus eight annas which was promised 
on account of the fact that the Java sugar was seHin~ "at less tnan fonr 
rq~ees per Dlullnd, and thlIs they get Rs. 7·]2-0. Therefore, the ques-
tion is this, wh;·ther the impor-i; duty shoulrl be reduced from P.R. 9-1'(}-
to Rs. 7-12-0, or a uniform ~ditional duty of Rs. 1-5-0 on a11 classes should 
he levied. Thill is re!lllv not a question between the Fina.nee Member 
and the fannf'tl·!urers. The rnanufucturers have eot the nrotection they 
werp promisoo, nlime}:l", "Bit;' 7-12-0-, but now the Finance Member comes' 
t, rward ann tln-vs that for !'evenue purposes hI" wants more mone~, and' 
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that he want~ to cdlect it from the? sugar industry. 1n'th~i 1.ssembly, 
we may say, do not ~ollec~ the money froIp sugar, ~ou can collec~ it from 
some' other CommOdity,' reduce ~he import duty from Rs..9-1-0 t~ 
Rs. 7-12-0 and finish tlie matter. If we adopt that line of argument, then 
',~t: will have to ~llU!::~est some other c~,mmodit> from which h(, can get. 
some money. If, liowever, we cannot E-uggest any particular com-
modity on whch to impOSE:. a revenue duty, then we ,~\1~1 have to ~gret: with 
thf' GovemlHC'llt :lnd impose fi duty of Rs. 1-5-0 umlormly ;m all sugar, 
whether imported from outside or manufactured in m.dia, and that is 
l'eall,y It qU!!lltiop between the consumer and the Government, snd not 
Letween til,! !.Tov0rnment and the manufacturer, because if yeu put. 
Hs. 1-5-0 doditioun! duty on imp-:>rtcd sugar And also 9,n excis'2 duty on 
the sugAr u:l(b in this country, thf'll tht: price level will naturally go up, 
and the burclf'!! w:!1 fall entirely on' the consumers. Therefore, if they 
rf'ducl' the prkc from Rs~' 9-1-0 to jis. 7-12-0 and do not put on an exci~ 
dirty. the' .:;ugnr will be cheaper and rh€ consllmer mn be benefited, while 
fhe GoVerI1nlC'llt WIll lose. If we put on Il unifonn duty, ";he Govern-
ment willgnin nnd the mnnufactuTcl"S will be- just in the F;am!~ position 
:lS they arC' DI'W. '! hp,refore, this rt'"ll1y is no1 a question between the 
C:o~'ernment nnd thE' manufacturers. lndthe latter are carryin~ on a pro" 
pagancla on nothin~ und ag-ainst the theory of Lord Crewe. . 

Now, tin', 1Il1ll:h has been ssid about high profits, ~d so )11. I would 
like to ask the representatives of manufacturers on the floor of the 
House whether t:lev are willing to hl~e only ten per cent on the c8J'itai 
nt. charge, finu to surrender to public funds whatever more thei get. 
Chere arc so many :llpitalists present- here, and I ask them whether they 
are willing to accept this . . . 

LIUa JI4ri Raj SW.Ilnp: Whnt is the Il;leaning of capital at charge? 

Dr. Ziauddin Ahmad: Take ten per cent. on the capital at charge and 
whatever m'lf ~ you wtll get, JOU wi!} have t:> sUlTender to public funds~ 
Are you willinSl'? 

Lala Hari Bal Swarup: Yes, we agree. 

Dr. ZltI,tlddfn Ahmad: I take it that our friends interested in the sugar 
mdustry agr..!tl tF) take only ten pl3f cent profits, and whatevt=r balance 
remains out of the profits would be given over to public funds, and, there-
fere, we CUll tnl{(' it that the additionw profits these people wIl' make 
can be regal~led a.> public money . . . '. 

Several Honourable Members: ')-ky won't show any profits. 

Dr. Zlauddfn Ahmad: Now, I shall ask a further question. They 
are. now the custodia.n of public funds. They must try and w(lrk the 
bUf'mess mOl'£' yj~orously. and if they fail in their duty and "'ork the-
business in a leisurely fashion, there should be a. penal clause. Will you 
accept the ppnal clause?, 

_ La1a 'Karl RaJ Swarap: We shall agree to tlie proposal if the, Gov-
er.nment will tnke over our eoncerr.s, and runt.hem as Stat~ CI'ln('6ms.. 

c 2 
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Dr. ZlauddiD. Ahmad: Now, Sir, we have heard a good deal on the door 
of the House that the price of sugar has gone down by two rupees. The 
price may have gone down in the books and papers of the manufacturers, 
but, as far as we consumers are concerned, we find that we 3l'e paying in 
1934 just the same price as we paid in 1933 or 1932, and, as far as we are 
('oncerned, we rio n,)t find there is un) f~ in the price. 

An Honourable Member: Sometime!:! we have to pay three pice more. 

Dr. %IIIRddfn Ahmad: rfhe manuiacturers may show a decline in price 
Gt sugar in th~ir books, but we tht. consumers have to pay the sa1!W price 
as we paid during the last two years. 

Now, Sir, there are one or two points to which I should like: to invite 
the attention of the liouse. A sugar manufacturer, in his individual capa-
eity, may not attend to them, but the Sugar Association should pay 
some attent.ion to them. First, about the use of the molasses. They have 
said repeatedly in each pamphlet which is now before me that the molasses 
have got aDsoh. t('ly no value, that they actually have to spend some 
Dloneyin rt!mlJvin~ it from the factnries to some convenient <listance. 
Sir, I have g0t f\ bo.:k written by Mr. G~dhi who is a great advocate of 
mnnufacturerR, and he himself hassuggestL>d that molasses should be 
utilised. He Buggests thai they shollid be utilised for making some kind 
of alcohol, !lnd that molasses form the cheapest raw material for making 
alcohol for industrial purposes. Mr. Gandhi in his book discusses various 
kglslative me'l!lurcs that have been adopted by various countries in order 
te, regulate t~e mIxture of petr01 and alcohol for burning purposes. This 
is what he says: 

"No attempt has been made by tbese manufacturers and manufacturing &8sociatioDII 
to do something in this direction and utilise their moi&l!aea for the manufacture of 
alcohol. They are only interested in their profits." 

Had they done this particular tiung, then probably the margin of their 
prdits would l"tllve Increased. The advantage of an organised industry 
is that the bye-products are utilised, but in this case they have failed 
in their duty and they have done practi<:ally nothing to make use of. 

Bhai Parma Nand: Who have failed in their duty. The Government 
")1" the rr.:.mufacturerp? 

Dr. Ziauddin Ahmad: I am talking about the manufacturers. 

Bhai Parma Nod: Government ought to give them licence to start 
diE>tilleries· 

Dr. Ziauddm Ahmad: The ne'Xt complaint I have to make iR about 
the use of bagasse. The bagasses can be put in this country 
for manufacturing inferior grades of paper and in the manu-
facture of pal!'ring papers :md fibre boards. These are the tc.\'.) special 
articles in Whll'h these bagasses can be utilised, and I find that we import 
something like 100 crores worth of th]" p9,per from outside. Thifl could 
be manufactured by means of the l.,agasse which is really left Ollt. after 
taking the juice from the cane is squeezed out, It is .ra,ther unfortunate 
fhat they are using the old fashioned methods and USIng the bagl\flse ItS 
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fuel and thus wasting the wealth of the country. I have got a.lao lOme 
calculations. It is said tha~ Ii tons of these bagasses give the same heat 
us a ton of coal. Thie. really mealll> that the value of one maund of 
bagasse is five Gnasl'. One maund of bagasse gives the same heat as 
cual worth flve annail. Th·.lt means, whatevH is left out after the juice 
b,as been taken out, is equivalent to five annas per maund. Then, ma:r I 
nsk, is not the SlIgur·caue juice more expensi~e than the bagasse which 
is left out? Certainly sugar-cane jwce is more expensive, and hence the 
value of sugar-cane' must be more than five Ullllas. 

Sethi Haji Abdoola Haroon: The manufacturers are using these bagassea 
as fuel in their own factories; they Il.!"e not selling them. 

Dr. ZiaudcJn Ahmad: As my Honourable ftjend has drawn attention to 
;t, let me rc.ad from the BRme book which advocates what my Ron{Jura.ble 
friend says. .\t page 130, it says = 

"In the International Sugar Journal for t.he month of Auguat., 1929, Mr. E. L. 
Squires observes 'Apparently bagall8e is a very high priced fuel and it might '-
better to burn the Bugar' ... 

It is a b'T··ut mi!:Plse of th9 bagasSE to usc it 8S fuel. It is an expensive 
article whi:!h can be utilisoo fOr the manufRCture of paper nnd other 
~rtjcles.r 

Mr. II; D&8 (Orissa Division: Non-Muhammadan): Will you please 
read the next s(·ut.ence? 

Dr. Ziauddin Abmad: That 1. le~:v(' to you. l 

The poiu~ 1 want to make out iii this. When bagasse is worth five 
anDB,S a maw,d. su~u-ca.ne with the JWce in it must certainly be worth 
more, at least seven annas,--as recommended by the Tarifi Board-
&Ild this 1S the price which the sug~u· manufacturers have never paid to 
tJ>.e . sugar-cane l;'Towers. These manufacturers have done everything for 
their own p"r,>onal l''l.ID and for their personal profit, and nothing for the 
benefit of the sugar-(;>llle growers. \Ve have given a dona.tion of eight 
crores to these mRnufacturers. Tho income from sugar was Rs. 10·68 
crares in 1980-31, and by the surcharge the income has been reduced to 
sbout B.s. tw.~ croreR and five lilla. which is the Budget for 1934-35. 
This really rr.eans tl.tnt we havE' given a donlltion of eight crorc8 every 
:,ear. This i8 & very big contrihutic.n from the tax-payer to the manu-
facturers of sugar. We want to continue this thing, but what we want 
if! t·hat they shudd rectify their mistakes.· 

Before I sit do",,"n, let me sumlUl1rise by position. We:"o. thiN side 
3 P.M. of the House stand by the recommendations of HIe Tariff 

Board. We do not wlI.nt to movtl an inch from their recommendations, 
but we also want that their other recommendations should be made obliga-
tory on the manufacturers also. Whatever conditions the Tariff Board have 
imposed on the manufacturers must be lite-ra1ly followed. We have dis-
cussed the Fiscal C'lJnmission's rewmmend"tions on the point, lUl(l I do 
n?t want to rt)(>ut them now. But, I say that, whenever prot~ction is 
g1ven, there sh(;uld be a regular supl'l"vision, there must be a periodical 
checking ')f <J.ec.vunt.s, to see that the protectiOI'\ is utilised for tl..(,· benefit 
of· the people and not for the benefit of the capitalists. With these words~ 
I support tht=:. motion for referenr.e of the Bill to 1\ Select Committ~. 
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Diwan Bahadur A. Ramaswami Ilud.aliar (Madras City: Non~ 
Muhammadan Urban): I have a difficult duty to discharge, because, foHow-
ing the discussion on this Bill, I have not quite made up my mind as 14 
what extent I should Sllport the Government's proposals. A great deal 
·of preJudice has been introduced in the consideration of ~his question by 
certain facts and by certain allegations. Let me assume, :J.t the yery out~ 
;set, that there are some factories which proc!uce white 'Jugar, which have 
abused t.he privileges that we conferred on t.hem, which are making 
.enormous profits out of proportion to wlJl1t they might reasonably expect. 
Let me assume also,-because I have not got the data to deny it-that 
Honourable Members who have said that the cane grower is not getting 
an economic price for his cane in some at. leest of these il1('tories, are also 
eorrect. But having assumed both these propositions, I still venture to 
think that u great. delll has to be said in favour of the indu@try os a whole 
and thRt: ;n the prejudIce that has been accumulated owin[ to the un-
{loubted facts with reference to some o! thesf' factories, the pOl>ition of the 
industry in all parts of India has not been cnrefully consld(.red. My main 
point would be. as I develop m)' argUIlients. lhat., while it m'ly be true that 
in the United Pro~nces in particular, eertam factories havEl made large 
profits and have not been fair to the eCnSUIDf'rS or to the cane-growers. it 
-cannot· be f,stablished as a proposition beyond dispute indeed it cannot be 
~stablished at all. even with all the information that is at the disposal of 
the Honourable the Finance Membd. that in other Provinces either extra-
vagant profits have been made or the agriculturist hs.s been penalised. 

lIr. Iluhammad. Yamin Khan: What has been paid in Madras? 

Diw&D Bahadur A. ltamaswami ](udaliar: I will come to the various 
Provinces and show to the House thni JOu would be jt'!lpardising the 
future of the industry in those Provinees if you take fllI a model the 
·condllct-I won't say of all tht; facto· I('P !D the Unit£'d Vl'('vinces, but of 
Some of tbe factories. Let me als(1 ;;t",t;! that what has hepn whispered in 
the lobbies in this House as to bhe position of the factories nearest the seat 
of the Government of India.-whispcls that have gone Tound of extra-
vagant and fabulous profits that hav~ !.cen made by some of thesl'l 
factories-have gravely prejudiced,-I shall not go so far :18 to say have 
lIDlduly deflected-the mind of the Ho. ourable the Financl') Member. My 
Honourable friend suggested that this .'ldushy has got protection beyond 
what it needs, that under this protection it has been able to make ex-
cessive profits and that the timp. hilS '1.me when an excise duty would hA 
fair to the consumer, fair to the gentr~1 tax-payer and t.hat the indlJstry 
should, therefore, be made to pay the ~xci8e duty. I am one of those who 
feel that where an industry has been allowed to grow under the shadow of 
a high tariff wall, if and when the indu':ltry hM established ~tse1f beyond all 
reasonable <:hllDces of its being shaken or unduly disturbed, that at that 
time an excise duty. is a fair l»'op08itwn and no industry can complain jf 
such exeise dut\" is levied. Tbequesthm. therefore, before this House ia 
this. taking the" industry ~s '.\ whole h~s thp. time oome when. either the 
Government or we on this sidG of thE' HOllSp. can say that t,he mdustry is 
well and trulv established, that there is no fear of any adverse winds 
blowing and making that industry totkr either 8S a wh?l~ o~ in any parts 
of this country to Rny serious extent, Hud if that p~opolntlon IS .no!. proved, 
then I venture to suggest that the exclae duty, whIle not bad In Itself, is, 
to RI;lY the least, a bit premature. 
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My Honourable friend, the Finance Member, referred to the high tariff 
wall. May I remind this House and may I remalnd my Honourable 
friend, the Pinallce M~mber. that it W'1.S not part of the case of the 
industry that that high tariff wall should be levied, that it was not their 
case that Rs. 9-1-0 should be the protective duty on a hundred-weight of 
imported su~r, that it was levied by hun as a revenue iut~ and that the 
question of protection for this industry was discussed and decided or. by 
this H011Se aft·er 1,he levy of this Rs (J·I-0 (Iuty. MY,Huuourable iriend. 
the other day, issued a challenge to all and sundry in this House and out-
liide this House to show a single item ill his tiueful1y planned out customs 
duties wherll it clln be said that the du~.v has Letln levied !It p.uch high rates 
tbat. tht, Im\ of rlimmishmg returni) naR beg1iD to operate. HE said that 
-he had made very careful investigation and calc).llat!on bef~e .this hi~ 
tariff duty or CUi>tomd duty or sl1rchrug(! had l:een leVIed. ThIS IS a clasSI" 
tlxnmple, if I might say so, where the Honourable Member seeking to() levy 
a revenue duty, obviously trying tu dt.g'uen" his lesourcei!, has gone very 
wide of the mark, has overshot the mark, if I may say so, and, instead of 
~ugmenting his revenue. has consideL"!IJJ;y dimlOished his rnvenue, but it 
IS unfair to suggest that this is the fault of the industry. It 
is unfair to suggest that they asked for a protective duty of Rs. 9-1-0. It 
is the Governrnent.'s own fault, as m.,.. friend. Dr. Ziauddin, has Raid. I 
read somewhere that in the old classl::,1ll day~ there were a set of people 
who were called Hyperboreans. They believed, that, while at the 
place where they stood in tho northern latitude, they had cold blasts of 
wind blowing' On thnm with un('omfortl.lhle severity, if they could only move 
fl)rth~r nortb and go on moving nort.hw'lros. 1 hey would come to a region 
where thf>y would have hot winds Ilnd .klightful atmosphere. My Honour-
.'\ble friend hnd ('old hlagts oi financilll wind t-·lowing on llim when ~ had 
the rute of customs duty of 1931, and he levied a surcharge of 25 per cent 
thinking that he would enter a region f)~ warm winds. where revenues will 
he plentifu!lIuil the exchequer ",ill be i,dl. Who is to blnme if the ordinSI"f' 
laws hf>gan tc, or-eratE' :md this dutv h:~s been responsible tor a big drop m 
the customs revenue that he hoped t(\ obtain. 

Then, Sir, a great deal has be6li s:~id a1>0·,:,{. prices. I flay, again, that 
1 keep an "pen mind e.bo~t. thl:; extent :.0 wh!(m El)!:ci"e duty Cft.Ilbe le>vied 
011. this industry aud an open mind 8S :'egaMt; the extent Of profits that 
hllVe beeu made by particular concerns, but I ve.'1Lure stHi to think that 
the t:x.~ent of pric8& that prevail in t.he country are an indicf.tion of whether 
-somt:' at .le!1~t of thesa COnCel'nfS nlak.:: till ino;'dlDlue plofit or whether they 
.fire lUuklIlg Just the necessary profit to j,;cep t}Jeir business going. ~t me 
q~ote t~n {'xtract, not from a propag'IO,iist tor whom lDy friend, Dr. 
Z18uddm, hal> Imddenly found an 8Vt,'·c;.ion. J know tht:l cisys when pro-
p~e.p.da WI~S welcomed by all of us w;Ll1 l-clerence to the Reserve Bank 
~lll, but 'let me take not the message of a propagandist. but the considered 
vIew!' of a Uovernment expert. Now. Sil', there is e. distinction which even 
my friend. Dr. Ziauddin, , ... ·m l'Ccogn:be bel ween a protective dutv of 
HR, 7-12-0, and a protective duty of H!;. 9-1-0 minull an t'xcise duty' of 
Rs. 1-5-0. The fallacy to which this House has been asked to commit ·itself 
IS thi~, thllt t,he difference IS exsctlv the same. that these t1Jin<7s work out 
on Rn. arithmetical basis. that it iR 'n simple question of additi;n and sub-
s!racbon-Rs> 9-1-0 high tAriff duty on one side minus Us. 1-5-0 excise duty 
gIves a protection of Rs. 7-12-0. Therefore, quod erat d'l1r.01l8trandum an 
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excise duty of Rs. 1-5-0 is no more detrimental to the trade than the lower-
ing of the tarifi duty to Rs. 7-12-0. Surely my Honourable friend, the 
1!'inance Member, does not think that these two propositions are indentical,. 
that what you take away with the right hand from the industry in the way 
of excise duty can ever be made up by a high level of prot-ective duty. Any 
man with commercial and business aptitude will bell you that there is a wide 
difference between these two propositions and that the results of these two 
processes aro no;. identical, but let me go a step further. The R-s. 9-1-0-
tariff duty may he effective if the price which the intf'rnal commodity gets-
is exactly the same price as that at which the imported article sells in the 
open market; hut what are the facts:' My Honourable friend hilS got. 
through the Director of Commercial Intelligence all the facts and figures at 
his disposal. I hope he will place them before the Select Committee .. 
but I am given to understand from those, who are in a position to know 
th€se thing8. fl em an authoritative Government spokesman. that there is. 
no rarity l.etwpen the price of mternal sugar ~nd the plica of the imported 
Java sugar. If that is so, the waok super;;tructure of my Honourabl", 
fnend. this l:ouse of cards that he has so ela~orately ouilt up, falls to the 
ground. Let me quote what Mr. Srivastava, the Technologist in Sugar 
IlIld :l Government expert, hRs to fay on the ~ubiect in June, 1933. 8ays:. 
MI'. ~l'iv:1st:n a: 

"In the case of sugar made in India, which has lost its parity with Java sugar 
during the last year, there is every prospect of a sharp decline in prices when thlf" 
four dozen new factories under construction this year commence D1anufacturing during 
the next sea.son. The experience of the 8OO80n which is just finished shows that most 
of the new factories were obliged to sell sugar at any price for want of warehouse-
accommodat.ion and also in order to raise funds for paying instalments of tbe price-
of maohinery ad for completi:J.g the building. If, as appears likely, this is repeated' 
next season also, the price of sugar is certain to decline. Moreover, as productiOD' 
comes closer to consumption, sugar will have to be transported to distant markets,. 
the high freight chargee to which will remIt in a lower ex-factory price level" 

This is :.1 statement not of one wh) is interested in ma.king high prl fits, 
but of an al's:>iutely impartial ~r.telman woo) has take:a a whole Hulvey 
")f this sugar inriustry and who hbl. t.ried to come to 8 conclusion hr.rely 
on th~ merits of the case. He tel!~ us that the parity between Java ~ugar­
and the internal sugar has been left long behind, and, if that is so, then 
I ask. again.-what is the use of "!,uttmg th.3 (quation before this HOilf:.L-
Rs. 9-1-0, minus Re. 1-5-0, is equaJ. to RH. 7-12-0. Arithmetically yes, but 
wplmerciallv no, and the Honourable the Fina:l.ce Member knows that that 
is a fact. Now, Sir, since that time prices have still further fallen down. 
nod, at the p!'€sent moment, those who are in a position to know the· 
fac-rli Ray again that there is a fall of two rt.pees per mllund between the 
internallv produced sugar and the imported Java sugar. Now, if that is 
80, I ask. again,-how is the Honourable the Finance Member justified in 
treating this el'.cise duty ·as a mete adjustnwnt kI brlllg down th~ pnfits 
to the le"fol which the Tariff BoaI'd requirl:'\l when It suggested a ~ariff 
duty of RH. 7-12-0. 

Sir, a great deal has been said about the price paid for sugar-cane. We' 
are going to have a discussion on the Bill which. I believe, my friend, 
Mr. Bajpai, is introducing regarding thefixa.tion of the price of sugar-cane. 
I am at one with those who think that the agriculturist should have his fair 
and due share. In fact, if you have read the report of the Tariff Board, you 
will realise that this industry ic; sOllght to be protected as much at least in 
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the interests of agriculture, nay, more, in the interests of the agriculturists 
than even in the interests of the factory owners, the makers of sugar out of 
141Jt,;ur.ctlne. Th~:refore, . I am at Ol'e with flI1:"body w~o will 8~gest that 
" fuir pm'l' sLould be gIVen to theactua.l cul~lvator. -~ow my friend, Mr. 
Bajpai, is guing to do it. whetl:er ]Ji~ Bill ~- .. l accomp~lsh that purpose or 
fall far short of what is necessary, wliether It could be Improved by amend-
Wl'Jlt; in this House, we shall dis'!uss a littI.! later whfln We take up the' 
conf'idel'ution ~r that question. Bllt I want again to tell m~ Honourable-
friend, through the unimpeachable testimony of his own officIal WItnesses, 
that it is a most unfair proposition to suggest that the cane growers have 
alwa\'s and in every Province suffered. I can say, without fear of contra-
dicti~n, backed up "by the authority of my Government and of those who 
are in a position to know t.he facts. that, so far as Madras is concerned, no-
sugar-cane cultiva.tor is in II position to complain of unfair prices. 

Baja Bahadur G. KriBlmam.acbarlar (Tanjore cum 'frichinopoly: Non-
Muhammadan Rural): I deny that proposition. .-

Diwan Bahadur A Bamaswami )[udaUar: Does my Honourable friend 
send his sugar-cape ~ the factories? ... 

ll.ala Babadur G. ][riabn&!DldJariar: No, Sir, I am a poor grower, and 
I am not a factory owner. That is the whole trouble. 

Diwan B&bad1ll' A. ll.amuw&JDi XudaUar: My Honourable friend has 
not followed the speech of my Honourable friend. The quelltion is, 
whether the factory owner is paying a fair price to thc cane grower or not. 
If my Honourable friend grows cane at places where there are no factories 
established, if be can only send it to the gUT manufacturer, then my 
Honourable friend is certainly in that unhappy position, and, therefore, I 
ask my. Honourable friend to support me; let him see that new factories 
Me established in Madras; let him see that the new factories have got 
~ bare chance of living, let him see that these factories are not killed before 
they are born, let them not suffer from infanticide before they have even 
come out of the womb. . 

. Now, Sir, I was suggesting thstit is not a fact that in every Province 
the cane grower has not got ·that price which he is expected ,to- get. Let 
me quote the evidence of a gentleman from Bihar and Orissa.H the 
United Provinces is growing a large amount of sugar-C&De and using a large 
nm~unt of s'!gar-cane, Bihar and Orissa is at least second only to the 
Umted ProvInces. And what does Mr. Prior £lay-the gentleman who is 
the Revenue Secretary of the Government of Bihar and Orissa? At a 
Conference the other day at Simla-a.nd I wish t·hat the proceedings of 
that. Conference had been studied more ca!'efully by Members of this 
House before they made such violent nt.tacks on the industrv as a whole 
-Mr. Prior said: . . 

"As far as my Government is concerned" 
-and that is the responsible Government of Bihar and Orissa-

"as far as my Government have been ahle t() obtain information' the factories in' 
Bihar this year intended to pay to the cultiv~r on the average five' and a half annas 
per maund of c~ne. It is admitted, however, that they did not succeed in doing 
80 on all OCC&81ons. If that five and a half annas which t-he factories on the 
avera~e .i.tend.ed to pay had actually bGeD pa.id to the cultivato~ lilY Govermneut. are 
of OpInlO1I that tl~ distribution would hav~ been fair. .But t.hey realize that thia 
moner was 1I0t paId and the reasons why It was not paid are partly because there 
waR lnaccllrate weighing on the weigh-bridge and partly because a large number of' 
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factories buy their cane fronl contructors. The factory manager can o~y e~~ure, 
aa leng as he continues to buy cane through lOut-ractors, tha; the money 1B paId to 
the contractors. He cannot ensure tha; the actual cultivator gets the benefit of that 
and that is where the difficult.y comes in in fixing prices for sugar-cane. ~e cannot 
ensure what that cORtractor pays to t~e ryot; and my Government are afraId tha. fa 
'he lasi veal' the con~tor8 did take a disproportionately large share out of the 
profits th~ accrued in the sugar industry." 

Therefore, what is the good of blaming the factory owner nIl the time? 
What is the good of telling me that he is crushing the poor sugur-cane 
grower? As I said, I am perfectly willing that some sl1tisfacto~ method 
should be found whereby the sugar-cane grower must have IllS prope~ 
protection and get that fair price which he is entitled to get. 

Mr. B. Das; How mam instances are there in which the contl'll.ctors 
ar" related to the managi~g agents of these sugar factories in Bihar? 

An JIonourable Kember ~ All of them. 

Dlwan Bahadur A. RamaBwami KudalJar: Well. the simple remedy 
for that is to li'Cense vour contractors, to see to it. that onlv licensed 
contractors 8upply theSe materials to the factories, And not to blame the 
factories for purchasing sugar-cane at low parity prices. Here is .1 res-
ponsible officer of the Government of Bihar Rnd Orissa who specifically 
exculpates the factory owners in that Province. If my friend, Mr. B. 
nas. thinks that the factory owners in his Province are 80 hopelessly 
-abandoned that they do not pay fair prices, that they have their own 
I'E'lations as contractors. and that the managing agents .thus make profits 
hom both sides, then a.ll I can say is-amalgamated as the two Provinces 
of Bihar and Orissa are, they are bad enough. and I do not know what 
they will be when they are separated. (Laughter.) At any rate. it would 
be a good idea if the I.egislatures and the Government"" at least with 
some outside help, put forward a sensible legislation on such subjects. and 
in Bihar and Orissa in particular. (Hear, heat.) 

Kr. B. Das: Mnv T remind mv Honourable friend that that WAS t.he 
TEl.commendation of the Select Committee on the Sug-ar Protection Bill, but 
the predecessor of the Hononrable the Commerce Member Ilnd the Gov-
~mment did not accept our suggestion. 

DiwaD BahadurA. :B.amaswami lI(udali&r; Kow, Sir, I thought there 
was some cynicism imported into this debate a.t the idea that the country 
ehould be going in for this high protective tariff merely for the luxury at 
having an article completely manufactured within its own borders, . the 
id.ea some have about the sentimental pleasure which the consumer haa 
in having. this high tariff duty and in getting the manufReturers such huge 
pro.rits. Hir, tht' world is ruled by Ilentiment aft'~r all, and lUI my friend, 
::\1r. Hari Raj Swamp. has point-ed out, the United Kingdom, which is 
&upposed to be non-sentimental. has a high tariff duty and in addition to 
that has spent Rs. 35 crores during the last ten years in order to build up 
a sugar industry when. from its colonies, it could import all the sugar it 
requires at very low prices. 

Kr. G. 8. JIardr (Government of India: Nominated Offi~al}: They had 
.a]f!() an excise duty, Sir. 
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Diwan Bahadur A. ~&lJI1l .ud~:, ~ . am. ~~ W ~h~t excise 
-<luty. They had their excise duty when they had developed ~ell' mdustry 
{or a number of yeal1l-not a couple of years-~t when the m4ustry had 
not had hme to take root, not when new compames. ~ad not beenf~oo. 
not when the machinery was on the high seas and had not yet ~ved­
not at that time at any rate. Sir, if a sentimentRl pleasure IS ~ be 

.derived from these things, if Mr. Baldwin is one of those who are gIven 
to f'entimental pleasure and for. that can give up thirty five crores of 
rupees, if Mr. Neville Chamberlain is one of those gentlemen who, for 
the sake of sentimental pleasure. would have all these burdens on the 
general tax-payer lind t he consumer, 1 prefer W h~. among th~e w~ 
p'.Irtake of that sentimental pleasure and would \\-"llhngly have m t~8 
country an industry thrive and flourish which will be a matter of pnde 
to this countn· and of satisfaction to all those consumen! and producers. 
Is t.his House" to be animated in this legislation by such· wide oarronal 
svmpathies, or is it to take refuge in mere dry political aphorisms wbi. 
a~e repeated from day to day. I am sorry that there is an idea that when 
there is some difference of opinion regarding protection. that difference of 
opinion ought. to be welcomed, encouraged and exploited, the diBerences 
between those who are for protection and those who are for fre;e trade. 
Si, .. I do not know whether, at thh time. there is a single country which 
believes in the old worn-out: principles of Cobden with regard to free trade. 
r thought that notion of free trade was liead (lR Queen Aune and thftt no 
country in the world today would resort to those free trade principles,' and 
India in particular, with her des:re h1 develop her industries. cannot afford 
to indulgeindiscrimina.tely in such principles. But whAt are the faets 
with reference to this particular industry? V;ho are the consumers of 
t.hifo white sugRr and who are those who pay for this protection? I see 
that my Honourable friend, Mr. Yamin Khan. i[: taking down notes. I 
boye to hear from' him an enlight-ened argument. My Bioaourable friend 
has spoken very often of rural interests and urhan intereBttl, of the poOr 
Mgriculturists and of the capitalists in the cit.v? Will' mv HonouraOle 
friend ple8se tell me who al'e the consumers who are being "tued in this 
'oase, and who are the people that are going to be benefited, pt'O"ide4i, of 
oourse, that the .sugar-cane cultivator gets his fair priCe for the sugar-cane 
that he supplies? Let me tell this House what the Tariff Board has 
pointed out on this Fmbject. Let me give them an idea of the sort of 
r-eople who are b~nefited by this industry and the sort of people who are 

. hllrde.ne~ by this Industry by tbi8 high tariff duty and by the development 
of thIS mdustl'y. The Bihar and Orissa Govemmen~I am 90rTV I have 
to refe~ to the Government of my Hooourable friend. Mr. B. Das. once 
m('·re-lD a statement of the Tariff Board on the subject. sblte as fonows 

,{)n page 91' 
"On the whole. it .appAAI'II. that there .is a good deal of evidence that guT prices 

~re not at a!l closely Imked WIth sugar pnces, and that tbe burden of the sugar duty 
III horne mamly by the more well·to-do .section of the- urban population," 

Sir, all is well known there are two )(inds of Bugar manufacturers in this 
«l~n~. Th~ gut' 8ug~r, which ia consumed in village8. is not affected by 
tillS Bill an~ IS not senously in competition with the wlUte sugar, or rather 
t~e re~erBe lathe case: namely, ~hewhjte su~ i8 not closely in competi-
tIOn ~. th gur. That IS' the findmg of the Tariff Board and that is the 
~?,~enenee of the people. It is consume(] mRinlv in 
Clt.Jfl8. It is consumed. by those cl888e8 who have' deve-
lOPed. a taste for the cup tha,t ebeers, but Dot inebriot.es, and it i8 that kind' 
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of people that will have to pay the higher duty or the higher taxes owing 
to these tariff and excise duties. But let us see what the Tsriff Board 
itseU says on the subject: 

"We believe we are justified in assuming, therefore, that the agriculturists, who-
are the poorest as well as the largest class in India, will' incur very little, if any, 
additional expenditure as a result of the protective duty on sugar. On the other 
hand (/ hope my Honourable jrientk will pay attention to thu), the gain which will 
accrue to the agriculture from the extenaion of white sugar factories, the exclusion' 
of foreign sugar and the prevention of the manufacture of imil.&tion or adulterated 
gur should far outweigh any disadvantage resulting from an increase in the price of 
imported sugar above the prevailwg low level. The duty will, we believe, 
be borne in the main by the urban population, but even here t,he incidence of taxation 
will he higher per head in the case of tJw. well·to-do snd middle cl&.qses." 

Then follows a very significant psssage to which my Honourable friends-
hay€' not paid due attention: ' 

"It may al80 be pointed out that hitherto on balance the burden imposed by the-
adoption of a system of protection hal! been borne by the agriculturist for the benefit. 
of the urban industrial popUlation." 

I \\ish my Honourable friend, Mr. Mody, was here to give his' atten-
tion to these words: 

"It is the first occasion on which proposals for protection will be of direct advantag. 
to th~ rural classes, both agriculturists and labourers, and there is, therefore, perhaps 
a rough justice about the proposals which should appeal to t.be unbia8l<ed observer. 
In the towns, the incidence of the duty per head WIll be higher in the case of 
the richer and middle cl&88 consumerll who are best able to bear it, while it i. not. 
unreasonable to expect that the urhan population who have mainly benefited from the 
adoption ,of a policy of, protection, should in turn be prepared to bear some burden 
for the benefit of the agricultural claMes." 

Here is an industry, if ever there ~as an industry, where the incidence-
of taxation is on the middle classes and the well-to-do people and the 
benefit goes to the agriculturist and the labourer. Is that an industry on 
which rough hands can be laid before it has found its feet? Hands can 
be laid which will only have one effect, the efiect of crushing it before it. 
is bom. I rna." be told that I am making an extravagant statement. I 
hope they are extravagant statements. None will be better pleased than 
myself if it is shown to me in the Select Committee that these statements 
~ extravagant and that there is no danger of the infant industry dying. 
But I am now speaking particularly for those mills and for those factories-
which have come into existence in the course of this year and which will 
come into existence in the course of the next year. If this industry is 
ailked to pay Rs. 1-5-0 per cm. even before they have started to capture 
n market from the well established older industries which have made their 
pru"fits according to the Honourable the Finance Member. which have 
built up their reserves Rnd which haVe got back their capital, then, I 
Rsk. what win be the fate of these new.factories in Bengal, in the United' 
Provinces and in Bihar and Orissa ann in the Punjab. and lastly, in 
Madras? There arA some in Benga1. My Honourable friends have beeD' 
talking about the p~tion of Bengal. But they do not realise. as some of 
us have realised, that from investigations with reference toO every innllStry 
thp Province of Bengal shows the blackest record as compared with anv 
(·ther Province. No industry has been encouraged in Benga1. When my 
Hcnourable friend, Sir Joseph Bhore, makes the motion for the considers-
n0rl . of fhp Select Committee's report on the Textile Rnd the Sericultul'& 
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·"Bills, perhaps Illy friend, Mr. Neogy, will be in a better position to t:ell 
the House "'hat exactly the Government of Bengal have done WIth 
reference to these industries. It is the same black, sad. ~tory with reference 
·te every other matter connected with the indu3trial development of the 
hovince. 

Kr. E. O. :R80GY (Dacca Division; Non-Muhammadan Rural): It has 
the specialised industry of law and order I 

Diwan Bahadar A. Bamaswaml J[udaUar: My Honourable friend, Mr. 
Neogy, has taken the words out of my mouth. Now, Sir, fortunately or 
unfortunately for the Province of Bengal, the Governm·ent have at last 
turned their attention to t·he question of sugar-cane production and the 
construction of sugar factories in Bengal. Four factories are going to be 
flstablished in the course of this year and the next year. Let me read from 
a pamphlet-again an official publication of the Governmenf1 of Bengal. 

Kr. J[uhammadYamln Bb&n: Wha.t is the date of the pamphlet '} 
Diwan Bahadar .... Bamaswami J[udaUar: This was probably writkn 

lTl 1929. 111 aays: 
"There are about 12 sugar factories in the United Provinces, 11 in Bihar and 

-ori S8& , six in )fadras and two in Bombay; but there is Dot a single f~ry in 
"Benga1." 

This is as true today 8S it was then. Of course, the figures with 
reference to the United Provinces have gone up much higher. I need not 
.be a resident of Meerut to find that out: 

"The po88ibilities of starting sugar factories in this Province have been fully 
·discussed by the Tariff Board in t-beir report to the Government of India on the 
1I11gar industry (th~re'ore it mud be about 1931 (Yf' 1931), and the annual Reports of 
the Bengal Agricultural Department show that there are several placea where 
the surplus of caDe remaining a.fter fully meeting the demand for gur can feed a 
·number of f~t{lrie!l in Bengal. Moreover. the ryote of Bengal have been faced with a 
Arious crisis, owing to a considerable fa.1l in the price of their agricultural produce, 
and Government are advising them to restrict the area under jute and utilise the 
land for sugar-cane cultivation wherever possible. So the establishment of a factory 
industry for the manufacture of sugar direct from cane will lead the ryote to produce 
.ugar·cane AS a good and profitable substitute for jute." 

In accordance with tftlat recommendation of the Government of Bengal 
and on the promise made by this House that it will foster and develop 
the industry and not merely maintain an industry which is already on 
its feet and whose factories have already been established, these poor 
people of Bengal have come forward to risk their capital in these concerns. 
I do not know whether they are the widows or the children. I leave that 
for the investigation of the Finance Department. But I know that BOme 
people have come forward to puil up the capital and Boat these four 
factories. The same is the case in Madras where four or Dve new facto-
ries . have been started. Madras is the place where sugar-cane can best be 
cultivated and Madras will BOOn be in a position to find herself on her 
feet. 

[At this stage .. Mr. ~resident (The Hono~able Sir Shanmukham Chatty) 
vacated the ChlUr which WR.B then occupIed by Mr. Deputy President 

.(Mr. Abdul Matin Chaudhury).] 
The other day, my Honourable friend, Mr. Ja~ Nath Aggarwal, 

twitted the Marlrasees and B8id that there was onlv a "one wav traffic." 
.13ir, we admit with regret that there is a one way "traffic, but that traffic 
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is only for 'poor accountants and clerks gett~ng only Rs. 30 or Us. 4? 
orRs. 50, !1 .mere pitt.ance, und perhaps occasIOnally a Budge.t Officer or $ 
Finance Officer, a.nd that is all, The total vnlue of the sularles earne~ by 
these gentlemen, who come on the one ,,:ay. traf!1.?, . and ~\l(' vall,le den,Ye,d 
liv these men from the one way. traffic IS mfimteslmal' If : you take mto 
c~nsideration the other way tiraffic to Madras of all the commercial people 
from the Punjab and Marwar lWEI. Bombay. My HonO,uruRle friend over 
,there (Mr. Pandya) is a glorioua instance i? point ~1iEl:.t we have actu~lly 
return.ed to this ,Legislature· a non-Madrasl CommerCial representatlv~ 
,and that shows the extent of catholicity which we, M adrasis, have in regard 
to these matters. We have no such provincial j :lulousies, we are perfectly 
Vlilling t;o have the Punjabi, the Guzerat'i, the Marwari and the Bombayite, 
arid, in fact, they are all thrj.,·ing in my Province. We welcome them 
and we give thew all the assistnnce that ~e c~n, and we w~~~ them to 
go there and exploit the industrial,resources of the Province.' You hu,:e 
a commercial head, and by all me8ns let them go to Mad,sff' 8adexplOlt 
it. If we can do some other work, which :vou cannot p<:I8Sibl:v do. why 
grudge QS our opportunities? That is only, Mr. Deputy President, by 
the way. • 

As I said. 'Madras. Hengal aIHI R;)mba.y han' been importing machinerY 
and my Honourable friend, the Finance Member; was very angry when 
the charge was made thBt there was some sort of breach of faith on the 
part of Government. Now, put1 yourself: in the attit.ude of these new 
companies that have been just floated, and I know u number of them. have 
been floated within the last three or four months. Put yourself in the 
attitude <Jf these companies, look at the machinery' th~t they have 
imported from your country, the United Kingdom in particular. In 
1932-33, they got machinery worth 91 lakhs and in October, 1933-34 (six 
months) 1,66 lakh;;. III ]932-3~, the total amount of maehinery purchased 
was one crore and fifty-three bl,hs and in ]933-34, up to the end of 
October, the total amollnt of 1l1l1~hinery was 2,77 lnkhs, paying ten per 
cent dutly to the Honourable the Finance Member hy way of custoIIlll 
tariff. Put yourself in t'hcir place, Do not think of the Delhi mills, do 
not thmk of the Cewnpore mills, but put yourself in the phlce of tbese 
men who, with the greatest difficulty, have been able to attract capital 
in Madras who have been just able t·o start these mills and the muC'hinerv 
is on the high seas and some of them Bre being ccnstructed and pnt int~ 
erection, and :vou now come forward and say, here is an excise auty of 
Rs. 1-5-0 which you are bound to pay from the Vtry day when a single 
s'Park ensues from the furnace of your factory. Ask yoursdf whether 
they are a.}t.oge~her. ungraciou~ and totally unjust when th~re is some whisper 
of breach of faIth m some distant nook and corn*,r of my Province. 

Sardar Sant Singh (West Punjab: Sikh): Then how does the Honour-
able Member reconcile his views of sending this Bill to the Select Com-
mittee? 

Dl:wan Bahadur .4. ltamaswaml ][Uda~: r huve not yet fully explained 
m.Y VIews, and, :vvhen my Honourable friend has heard those vi(~ws, he 
will probably tbmk that I am. not after all so inconsistent 88 all that. 

N~, let me come to so~e,parti~u~ar.asp~cts of the case .. My Honour-
able friend says, why not reJect this 13111 mstea<J· of sending it to the.-
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, . ? Th t brin s me to the point at issue., Th~ present 
~elect:, \,o;~~!:fs' of th: Gove~ment of India nre the, mostcunou8 pro-
'n:~~lat.ha.t man has had the opportunity of stu~ying during tUlf these 
1"-- f h' t" (LoudLBUghter:) r remember on '" amous 
2,500. yearsho Ilshcrdea .. ~~ at my'dispdsal, t' atlended one of the great 
occaSIOn, w en a IIllll.. M" 'tl' the 

f B rtr m's Circus The Rmg aster was m le nng, 
performances 0 ea· . d Th r the - and finale was on, the last seene was to be stage, , . e lon, ' r er the bear, the wild cat and the lamb were ~ll aske~ to sIf at ~ co~mon 
tll~ and part.ake of the dinner. The tiger ate it, th,e hon looked at It, t~e 
bear merely licked i~ paws, the wild cat was purrmg and the lamb "as 

h" nd when the scene closed there were thunderous roars of 
s Ivlenng, aBut the Ring Master was ~ot satisfied and 80 he came forward 
~~ ~~~~' "That is not thl' I!rand flnale that' I had in mind. I expected 
the Bengal tiger to leap at the throat of the Punjab lion, I expected the 
Bombav bear to hug closely the wild cat of Ass~m. and I exp~cted the 
lamb o'f Madras to be swallowed either by the hon or by the tIger, and 
I would have then cracked my whip and the thong would have resounded 
and I would then have shown my power. Tha! would ha.ve been the 
grand finale, .. When I heard my Honourable friend, the Fmance ~Iem­
ber, making reference to the fact the other day that when a partIcular 
Budget demand, which gave one crore and forty-seven lakbs to Bengal, 
some lakhs to Bihar and Orissa, and about' 12 lakhs to AS,sam. was moved, 
there was no discllssion, when I heard my Honourable friend, the Finance 
Member, deploring the 'fact that there was no diSCUSBion on that parti-
cular demand, that he was disappointed that: Honourable Metnbenl here 
did not attack each other and they did not come up to his expectations 
and discuss this grant, Mr, Deputy President, T thollg'ht of the Ring 
Master Ilnd of his resounding thong and I at Jwst was glad thst the 
Madras lamb shivered and kept quiet instead of trying to do anything 
that deserved the thong of the Ring Master. In these circumstances, in 
the Bills that we are going to discuss, we shall ha'ni t}te thong, and. in 
fact, my Honourable friend, the Finance Member, has given a light crack 
already. What «lid he say in introducing this measure? That the finan-
cial proposals stand all t'ogethe)' and if one piece IS disturbed, down topplt's 
~he whole, structure. Paruphrased. translated and put in other language, 
It means 'Re',nlre Rentral, ooware of the 50 per cent jute duty, touch tho! 
excise duty on sugar and woe unto you, tOuch the excise duty on matches, 
Assam ",ill be deprived of what she gets, touch.,. any of th'ese proposals, 
then Bihar and Orissa will quake morf" thun ever it did under the eartli-
qua~e," (Laughter.) That is the fact that makes it difficult fo~' some 
Members to give a straight vote on this Bill. I know the House. J know 
the Parties and how they are arrayed, I know that' every Group is divided 
and it cannot but be divided. These financial proposals, Mr. Deputv 
President. set· i\ premium on revisiOn in the Parties, they have set ;,. 
premium on the want of cohesion and unanimity in the yarious Parties. 
and, therefore, if my Honourable friend, Sardar Sant Singh, wants to 
know my attitude, I say ! cannot ignore these facts. So far fiR these 
new factories are concerned at any ratR., this excise duty is certainly not 
:~,n equitable duty, and I will try my level best to see in the Select. 'Com-
mittee whatever I can get out of it for these new factories which have 
come into existence. I was telling the House how these new factories 
have come into existence" and I wish to know from my Honourable friend, 
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the Finance Member, whe~er he does not consider it a falr proposition 
that factories which have not had at least 12 months existence, should 
he exempted 'for the first year from. the payment of this excise duty .. I 
hope to press for that position in the Select Committee when the Bin 
.comes before the Select Committee. 

An Honourable Kember: Only for this year or even later on when new 
factories come into existence. 

Dlw&Il Bahadur A. Bamalwami KudaUar: Any factory that comes into 
€xistence must have one year's full working time before the excise duty 
is levied on its produc~on, so that it may have a. favourable chance and 
it might try to find itself on its own legs if possible. Another point, 
I should like to state which particularly concerns my Province. There are 
factories in Madras which make sugar out of what is called the palmfITtJ 
juice. The palmyra is a wild growth in my Province and there are 
millions of trees, and nature has lavishly bestowed them on us. Today 
the juice is extracted by the poorest labourers who climb the trees day 
in and day ou~, tap the juice, boil it, and, after treating them, bring 
them to the factories, and a sort of crude white sugar is made ,out of it. 
Do I understand that this will also come under the provisions of this Bill ? 
I think it is most unfair that; these factories which make palmyTIl sugar 
-shculd also come under this Bill. I think an assurance is needed from the 
Finance Member . 

• .r. B. D&8: That does not come under the Bill. 
Diw&Il Bahadur A. Ramaswami KudaUar: I want an assurance not from 

mv Honourable friend, Mr. Das, I should like to have an BSsurance from 
th'e Finance Member. 

I do not want to go into the details of this Bill. But there are only 
two considerations which I should like still to advert to. ~fan\" Honour-
able Members have alreadv referred to the fact that, so far as the Indian 
States ure concerned, the provisions that are made there are not sufficient 
to Eafeg-uhl'd the interests of British India.. We know that British [ndian 
~apitlll and British Indian industries are already handicapped by your 
extraordinary income-tax rates and super-tax rates and by all those other 
tal[~S which are collected in British India and manv of which are non-
existent in the Indian States. But I am not on that' point. My Honour-
able friend says that the States will come to an agreement abont this 
proposal and agree to levy an excise duty. Has my Honourable friend any 
means of ascert.aining that the excise duty levied by these States is identical 
with the excise dutv that is levied in British India and that these duties are 
going to be really· collected? Is there any idea of an inspectora.te which 
will examine this question? We all know the position with refer.:lDCe to 
·eustoms tariff and we all know that the Government of India find t,hem-
selves in a hopeless position to enforce the laws or agreements which they 
bave eorn€' to with reference to the States. 

Only one more point, and I have done. I remember in the course of 
my speech on the Budget suggesting that the proposals of the Honourable 
the Finance Member had queered the pitch of the Federation. The Hon-
ourable t.hf: Finance Member contradicted that statement. He said that 
he had done nothing of that sort, that he had not queered the pitch of 
the I,'ederation. I want to establish to the satisfaction of this Rouse that 
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it is :\ flwt. 'fhese excise duties we~ intended to be collected after the 
E'ed'Cratioll waS launched and an eXCIse dut.y on sugar ~a8 o~e of t~lOse 
that Were specifically oon1lemplated at the tlDle. of the ~SCUS8IO? ~'V l:at 
has n~v Honourable friend done now? He SaId t?at ~ne eXCIse uuhes 
will be levied in British India, they WIll also be l~vled m ~he State'>. but 
the benefit of t.hat excise duty will go to the States.. Now, does any 
Hl'llOUrable Member think tha.t once a State or II. Provmce gets 11. vested 
intereE't in revenue, it will ever be possible for that State or Prov!Dce. to 
giye up that vested interest and divest itself of that source of revenue whICh 
it once has got? Wha.t has the Fi~ance Memb.er done wi~h reference t? t~e 
mlltch excise duties? Bunna leVled that excIse duty WIth the permlBs~on 
of the Gevenlment of India a couple of years ago. They. ar~ collectmg 
18 Inkh!; of rupees, and my Honourable friend sees the Justice of ear-
mllrkin~ that 18 lakhs of revenue collected to Burma,.so that sh~ ma.\· not 
lose the revenue to which she has already laid a cl!,lm a~d which. she is 
enjoying at the present moment. If,. therefore, ~his eXCIse duty IS n?w 
coiled(,d bv the Indian States, no IndIan State will be a party Jo makmg 
it a J.·cder~l duty latoer on. if and when. and, if' at all, a Federation '~omes 
into exist.en('e. "I, therefore. venture to think tba~ apart ~m aU other 
defects which this Bill shows, the idea of an exCIse dutv m the States. 
calleeted on behalf of the States makes it distinctly improbable tbat 
}<'pderl') !'eVenlles will have those sources which at one time they thought 
of hnving. 

Sir. 1 shall conclude onlv on this one note. 1 have no eonnection with 
un~ ~uf!lr indlistry. I have no interest of any kind in an;v sugar indus~" __ 
r have no' sympathy with the profiteers who are making enormous rrofits. 
1 ,10 have some little s~"mpathy for those new concern'> which bre just 
Btarting under the shadow of the. protection which this House guarant.eed 0 
and I want to see fHir. trentment given to tbose new companies If, in the 
Scler·t CommiUee, this Bill can be so amended that those new factcries' 
shall continue to exist without the threat of ruination, not merely hy tbe-
levy of excise duty, but by internal competition of a groBS)v unfair 'kind, 
then. 1 think; even this Bill would in that transmut.ed form be less. 
unacceptable to this House than it is nOw. 
. Raja Bahadur G. Xrishn~JnIl.nhariar: Sir, my Honourable friend. the· 

Diwan Bahadur, with that storm of eloquence and stately periods, of whieh· 
he is a master, ~8S completely smashed, me. ~ do not know anything about 
w~at 1 am talking, nor upon tbe subject which he was talking.. I plead' 
gUIlty,. and.1 hope I shall not be one of those persons who. having read the 
numerous hterature that he bas left open before us over which he hns burnt 
his ~idnight oil, reading the thing througb and through. got by beart 
cer~am paragraphs, I hope.1 Rhall Dot be in the position of a perSon who 
havmg done all that can still only say on the floor of this House, "I have-
not yet made ';1P my min~: I am perplexed as to what to say," Sir, I hope 
r ~ban no~ be In that posIt~on. and if I 8m not. I shall be perfectly satisfied>' 
W1t~ . my Ignorance. And, 19norance of what? My Honourable friend said" 
thau m MndraR sngnr-cane gro~ers have no~ heentreated properly. I 11m ~lad' 
to know.-because I was gomg to put h1In tbe question whether he hnd'" 
anything to do with a.ny su'!sr produCing factory in Madras,-thnt he has 
not. May I very respecUullv and -very humbly, though I do not command 
that flow of language with which YOn CRn Cover Rny amollnt of abusf's. mnv 
[ very respectfullv and in ~11 humility a.sk him how many cases of suga~­
('.ane growers he has met WIth, whether he is one of them and ~hether he 

D 
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tll the majority of cases obtained a fair value from the factory owners? 
'That, Sir, is the only ground upon which you can roa.ke a statement and 
not bv those numerous experts and the mass of proceedings in the Com-
mitte;, because I will tell you a little story about this. 

There was a guru and he had about 10 or 12 disciples who were very 
recalcitrant. He found always that his behests and commands were 
disobeyed and so what he did was that one day he commanded his disciples 
to bring a piece of paper each and write all the duties that the disciple should 
discharge towards his master. Then he gave them time to get them by 
heart, which they did. Now, you know that Brahmins go very early in the 
morning to have a bath either in the tank or in the river. And so they 
were going one day. Unfortunately overnight there was a. heavy downpour 
of rain and the guru and his disciples were going to the river while it was 
still dark. There was 8 pool of water somewhere and the guru tripped and 
fell down. He shouted to his disciples to pull him out, but they said, •. No, 
wait a minute". They pulled out their instructions and they wanted to 
know whether they were bound to pull out their guru when he fell in a pit. 
It was not there. So they said: "We are very SOITY, but you gave us these 
lessons, and this thing is not there. If you can come out yourself, so much 
the better. We are not bound to do it, and, therefore, we have not trans-
gressed the guru' 8 instructions." That, Sir, is the result of these gentle-
men's reports. Each of them has got an axe to grind, und if they have not 
got any axe to grind, he belongs to that community to which my Honourable 
friend said I have the honour to belong,-they do not know what they are 
saying. 

Sir, talking of expert.s, technological and otherwise, perhaps my Honour-
able friend is not aware that there is n report. somewhere in the archives 
Qf that sugar technological expert that he has already given it as his opinion 
that there is over-productiou of sugar in India, and that, therefore, fresh 
factories should not be allowed to start. Rut, he may settle that matter 
between the Finance Member and himself.. But I believe, and I have 
reasons to believe, though I have not seen that rep~t, that this is a confi-
dential and a very sb-ong report sent by one of these technological experts, 
I do not know who he is. Sir, as I said. I admit my ignorance. and, in 
'Spite of that, if I support. the principle of this Rill, J do not knG'W whether 
the Rs. 1-5-0 is like the laws of the Medes and Persians and could not be 
"ltered .. So, whether the ~inance Member. after recalculating all those 
figures that m~ Honourable friend, Lala Huri Raj Swarup, placed before 
him, would be able to diminish or increase. or whatevpr it is. th'lt iR a 
matter I do not understand. Thf: Honourable the Finance Membtlr snva 
he wants money. He has done so: others say, if you t·ake lesR money. you 
will still have tllllt money. So you mRke up t.he acconnt with the Select 
Committee, Rnd I am not concerned with that. Rllt what T am reall,. 
concerned with is. so far as the principle of this Bill is 'concerned, T am 
quite at one and I was on the point that I wal; not doing it out of !'Ipite or 
~n~' or malice. I am myself going' to be in this trouble. If the negotia-
tions that I am on are ended, I hope at this time next year to start on 
mv own hook a very big sugar factory in Hyderabad with my own BugaT-
cane lands to the extent of six thousand acres. 

JIr. 'R. JI. 1oshi: And Rdd to the over-production. 
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Raja Bahadur G. KriIhDam~: That, is just it. and IteU you it :8 
in connection with that proposal of mme I was told that there was thlB 
l.rouble that we are having over-production. The same reporb was sent to 
Mysore. The Mysore people snappe.d their finge~ at this gentleman'~ 
report. They said, you d.o ~hat you. hke, we are gomg t{) stil.rt our factory, 
and the rest of the negotIations are m progress. 

I think I know a little bit of sugar-cane gruwing, lind, 80 far as the 
States aga~nst whom there h~s been such declamation, I believe the Honour-
.able the Finance Member will bear me out when I say tl1llotl he h~ aI.z:e~dy 
received. a report from one of the Indian States thnt they are qUlte willing 
to come up to their level on the question of match i.ndustry-I do not know 
whether the communication has yet reached the Fmance Department, but 
• u friend of mine in Hyderabad told me that within 24 hours they had agreed 
to the proposals of the Government of India and the .reply had gone.. I 

,do not know anything about sugar: perhaps he was afraId tn say somethmg 
about it as I was myself interested in it. However, so far as the States are 
,concerned, I believe the idea of the Honourable the Finance Member is 
that the production of sugar in tht: Indian States will not in any ~ay 
:handicap the production of sugar in British India and that they were trymg 
to enter into an agreement with these States, so that the price may be 
the same all over; and, if they did not agree, steps would be taken when 
their sugar crosses the frontier to impose a duty upon that sugar in order 
to bring it! to a price at the saine level as in British India. That possibly 
.is the idea and upon that I do.not know that ther~ was such a great neces-
-{lily to declaim upon what the States would or would not do after having 
heard what Mr. Mody had to say about the Viramgam line and all that 
-sort of thing. The reason why I say that I will support the principle of 

. -this Bill is not that I am very jealous or envious or malicious about the 400 
per cent that t·hese gentlemen were supposed to make 6S profit-s, because 
1 do not know anything about it--the Honourable the Finance Member 
-.said it' was 400 per cent or something about that, and there is a hue and 
·cry raised in all the newspapers; and in all this propaganda to which my 
'friend, Dr. Ziauddin Ahmad, referred, they say there is no such thing as 
400 per cent, and there was an offer today On the floor of the House that the 
-Government might take up the whole concern and pay them ten per cent. 
What a grand thing it. would be if the Government. instead of going to the 
sugar factories, would come to us, the land owners, and take aWay all our 
land a~d give. 'IS the profit that they themselves: Recording ~ Lord Curzon's 
Tesolubon, saId that. we were making, and we shall be perfectlv happy. The 
Honourable the FinanC'.e Member Qnd all the other Members' of the' Execu-
tive Governll1ent wonldget so much of land instead of their cash income. 
and then, in six months time, these gentlemen will realise what the trouble 
is and they will say "You are perfeCtly right; yo~. take away your lands; 
W? do not. wllntthem." That win he the posit.ion that tllese gentlemen 
WIll be reducE).d to; ~d what my friend, Dr, Ziauddin, said as a matter of 
.c~allenge. ~e~l1y does not. amount to nnything very serious: these gentlemen 
WIll say Now we shall have tlle ten pe=- cent ont of the pocket. of t.he-
-Government", It is all absolutely beside the point_ 

We have ruSo been told thl'lt the price of sugar has gone down bv two 
4 P ". rnneeEl 'Per maund, which I work out at about ~ +111' of n~ tmna 

per ~r. But I know it·for a fact. and I challenge- anybody to make an 
inquiry, so far as Deocan and Madraa is ooncerned, what we have been 

1> 2 
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paying the same price, whether before proteotion or after, and I say that, 
not one pice has been lowered in our price . . . . . . 

Seth llaji Abdoola Baroon Because you ha.ve to pay railway freight 
on it to Madras. 

:B.&ja Bahadur G. XrlsbDamachariar: . I know the reason, but I am 
t-alking of the fact. What I am concerned with is that these gentlemen 
in Upper India started factories which came into existence like mushrooms, 
made these huge profits, und now cannot get rid of their extra stock, and, 
consequently, they have got to find a market locally, and as the local 
market can only consume a certain proportion and as their stock will grow 
from had to worse if they are kept, they have got to get any price, and. 
therefore, they come and tell this House that the value has gone down by 
two rupees. Who benefits by it? 

Seth Baji Abdoola Baroon: The railways. 

:B.&ja Bahadur G. Krislmamachariar: Very well. The fact of the matter-
is. these gentlemen have got their profits in their pockets, and, for the rest 
of it, they are quite happy if they gave it to the railway; but what about 
me '! It is my money that is paid: it is I from whom the money would 
have to be got if thil:! Rs. 1-5-0 is not going to be levied from these gentle-
men. \Vhatever may be the cause, I am stating t,he fact, and it cannot 
be challenged that the price of sugar I even if it had gone down by two rupees 
8S claimed by these gen~lemen, has not benefited I1S in any way. Why 
should I then sympathise with theFe gentlemen? Is it because they are 
deprived of the chance of making more money than they are actuully doing?' 
Come to me. See ~'hat I, an a.griculturist, Rm making after doing the 
work all the year from morning till evening in my field, regardless of rain 
and heat, snow and sleet. Measure my profits; take twice that measure 
and be satisfied. Whv do vou want to h9.ve a cross cut to become rich as. 
quickly as possible? Do n~t do that. We were told that this Bm is very 
wrong in principle, because it taxed production, that is to say, because the 
sugar was produced. I never studied pl')litical economv or public finance or 
any of those things, and if I make any mistake, I want'the House to pardon 
me; but I believe that in agriculture, production and production alone is 
taxed. The Government, taking Lord Curzon's minute, said that they were 
entitled to 50 per cent of the net produce. If taxing production is in-
advisable, then I agree at once, Bnd I ask for relief regardmg the 
agriculturist; ~hen the Government would be hard put to it to find out 
money to carryon their administration. You CRn only tax when a man 
produces: you cannot tax a man who is lying idle on his 80fa day in and 
day out: he does not produce anything', and, therefore, he does not pay 
any tax. You go to the fields and till the soil and produce grain, and, 
directly the grain is in vour han~"', the Government come and say "Give 
me mv share of the produce." Consequently, it is a greBt fallsev to say 
that this Rill is a tax on nrotll1etion anel that vou cannot ta.,.. pmduction. 
Production is t,ne onlv thing t,hat is h-ved in these m7lt,Uo!rs, a.ner ~n that 
Ilr1mment (loes not t1pT.\f>al to me. T. tl1erpfore. Imhmit that harrine- whAtp,ver 
chnncres mnv be ma~e rM'RMln'! tl1r< ;.,t""PQt~ ",f t,h .. G~~m~nK T am 
entirely in "favour 6f"t,be principle ~f tni!! ~m whirln T nenmly'support. 
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There are only two matters on which I would like to submit to this 
House 8. few obs~rvations: the firl'lt is about this khandsori sugar. My 
-friend~ Mr. Maswood Ahmad, has said a great deal about it, and we in the 
Madras Presidency do not understand whllt this khand8ari means, and no 
tenn is being used which would convey toO ~s an idea exactly of the 
process ..... 

An Honourable Kember: It is a cottage industry. 

R:l!a Bahadur G. Kri8bnamachariar: That is why I am troubled about 
it. What we do in Southern India is this: my friend, Mr. Bajpai, has 
been telling me that we are overproducing rice; that our trouble does not 
Ite in our not being able to produce or in our not being able to find a 
fo<-~al market, but that we have got more than the local market ca.n con-
slJme, and our price is not in demand elsewhere. The remedy is to change 

.our crops as far as you possibly can. Now, long before the Govfmment of 
India woke up to this position. the landholders and (mltivators arrived, 
both in Tanjore and Trichinopoly which at one time carried the credit 
of bein:! the granary of South India, we had to change our crop Rod we 
have hiken to Rugar:cane. Of course, we cannot afford to experiment very 
largpj.v on sugar-cane upon the principle that we should not put too many 
eggs into the same basket. Therefore, what we do is this. According to 
Gur resources, we grow 10, 15, 20 or 50 acres, and, within a radius of, say, 
two or three miles from a centre. all the cane that is grown in the locality 
is brought to a spot where there is a sort of wheel which crushes the cane, 
and juice is taken out. The juice is then boiled and made into guT. I do 
not know at what stage this khand8ari comes into existence, but if the idea 
of the Bill is that our process, which begins from the crushing a.nd ma.nu-
factnring into gur without any mechanical power, that Our process which 
is undertaken only by ma.n power or bullock power, should be touched. 
then I strongly oppose it .. 

An HODOUrable Kember: No, it does not. 

Raja Balladar fl. KrillhnamNbMlar: I hope it win be made clear, bui 
I gathert'd from ~h8t my friend, Mr. Morgan, said that a.ny of the raw 
products from whICh sugar or gur is made lIhould b«: brought. within the 
purview of this Bill . . . . . 

Ill. G. 1Io1'p1l: -May I i.ntemlpt my Honourable friend? I did not..~ 
t.hat at all. I did not say that gur, rdb and palmYT4 should be taxed_ D 
was the people who bought these things as raw material and produced 
:8ugar who sh:mld be taxed. Gur does not come into it. 

Raja Babadar Q. J[rIlhnamachNlal: We manufacture s~ar ourselves. 
} mysel.f manufacture guT'. I cultivate about 50 ncres of la.nd every year 
m rotation and I first make gur andther.. convert ·it into brown.wpr . . . 

Dr. ZlAdcUIl AlIJP": It is called khand. 

~ Baja ~r Q. CtIah·P"CIlIlblr: There ill no motor polver involved 
m th3manufact1ll'e of such tbiDgs. The poor villagers adopt 'the boiling 

process, and produce brown sugar from gUT. 
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Xo\\', if thi~ thing will not come within the purview of this Bill, JshtJt 

bl\\"3 n'l quarrel with it oJ. all, bec8uBtl, it is a cottage industr;y, it is an 
industry which the a,..,OTiculturist is perforce driven to undertake, because, 
S0 far as the southern districts of the Madras Presidency are concerned, 
the regular crop of paddy has no ready market in these days. 

Theu, the next point is abont palmyra jaggery. I believe this palmyra 
jaggery is conyerted into sugar, but .it is not done on 8 very large seale. 
I do not know if the HOllse is aware of the fact that palmyra jaggery 
hilS from time immemorial been prepared, not for-usmg it as sugnr, but 
for mling it in the Ayurvedic system of medicine. It is sometimes made 
into candy and sometimes into glLr, and, in both cases, they are used 
mORtly for medical purposes. I believe quite recently they have sta1'ted a 
factor,y to manufacture sugar out of palmyra jaggery. The sugar made 
.from the palmyra jaggrry is more brownish in colour than the ordinary 
sligar that we make out of gUT. I hope this Bill will not rope in the poor 
people who make sugar out of palmyra jaggery. I am also in a way 
interested in it. I llsve got about 5,000 palmyra trees, and the man who 
leases them makes the yllr and is ahle to find a local market for it. That 
i.:: Obe of our cottage industries, and I hope this Bill will not brim: within, 
ib; purview this small cottage industry. Except for these two things, I 
consiJH that the principle embodied ill this BiU ia very good, and I 
str::mgly ijUpport this reference to Selecl:; Committee. 

Th€J'P is onh' one observution I wish to make about the procedure that 
is foilowecl in the House, and it is this. A large number of Members have 
been selected to serve on the Select Committee, and I ha.'Ve always observed 
that those who gr; to the Select Committee nre the longest in their srgtf-
ments. and, after a certain time, the President says: "Oh, 85 Memhe,", 
have spr,ken, Hnd I am not going to allow an~' more discussion, as the 
mntter hns alread\, been discupsed sufficientlv". I state as a matter of 
fact, that we, who do not go into the Sele~t 'Committe~, I resp~ct.fully 
submit, as a matter of principle, should lay down what points shall be con-
siderpcl by the Select Committee, and if these'"gantiemert" :who .. bave not 
even made up their minds as to what to do and what not to do, but take up 
most of our time, on the floor ;of ~h6 ;Bollse.80~e of us poor feY,ows 
do' not get sufficient time to develop our arguments or to say what we have 
got to say, I submit that this is a. matter which requires the attention of 
the Honourable the President., so that. as a matter of conveution, the 
thing may be settled, that is to say, those who go to the Select Com-
mittee should not speak at least at the early stage of U.e Bijl. That lS 
all that I have 'got to sa.y now.i ,;ll' 

~ . '1Ir: Muhammad Yamin Kh&n:Sir, '1 strongly support the ODs.ervatlon 
just made by my Honourable friend, the Raja:Bahadur, that Ucmbe" 
who go to. the Select Committe~ .sh0uld n9t ~8ke 10P£ spe.~~~s on .. the 
floor of the ,House. . . . . 

An HOtlourable Kamber: Why not? 

1Ir. Muhammad Yamin Khan: If they have any~ to say;they,.;can 
do .so .in the Select C?mmittee. For whoee benefit are they expressing 
theIr Vlews here? It IS for their OW)1.;benefit.·Wben) a motiOIJ: is made 
for reference to Select Committee, it is intended that .the Members who-
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o to the Select Committee should derive some benefit from the views of 
Lse Honourable Members who will not go to the Select Committee, b~t 
if t.hey also make a speech here, I ~o not know fo~ who~e benefit they wIll 
be expressing their views, because m the Sel~~t Committee;; the ~eI?bers 
who are selected will have greater OPP?rtuDl.tles to express the?" Vlews. 
So I t.hink a convention should be established lD thIs House by which those 
Honourable Members who will go to the Select Committee should not 
speak in the first stage when a motion is made for reference to Select 
Committee, except to the extent of. saying whether they .agree to t.he 
motion being referred to Select COmmIttee or not. Beyond this they should 
not ..... 

JIr. O. S. Banga Iyer (Rohilkund and Kumaon Divisions: ~on-Muham­
madan Rural): May I suggest to the Honourable Member from .Meerut 
whether it is not to the point for members of the Select Committee to 
speak out their views, so thut this House may see ~bst they ar-e .fit enough 
to work in the Select Committee . . . . 

JIr. Deputy PresideDt (Mr. Abdul MatinchaucThury): Order: order_ 
Instead of giving directions to the Chair., it will be, better for the HODour-
able Member to proceed with his speech. 

JIr. O. S. Banga Iyer: I was making 8' suggestion. Probably the Chair 
did not follow the Honournbla Member from Meenlf. As I interrupted him 
and he gave way, I asked him whether it. was not fit and proper for 
members ol ,the Select Committee to place' before tb~ HOlJse their quali-
i!eations by speechification to sit in the Select Colilmittee • . . . . 

JIr. Muhammad Yambl' nan: My friend's ohsehatio~ are always of 
pood humour. He wants to test the ability of the 'Members who JrO to a 
Sr/ect Committee. I have no quarrel with him if thidis his Object. 

, W ~n, Sir, I shall. not take the time of the House in referring to 
statistics which were . prepared in 1929.' aB waB ~one by my friend, Mr. 
Mudaliar, nor do I wlii1t togo into the prices ofdifterent articles as was 
done by Dr. Ziauddiri Ahmad. Here I am a practical man, and I represent 
only two sides, one as a consumer and. the other' asareprCBent:;ltive of the. 
cane· grower. So far as I am concerned. I don't want to be too hard on 
,the producer either. I don't agree with what . Dr. Ziauddin Ahmad or 
'Mr. "MuClaliarsaid that the protective duty was levied by the Goyernment 
,sunply for ,the Bake Of rev~nue. I think. a great d .. mand was made for 
t~is,. as far as I remember, by my friend. Mr. Abdooln Hamon, because-
he wail· mostly intereste4,)~ the sugar industry, and he made opt a case-
~hL\t. thete Should be aprotectiive duty .: . " '.', . . 

. S6th Hajl Abdoola Haroon: I think mT' frlendMr. Yamin Khan is 
D1IJ.ki!lg· n ~istnkf'. I spoke ,when the 'Sug<~r(prOt~Mion) BiH came u~ in 
1~32, but the stlJrar duty 'was levied as s protection duty before 1982'. 
Till September, H131, all these duties of Us. 9-1-0 were levied bv the Finance 
Member, while the Su~r (Protection' BUr came out only in 1982. " 

.. Mr .. Ifuhammad Yamin Khan: I 3m referring' to the Protection Bill. 
t ~ay that when this dnty came in, it was ""elcomed bv mv Honourahle 
friend,. aD~ .h~ 'saie! in BUpport of this that. it' would help the ;ugar industry 
of India. . t· ~ythat it Was not merely for the purpose of getting more 
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revenue. but the idea at that time was that this duty would help the growth 
'of sugar industry in this country and would help the people in cOI~peting 
with foreign sugar and would give an impetuB to those engaged In the 
growing of sugar-cane., It is the duty of the Government to see that the 
prices of cane are fixed and that people who control the poor growers of 
cane do not exploit them. For this purpose, I remember the United 
Provinces Government issued-it cannot be called an order, but it, was a 
kind of suggestion-that seven annas per maund was a reasonable rate to 
pay to the cane grower. My Honourable friend said that nine annas bave 
been paid in the Meerut Division. What a wonderful statement he hRR 
made! 

Lala Had Raj Swamp: Do you deny this st.atement,? 

JIr. Muhammad Yamin Khan: Absolutely. 

Lala Hari Raj Swamp: You are incorrect. 

JIr. Muhammad Yamin Khan: Can he tell me in what month, hr how 
many days, and in what factory? Was it Mansurpur? 

Lala Harl Raj Swarup: Yes. It WHS Mans1ll'pUr and Darnu!a. 

JIr. lIubammad Yamin Khan: I can prove that at Mansurpnr, in spite 
of the Government's order, only four annas and six pies were paid. I have 
received lots of complaints from people living there. 

Lala lIarl Raj Swamp: I challenge my Honourable friend. It was 
never paid in Mansurpur. 

111'. Kubammad. Yamin lDlul: I can prove by evidence of thousands of 
'tlUltivators that only four aonas and six p~es were paid. Can my Honour-
~ble friend deny this that all the factory owners in the Meerut district, 
which have sprung up to something like eight or nine in one year's time, 
have combined together and passed a resolution that nobody should pay 
more than six annas for the cane? The man takes the cane from five or 
six miles in a bullock cart, and when he reaches the factory, they say, 
:it is worthless and they are not going to purchase it. The man cannot 
:take it back to his vill~e. and.. moreover, the area has beeD divided 
fbetween the different factories. so that there ,lihould be no competition 
:between one factory and another, and the factory owners have agree4 
;among themselves that they will purchase only from the areas allotted to 
-them and from nowhere else, so that the poorman cannot take his cane 
to any other factory, because nobody else will purchase it. It is an open 

,secret that the Daraula factory, which was put. up only two or three 
'Years ago. has paid back its capital. If tber~ is protection, is it in the 
:interests of the people who invest their capital or in the interests of ~ 
.C8.ne grOWCl' and the consumer? 

[At this stage, Mr. President (The Honourable Sir Shanmukham 
IChetty) resumed the Chair.] 

If these people had been generous to the cane grower, and. at the S8JDj1 .. 
'time, making profit. for themsdves. nobody would have anl grievaJle~ 
1 would not grumble at it. I say that the indmltries of India must be 

) 
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lbelped, but it does not mean paying 50 per cent profit at th~ Mtt of the 
,consumer and at the cost of the cane grower. That is asking too much 
·from the country; that is taking t.oo much advantage of the patriotism of 
the people. I went to Errgland last year and returned within six .mon~hs, 

· and, within that period, I found that at distances of five or SIX miles 
· sugar factories had been put up-I saw four factories rising during this 
short time on the Ghaziabad-Meerut Road. 

:Sir Oowasjl .Tehangir: Are they working now? 

Kr. Muhammad Yamin Khan: Yes, they lire all working. Some factories 
have worked for five or three or two months, and if they have not got 
\back the whole of their capital, they must ha"e got back at least 30 per 
cent, because they are not paying proper price for the cane. My Honour-
able friend, Mr. Mtidaliar, says that we must give one year's advantage 
to the factory owner to build up the factory. What does he mean by 
one year? Does he mean from A pril to the end of August also to be 
:inclnded? Factory owners who have start~d in October have already made 
tremendous amour;ts of money by the 31st March. They have got nothing 
to do on the 1st April except, probably, crushing a little bit of cane which 
-is remaining there. No cultivator can afford to keep cane in his field 
nfter the 31st March, because he must have the field clean for the nen 
year's crop. The time for crushing cane is from about the 15th of October 

.or the 1st of November to the 31st of March. They have this year alrrody 
made it. I have no grievance if a reallODable price for cane iE given. The 

· factory owners must be allowed 15 per cent as margin for profit, and if 
the industry cannot go on, if nobody is willing to invest his money with 
fI return of 15 per cent profit, then I think it is useless to try to have 
any factories in India. 15 per cent is quite sufficient,-ifthey can have 
15 per cent dividend or net profit on their eapital. 

Sir Oowujl .JehangIr: 15 per cent dividend? 

JIr. Muhammad Yamin Khul: If the Honourable Member only knew, 
-he would jump up and invel!t all his mOney tomorrow in the United 
Provinces. They are getting 50 per cent. If the Honourable Member 
knew that, he would have invested all his crores in the United Provinces. 

~ Seth BaJi .AbcIoola JIaIooD: Can the Honourable Membefo give any 
1Dstnnce of a factory whieh gave 50 per cent dividend this year? 

:Mr. Jlllh~mad Yamin Khan: If not this year, last year. The Daraula 
factory has paId back the whole of the capital in two years. With nine 
lakha of eapital, they made six lakhs in one year, 

8eth H&ll .Abcloola Jl&roo1l: If it made six lakhs, can the Honourable 
Member: say how much it paid as income-tax ~ 

:Kr •• wJaunnacl Yamla DaB: That is why they have this device of 
purchasing through the contractors. Somt>. body asked, why they pur-

...ehased through the contractors. This is how they hoodwink the Income-
't' tax Officers,-because the. profit is scattered among 80 many di1Ierent 

-people. One book is kept aeparate fot· real aeeounta and another is kep* 
for inspeotion by the Income-tax Oftioer . . . .. ' 
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Seth Haj! Abdoola Baroon: When the Honourable Member says 50 per' 
cent, does he realise that they have got to pay charges for manufacture, 
for fuel, for labour, etc. Or did he mean 50 per cent net profit? 

1 

1Ir. Mubammad Yamin lDlaD.: I am just coming to that. It is 50 per 
cent net profit, because I know for a fact that, excluding cost of the 
machinery, the cost of production,-the price of sugar came only to five 
rupees and a few annas Rnd they sold sugar at Rs. 11 a maund. This: 
was the selling price. It comes to cent per cent profit. l.f you take the 
incidental charges, the depreciation value of the machinery, Hnd so on, 
into account, it comes to 50 per cent profit. 

Sir Cowasji .JehangIr: What is the gross profit? 

1Ir. )lubamma.d Yamin Khan: The cost of making sugar came t,o five, 
rupees and a few annas only, but,they sold the same thing for Rs. 11. 

Mr. A. Das: Last year the prices were never Rs. 11. 
,~ 

1Ir. Kubamma.d Yamin KbaD.:But they have been selling at this price-
for the last three years. Some factories have paid their capital. They 
have got no grievance. ]f my friend wanb! to contest my statement, let 
him produce the accounts before Dr. Ziauddin Alunad, though they may 
hoodwink him more easily tllan they can hoodwink the Income-tax Officer. 
I am ready t<" say this that they get 50 per cent profit. They have got 
no reason to complain. They should not get the whole of it. A portion of 
that mnst go to the consumer or to the cane grower, and, if this cannot 
be done, let it go to the public funds. I do not want to ~rush this 
industry. I would rather use the sugar made in India than the sugar 
imported from Java. 1 wonld like to encourage it myself. When you' 
complain about the poor man's salt, why not about the poor man's sugar?' 
The poor man uses more sugar than salt. 

Bhai Parma :Rand: May I ask if you ad~ate nationalisationof industry 
as well as nationalisation 0 1 . land ? . 

1Ir. :R. K . .Joshi: I do. 

JIr. Muhammad Yamin Khan: I am prepared t,o sell my 'land to 
Government at half the price tliat it would have fetched in ]926. 1: am 
read" to sell the whole land todav and let. the Government distribute it to' 

'anybody. • 

Sir Cowasji Jehangir: H there are more Joshis ~bout, you wHf have to 
give it away, for. nothing. '. ' , >, ~"_~ 

Mr. Muhammad Yamin Khan: I wish more Joshis could come 'and tal<e 
away my land, arid then I shall take away the'ItJoneY,of'other people. 
'If somebody' robs'me, J shall not sit quiet. :r shall go and loot the 
,houses of others .. 

The·Himourli.ble Sir Brojen.dr& Kitt8r(Lesder of theHou8e)~ Then the' 
whole thing will be goin~ to Mr .. Joshi ? : ,.. '. ! 
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JIr. Muhammad Yamin Khan: I am not one of those who ~ sit quiet. 
I do not want to discloBf' the secrets that have been told to me m confidence 
by people who approached. me with the request. that I should beC?me. a 
director of certain companies, but I may tell this that even the factones 
which have been put up this year are making as much as 35 per cent 
net profit now. 

An HOnourable Kember: Quite wrong. 
:Hr. Kuhammad Yamin Khan: By going through the figures which I 

have got, I can tell you that that is a fact. 

Seth Hail Abdoola Haroon: If he knows very well that they are making 
35 per cent profit, I can arrange for his getting some contracts. He 
can allow 15 or 20 per cent and take the rest and make a little money. 

Mr. Muhammad Yamin Khan: I am not in that line, and I do not 
know anything about the factories my friend is tal1dng of. 

When my friend. Mr. Mudaliac, was speaking, he said that his Province 
was not such that it wall not paying properly to the cane grower. I asked 
him the question as to what Madras was paying. I got no answer. He 
StUd that the Madras cane grower had no complaint. But he had no figure. 
to give me. He could not tell me whether the cane grower there waa 
getting near about five annas six pies or not. He did not answer. Mr. 
Mudaliar does not know anything about it. He comes up and advocates 
his cauSe with great ability and eloquence and force, but he knows nothing 
about what he is talking. He simply gets up and says that his Province 
has got no c(lmplaint. He quot-ed what Bihar was paying ..... 

Rao B~ B. L. PaW (Bombay Southern Division: Non-Muham-
madan Rural): The cost of production, according·to the Tariff Board, W8& 
fjstimated at Rs. 1-12-0 per maund. So it must be a litttle more than 
~hat. Thili is to be found in the book written by Mr. Gandhi. 

Kr. Muhammad Yamin Ehan: In what year was this? 

An Honourable Kember: It has been writte~ just noV:. 

~. Muhammad Yamin Khan: I cannot accept what .m~· friend has said, 
I ant ~lad to note that he fiUs the gap which .:lIitleft; by Mr:·'Mud~)iar.' 
',' Baja Bahadur G. Krisbna~bari&r: It is only the. c')st of prodll;tion 

~ t~t he is q1.!Pting. 

'Rao Bahadur B. ;ro. PaiU:. It must. therefore, be something more than 
that. . 

Baja B&hadur G. ][risbmamaabariar: "Must" is another matter . 

. ~r. K~ammad Yamin D.an: The. cruestion is what exactly they are 
~ettmg. Is my Honourable friend tnlkinO" about the Bombgv Presidencv" 

. . . ' 0, .' ... _ 

Baa Ba,hadur B. L. PaW: It is :Mudras. 
·Mr. Jluhammad Yamin Khan: Mv Honourable friend's answer does not 

satisfy me 8S towhnt they are pavint1; to the cuIt.ivator. I want ,Mr. 
Mudnliar to tell me that. " '-
. ; ~~ sanl'" K1lJ'tuaSahlb Bahadur (South Madras : Muhammadan):. 

We pay more than any other Province? 
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Mr. Muhammad Yamin Khan: I do not know what is meant by 
"more". It has been said that Bihar and Orissa pays five ann as six pies 
.on an average. This word "average" is a very good word. Mr. Hari 
Raj Swarup said they paid up to nine annas. They might have paid this 
to a single individual, and that cannot be quoted as an instanoo. Five 
annas six pies average means that some people must have been paid six 
annas, some five and some people less than five annas also, and five ann as 
for a maund of sugar-cane is not a reasonable price. 

Seth Haji Abdoola Haroon: May I ask one question of the Honourable 
Member? He belongs to Meerut. Can he t-ell me, if the people there are 
making gur from t.he sugar-cane, at what price they are getting the cane, 
when they are making the gUT? 

Mr. Muhammad Yamin Khan: My Honourable friend knows that very 
weil. He pas been in the sugar business for a long time, and he knows 
ae much as I know {_::In HonouTable .'{emher: "More.") that gur is not 
produced by the people who purchase the cane crop. Gur is always pro-
duced by the man who grows the cane himself. The man, who has got 
1and, say, up to 100 bighas only, runs one 1>auloo--a crushing machine 
that is worked bv the same bullocks that the man has and which are meant 
for his other cultivation purposes, and he gets juice out of that which doe. 
not come out thoroughly, and this man makes gUT himself. Now, he is 
at the mercy of the people who sell in the market. The cane is never 
purchased by him. Therefore, I cannot give my Honourable friend a 
reply. 

Seth Haji Abdoola Haroon: I know they are making gUT. I know 
very well that these cultivators are manufacturing gUT themselves. But 
if they are crushing their own cane and making gUT, you know the price 
.of gUT in the Meerut market, and you know also how many maunds of 
llsne are crushed in order to get one maund of gUT. And from that, it 
llan be imagined what price . ',' . 

1Ir. President. (The Honourable Sir Shanmukham Chetty): Order, 
.order. 

Mr. Muhammad Yamin Khan: It is for the Honourable Member to 
.calculate it. The poor man must sell his gUT at any price that he can 
get. Only those people make gUT who have got no other means of selling 
their produce, and if they make gUT, they must sell it at once; otherwise, • 
if it is produced at a time when the harvest is over and the revenue 
llollector is there, he cannot leave him ten 'days and he is at the meTCf 
.of whatever prices rule in the market. GUT, which is often sold at two 
ruNleS or three rupees a maund, has, after two months, been 8Qld for 
eigl.t rupees a maund. People who have purchased gUT at two rupees or 
three rupees a maund have made a tremendous amount of profits-cent 
per cent often. But, sometimes, if there is a shower, then the entire 
qus.ntity becomes useJess. The question of gUT is very delicate: and if 
(.be bani a in the market bypul'chasing and ·storing his g~Tsometimes makes 
cent per cent profit, he stands to lose sixty per oont or so by one shower 
of rain at Christmas time. Probably the man is bringing his gUT from 
his village to :the marketine; place and the whole gets meli\ed on the -,tay. 
There are three parties-the consumer, the producer Rnd th.e grower 01 
llane, and who is getting the best advantage? 
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An Honourable Member: The contractor. 
Mr. Muhammad Yamin Khan.: Is the consumer getting it? No. We 

had expected that the sugar factories~ instead of getting fifty per cent ,.,r 
thirty per ("ent, woul~ be conte?t With ,twenty pe~ cent, aD;d that they 
must redu(;(, the prices. I find that. my friend" RaJa Bah~ur 
Krishnamachariar, said that lie was not gettmg even one pICe less. I thmk 
I am payinf; just about the same price.. I do not purchase ~rom the 
manufacturel', I purchase it from the retail dealer, ~nd the mIddleman 
always gets it. The middleman does not leave much ddJerence. That ha~. 
always been the baf;is of my support with regard to the salt tax, because 
I know that it is the middleman, and not the consumer, who glts the 
advantaae. If all this is threshed out in the Select Committee, so that 
all reas;nablc profit is left to the factory owners, I will not grudge It; 
but if they want to exploit the cane grower and the consmer, then, 1. as. 
a represe~tative of both, must protest against it. 

Then, I want that the industry must prosper for two reasons, because. 
I want the people of India to have more employment, and I want that 
India's money does not lie idle, but is properly utilised, 80 tbat a lot ot 
people ma~· be employed. The second reason is that if more factories 
come into being, then more sugar-cane will be purchased, and if more. 
sugar-cane i~ purchased at reasonable prices, then the price of the land wiil 
not fall down as it has fallen down recently,-and I want to keep up the 
price level of the land. As a representative of the zamindar. it is my 
interest als) 1:.0 see that the price of land does not go down llnd the people. 
do not financially suffer. They have got their capitnl fixed up in their 
factories and they would not like it to be reduced to fifty per cent. 
Similarly, T do not like my capital to be reduced to fifty' peT cent. On the 
f'ontrary, I would much rather like to ,see the price of land restored to, 
the previous level, and that can only be attained if the prices rise. This 
('.annot happen if the factories that have heen growin~ take to a gr~at 
deal of exploitation of the cane growers. An these matters will be dealt, 
with in the Seloot Committee, and, therefore. I support the motion for, 
reference of the Bill to It Select Committee. But I must not he misunder-
stood : I am in no way against the factory owners, I want to leave them 
a fair margin. 

Seth Bali A.bdoola Haroon.: Sir, before I now rise to sne"k on the 
suhiect, I have heard mv Honomable friends, Dr. Ziauddin Ahmad, Raja 
Bahadnr Krishnamncharinr and Mr. Ml1hammad Yamin Khan. An these 

-three Honourable gent1emen Bre suP"OortinQ' the motinn for referenC'e of the 
"Rill to a Select Committee. Of course they have their own oninions and· 
the~. have their ri<>hts to sav whatever they like. hut I fino thllt they are. 
not aO'ainst the inil\l!~try itself. nor do thev wllnt t,hAt Sllgar 8ho11Jd not be. 
'mnnufflrtureil in Tnoia. bl1t thev bave Romp idea that the' sU'"'ar manufac-
fl,res Are m"kin(J' hl10'e profits; and, heRiiles t,hat. thev have "(>ompIAil"'eti that 
t,hev are not getting nroper cane Tlriceq for PIe ~nnP. £!Tow!>r. All these 
things they have unoerl'otooO. chi~flv trom the TTeaSl.l" 'Benrbes a.n~ 
especially rrom the sneech of the RonoUl'o.b\e the "Fln8.nce 1.l(embeT. 

Dr. Ziauddin Ahmad: I was never here at the time. 

Seth KlAfi AbdooJa Jraroan: Wpll, ~'OlI mll"f, hRve J'PAO that sneech; 
'> fino T lo->nw t.hnt the IfnTlOllrAhlp the FinAnr!> M'!>rnl-er' hAS h!>.en creating· 

in this House' some Burh impression and be brought" fol"Wo.ro. some vieiR 
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[Seth Haji Abdoola Haroon.] 
backed by facts and figures before the House that, oocoroing to hiB infor-
mation, at any rate from my friend. Mr. Mody,-and he said in his speeCtl 
also a few words, and I am quoting here from a newspaper cutting. 
This is wh~t the Honourable the Finance Member said: 

"The poin~ I want to make is that the public of India have made a tremendouB 
:Sacrifice to see this policy of making India self-supporting. It does not lie in the 
mouth of thE' manufacturers to corne and say that it is unju8~ and unfair if you 
teduce our 400 per cent profit to 300 per cent profit." 

Th8ie an the words of the Honourl1ble the Finance Member. If Q 

-responsible Honourable Member uses these ''''ords in the House, I think 
I can sa,- that there are many Honourable Members who do not know mueh 
lIbout this industry, nor the' trade itself. 

The Honourable Sir George Schuster: I have already explained to the 
House, and the context iT. whICh I used that sentence makes it perfectly 
dear that I was referring to the capital appreciation of the shares. I was 
-dealing- with the argument that. we have been approached 8S people wb.) 
were doing injustice to people who bought shares at very high prices. 

Seth Baji Abdoola HarOOn: Thank you very much for saying this much 
:flbout the shares. But my friend. Mr. Yamin Khan, understood it the other 
way. 

1Ir. Kuhammad Yamin KhaD: I did not say that the prioo of thll 
-shares has gone down by 50 per cent. 

Seth Ha.ii Abdoola JIaroon: You said that the manufacturers made 'l 

profit of 50 per cent. 
1Ir. Kuhammad Yamin Khan: Yes, I did say that. 

Seth Hajl Abdoola Haroon: Sir, I am very glad that by and by every-
thing is being cleared up, and, when we go in the Select Committee, many 
things will be cleared up to the Honourable the Finance Member and other 
Members. My friend, Dr. Ziauddin Ahmad, Mr. Yc.min Khan and the Raja 
Rahadur, said that they were paying the same prices. From this you can 
find, Sir, how ignorant they are of the market and the price of the sugar. 
Of Course. they are Honourable Members, andthe suppliers know that they 
-f.re Honourable Member.s. If they knew something about the trade. thing!; 
would have been different. I know that my friend, Dr. Ziauddin Ahmad, is 
an economist and a mathematician. and mv friend. Mr. Yamin Khan, is n 
zamindar and a Br..Trister. But I will beg their pardon when I say thnt, • 
they do not know much about the market. Thev do not cnre ahollt these 
.gmall things, and, therefore, they are heing charged at a high price. 

Dr. Ziauddin Ahmad: May I say thllt when I found ihat I could not. get 
"Sugar here at more than 3t seers for n rupee, I had to send for it from 
the factOry atGorakhpur in which I am interested. 

Seth Hail Abdoola Haroon: I think the Honourable the Finance Member 
did Dot deny thli.t the sugar market has gone down within the last two 
years by three rupees a maund. When Government gave the protection, 
the market went down by three rupeel! a maund. The market. went down in 
Cawnpore and in Calcutta,· and my friends say that they are still paying 
the same price. 
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Kr. Muhammad Yamin ][han: May I ask the Honourable Member 
-whether the market has gone down, because the f~ctory owners reduced 
.the price or they were forced to st;\ll at the reduced pnce? 

Seth Hajl Abdoola Jlaroon: I may inform my Honourable friend that we, 
the businessmen, are always guided by supply and demand. When we find 
'that the supply of sugar in Meerut is mo~e thfin its requirements, we try to 
send it to the Amritsar bazaar and sell It there. And when we find that 
.the same is the case wtih AmritRar, we send it to Kllrachi, and so on. But 
-we were charging you before the import, price in Karachi and today we are 
.cuarging you the price which we have to pay Karachi pluB the freight from 
Karachi to Meerut which comes to about Rs. 1-8-0. Tbere~ore, ~ have 
to reduce our prices. We cannot charge YOIl the same pnce as we are 
charging at Karachi, bec~.use we have no organisation of sugar selling 

.agencies. 
Kr. Muhammad Yamin ][han: My Honourable friend has probably mis-

:understood me. They are making the profit in· ¥eerut and the United 
Provinces to the extent that they are losing in Kar6.chi. 

Seth Hall Abcloola Jlaroon: No, Sir. Again,' you f1ave misunderstood me. 
We have to sell our sugar, because the production is so large that the 
United Provinces or the Punjab are unable to consume it. We haye to send 
it to the ports of Karr.chi, Bombay and Madras. I have sent the manu-
factured sugar to the Madras City, and still my friend, the Raja Bahadur, 
i>ays that he is not getting it cheap. But how can he get it cheap? I have 
to pay freight from my factory to M6.-dras which cornell to Rs. 1-8.0 and I 
have to sell it in Madras at a price which is about twoannas less than that 
of Java imported price. This is our difficulty. 

Sir Cowasjl .Jehanjtr: Notwithstanding all th6.t, what profits are you 
:lllaking? 

. Seth Jlall Abdoola Jlaroon: I am coming to that. I am ready to produce 
my accounts before any authority. 

~ • .Amar Bath Dutt (Burdwan Division: Non-MuhIiUl~dan Rural): 
WhICh account you mean, whether the real one or the one which is prepared 
for the return of income-tax? 

, Seth Jlaji Abdoola Jlaroon: I have started the sugar factorv onlv this 
.year. Sir, everybody is entitled to his own opinion. and I have ~y oPIruon. 
Although the Honourfible the Finance Member said much about the con-
sumers giving this large prot,ection t{) the sugar industry, my friend, DiwaD 
B~adur Ramaswami Mudaliar, has already said on t.he :iloor {)f the House 
that this duty was not levied for the protection of the sugar, but that it 
w&.s levied before the Protection Bill was itself passed. Of course, we have 
got a sq~t of guarantee now that for the nan seven or 15 years this duty 
will remain. But, as a businessman, I h1l.ve always been of the opinion 
that the present financial position of the Government is such t,hat they will 
not be able to reduce any duty. They fi3.e increasing the duty day by day . 
. and they will continue to do so unless and until they try to reduce their 
..own expenditure. 

Sir, the other day, my Honourable friend, Dr. Ziauddin Ahmad, brought 
some figures . before the House. He said that till t.hen the Government had 
tincreased the taxes by 46 crores, but t.he position was t,he same as it was 
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rSeth Haji Abdoolu Hm'Oon. 'I 
in 1930, c.nd, after increasing the taxes by another 33 crores in 1934, we find' 
the position is the same, So is the case with income-tax. After increasing 
the rate by 13 or 14 crores, we find the revenue from inoome-tax has gone, 
town by Ii CIoores. .1 know that a~l the duties. that are levied ure not going· 

to be reduced. It IS not true wIth regard to sugar only, but also with 
regard to other articles. 'Upon all the I>Tticles the Government have been 
levying a customs duty. Can YOIl point out any article on which Govemment 
have reduced the duty or reduced the surcharge-? Instead of reducing the' 
surcharge, the Government are enhancing the excise duty. 'Vhat is the 
meanin# of all this? The meaning is that Government wl>nt money, r 
understood it properly. But, then" why are the Government saymg at the 
same time that they gave us so much protection, nnd the public and the 
tax-payer cannot afford it? Why should tlH'Y RUY that the public <.iTe grnmbl-
ing at the protection? 

AD Honourable Kember: The protection is there, it has not been reduced. 

Seth Haji A.bdoola Haroon: Yes, the prot.ection is already there. Can' 
s you show me one article where protection is not there? Besides-

P)(. that, if you look t{) the present position of the sugar industry 
when it st&rted, when it oommenoed, and how long that industry has been 
established, you will find that, on acoollnt of the high revenue duty, people 
h~ve started sugar mills. I have got here the figures which the sugar 
technologist has oollected. You will see that in 1930-31, there was no' 
Sugar (Protection) Bill and there were then 21 mills /lnd they went up to 2g. 
on account of the high revenue duty. In 1930-31, the mills went up from 29 
t{) 32, and in 1932-33, the number went lip still further t{) 57, Your Bill 
was passed in March, whereas the factories have all'eady been erected. by 
many people and they commenced work already without. t.he Sugar (Protec-
tion) Bill. When protection came in, m/lny people started sugar fact{)ries~ 
~ith the result that their number went up to 134. Six new f~tories will be 
erected within the next year, 80 that the total will be 140. If you look 
at t.he figures, you will find how these people, who have erected 134 factories. 
have helped the various Government Departments. These {!\Ctories have 
given employment to a vast number of laoourers, t.he railways, the Posts 
and Telegraphs, and several other Departments have benefited enormouEly. 
(Hear, hear.) The other day, my Honourable friend, Sir Joseph Bhore, 
brought forward a Budget with 2l crores more inoome than last year. I 
submit that, out of this extra sum of 2l crores, at least Ii crores would 
have been paid by the sugar factories in the shape of railway freight for 
the machineries they brought from outside Indili... Sir, a sugar factory with 
a crushing capacity of 400 tons has to erect B machinery worth 6i or 7i 
lakhs, and another seven lakhs we have to spend on the erection of buildings! 
materials, railway freight, and 80 on. I can give you my own instance. 
When I brought my sugar machinery imported to Calcutta and brought the 
same to my place, I had to pay a railway freight of Rs. 73,000. Whereh'8, I?Y 
place is only 350 miles from Calcutta, there are many other sugar factonee 
which are more thaD 700 or 800 miles from the ports. 

Mr. President (The Honourable Sir Shanmukhli1l1 Chetty): The Honour-
able Member can resume his speech tomorrow morning. 

The .Assembly then adjourned till Eleven of the Clock on Tuesday, tiNt 
Brd April, 1934. 
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